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LOK SABHA

Wednesday, November 27, 1963/Agra-
hayana 6, 1885 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Access to Govt. Records by
Ex-Minister

+

Dr. L. M. Singhvi:
*211. {Shri Sivamurthi Swamy:

will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question
No. 359 on the 28th August, 1963 and
state:

(a) whether Government have since
acceded to the request of the former
Minister of Mines and Fuel for obtain-
ing access to Government files, papers
and documents for the purpose of
writing a book on Oil; -

(b) if so, on what grounds and cor.-
siderations; and '

(¢) whether Government had scru-
tinised British and American prece-
dents in this connection?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir, but specific approval of
the Government of India will be
necessary if the author wishes to quote
any material from Government papers
or files etc.

1520 (Ai) LSD—1.

1620

(b) Much of the information is
nlready available to him and Govern-
ment consider that the publication of
an authentic book on a subject of
great importance for India will be in
the public interest.

(¢) No, Sir.

Dr. L. M. Singhvi: Sir, before 1
address my supplementaries I would
like to rise on a point of order, because
the question in part (a) is “whether
Government have since acceded to the
request of the former Minister of
Mines and Fuel for obtaining access
to Government files, etc.”, whereas
the answer is that it would be neces-
sary for him to obtain the approval
of the Government. We want to know
whether the Government have acced-
ed to the request made by the former
Minister?

Shri Humayun Kabir: Sir, I can
only repeat what I have stated. I
have said in my answer: “Yes, Sir,
but specific approval of the Govern-
ment of India will be necessary if the
author wishes to quote any material
from Government papers or files ete.”,

Dr. L. M. Singhvi: In that case, Sir,
we would like to know whether there
are any Indian precedents in the
matter and whether this would be
considered a precedent for future?

Shri Humayun Kabir: There may
not be any precedent. But, as I have
said here, a good deal of the infor-
mation is already available to him. A
lot of it is public and whatever is pub-
lished he can certainly utilise. But
if he wants to quote from any official
document of the Government, specific
permission will be necessary, and this
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sometimes has happened in the past as
well.

Dr. L. M. Singhvi: Am I to under-
stand that a specific list of documents,
papers and files has been submitted to
which the former Minister wishes to
make a reference?

Shri Humayun Kabir: The prospec-
tive author concerned has been asked
to let us know what particular docu-
ments he would like to consult.

Shri Harish Chandra Mathur: Is it
not a fact that, apart from ex-Minis-
ters, all those who are conducting
research and study have been given a
free access to Government documents
until and unless they are withheld for
security reasons?

Shri Humayun Kabir: I stated that
1t has happened in the past also.
When they are public documents which
are not of a secret or confidential
nature we have given access to them
and we propose to do so in the future
as well.

Shri Tridib Kumar Chaudhuri: May
I know if the author of the proposed
book is Shri K. D. Malaviya, the
former Minister, or somebody else
who is writing in collaboration with
Shri Malaviya?

Shri Humayun Kabir: That ques-
tion, if I may submit, does not in
any way concern us. Shri K. D,
Malaviya asked for permission to refer
to certain documents, and subject to
the conditions I have stated he will
be given those facilities. As I have
earlier stated, we have given certain
facilities to others as well.

Shri Hem Barua: After the Minis-
ter was removed from office and that
too on the verdict of a Supreme Court
Judge on charges of corruption, what
are the specific grounds on account of
which permission is sought to be given
to him to go into these secret docu-
ments? The Minister just now said
about security and secret documents
and all that. What are the specific
grounds for allowing him to go into
those files?

NOVEMBER 27, 1963
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Shri Humayun Kabir: All the
assumptions of my hon. friend......

Shri Tyagi: Sir, I rise to a point of
order. My hon. friend has made a
wrong interpretation. He said that
the Minister was pushed out of office.
It was not so. He resigned volun-
tarily. It was not also because of
charges of corruption.

Mr. Speaker: Let the answer be
given.

Shri Humayun Kabir: When I was
interrupted, Sir, I was saying that all
the assumptions of my hon. friend
appeared to be incorrect and were
wrong and unjustified. Therefore, the
rest of the question does not arise.

Shri Hem Barua: May I submit....

Mr. Speaker: Now he is applying
as a prospective author. There, are
we to see what character he has? The
only thing is, care has to be taken to
see that there is not anything which
it is not in the public interest to dis-
close to him. Therefore, those pre-
sumptions and inferences were not
justified.

Shri Hem Barua: May I submit that
the hon. Minister has not expressed
the idea in so many words? Sir, it is
you who have expressed that idea.

Mr. Speaker: I have also heard the
answer.

Shri Hem Barua: He has said that
the author is Shri K. D. Malaviya and,
secondly, he would be given access to
the documents and all that. He has
categorically stated like that. On the
basis of that....

Mr. Speaker: Government have to
determine the question after a list of
documents is received. The list is yet
to come. That is what he said.

Shri Hem Barua: No, Sir. He said
that the author will have to seek per-
missioh only if he has to quote them.
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Mr. Speaker: He has further stated
that he has asked what documents
are required by that person.

Shri Humayun Kabir: Yes, I have
already said that.

Shri Indrajit Gupta: I would like
t0 know whether Shri Malaviya has
asked, or if he has not asked if he
asks in future, for access to docu-
ments, papers or files, secret or other-
wise, which were already accessible
to him when he was a Minister—if
that is so—we would like to know
whether the position is this that in
fact he is asking for access to papers
to which he had already access when
he was a Minister,

Mr. Speaker: He is arguing. Let
him ask what he wants to know.

Shri Indrajit Gupta: If I under-
stood the Minister correctly, in his
original reply he has said either “a
good deal” or “a great deal” or some-
thin like that. So, a great deal of
documents were already accessible to
him. !

Mr. Speaker:
argument.

Repeating the same
Shrimati Savitri Nigam.

Shrimati Savitri Nigam: Is it a fact
that this book which Shri Malaviya
is intending to write is going to be of
much use to the Ministry of Mines
and Fuel and to people who are
already engaged in this work?

Shri Humayun Kabir: It may be
50, but I cannot say about the future.

Barauni Refinery

Shri Bhagwat Jha Azad:
Shri Mohan Swarup:
LShri E. Madhusudan Rao:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question
No. 349 on the 28th August, 1963 and
state:

(a) the progress so far made in the
setting up of the Barauni Refinery;

+
Shri P. C. Borooah:
*212.
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(b) when the first stage of this
refinery is likely to be commissioned
so as to put the Noonmati-Barauni Oil
Pipe-line into operation; and

(c) the depreciation that has
already accrued to the Noonmati-
Barauni Oil Pipe-line since it was
completed?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). Civil works for atmos-
pheric vacuum unit No. 1 have been
completed and those for unit No. 2 are
nearing completion. Civil works for
the coking unit and the thermal power
station have also been completed. It
is expected that the first phase of the
Refinery, comprising one miilion tonne
distillation capacity will be ready by
April 1964 and the Second phase with
an additional million tonne capacity
by July 1964.

(c) The matter is under examina-
tion.

Shri P. C. Borooah: The first public
sector oil refinery at Noonmati was
delayed for a considerable length of
time for want of water. Now the
second one had been suffering because
of excessive water and had to be
shifted from its original site. What is
the cost involved in the shifting and
to what extent will it delay the com-
pletion of the construction of the
refinery?

Shri Humayun Kabir: I think this
question is a little too late. As I said,
the first unit is nearing completion.
Out of about 2,400 tons of total erec-
tion work, 2,385 tons have been com-
pleted and only about 15 tons remains.
So, it is rather late in the day for put-
ting that question.

Shri P, C. Borooah: May I know
why work on both the units namely
construction of 750 miles of pipe-line
and of the Barauni refinery could not
be co-ordinated?

Shri Humayun Kabir: Because they
were taken up at different stages,
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there has been a little delay. Even
according to the original plan, the
first unit was to have gone into opera-
tion in December. It may be delayed
by three or four months but we shall
certainly make every endeavour to
see that the schedule is observed.

Shri D. N. Tiwary: May I know how
many times the date of this refinery
going into production has been
extended?

Shri Humayun Kabir: Ag I said a
moment ago, according to available
information, it was to have gone into
operation in December 1963. It is now
expected to pgo into operation in
February-April 1964. It may be even
in February but I am taking the
farthest line.

Mr. Speaker: His question was how
many times it was extended.

Shri Hilmaylm Eabir: I would
require notice for that.

Shifting of Capital of H.P.

+
Shri Vishram Prasad:
. _} Shri R. G. Dubey:
%14 3 Shri P. R. Chakraverti:
Shri Sidheshwar Prasad:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Central Government have received a
proposal from the Government of
Himachal Pradesh for shifting its
capital to Mashobra; and

(b) if so, Government's reaction
thereto and whether any assistance
will be given by the Centre in this
regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). Such a proposal was
received some time back, but on fuller
consideration of all aspects it was not
pursued.

NOVEMBER 27, 1968
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Shri Kapur Singh: I want to know
whether there is any prospect of Simla
being readopted as summer head-
quarters of the Punjab or of the
Government of India; if not, where is
the cbjection in letting Simla be deve-
loped as the Himachal Pradesh capital?

Shri Hajarnavis: So far as the last
part of the question is concerned, we
have accepted it, namely, that Simla
will continue to be the headquarters
of the Himachal Pradesh Government,
As regards its being the summer
capital of the Punjab, I cannot answer
for the Punjab Government but I
believe that they do move. As regards
the Government of India, that hardly
arises out of the question.

Shri D. C, Sharma: Simla is under
the administrative control of the
Punjab and it is also under the
administrative control of Himachal
Pradesh. May I know in what way
the Government is going to solve this
problem of dual control and delimit
the administrative functions of the
Punjab Government and of the Hima-
chal Pradesh Government?

Shri Hajarnavis: There is no ques-
tion of dual control. Simla does form
part of the Punjab and naturally,
therefore, the Himachal Pradesh Gov-
ernment does not exercise any control.
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Mr, Speaker: There is delimitation
also. There is the Himachal Pradesh
Simla and there is the Punjab Simla.

Shri Hajarmavis: I cannot exactly
answer the question but I do not
believe that any kind of conflict or
controversy has arisen at any time,
and if any such problem arises, it is
solved by mutual consultation.
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Limited Cnmpeﬁ:i;esExaminaﬂom for

+
Shri N. R. Laskar:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shrimati Savitrl Nigam:

*215. { Shri D. C. Sharma:
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Shri P. Kunhan:

Shri Maheswar Naik:
Shri S. N. Chaturvedi:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No, 38 on the 14th
August, 1963 and state the decision
taken regarding the question of start-
ing a limited competition for the
Indian Administrative Services which
was under consideration for some
time?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
In view of various objections raised
and difficulties pointed out by the
State Governments, it has been decided
to defer the scheme to hold ‘Limited
Competitive Examinations’ for the
I.A.S. etc, for the present.

Shri N, R, Laskar: When the Gov-
ernment have already had consulta-
tiong about this matter with the Chief
Ministers as also with the Chief Sec-
retaries of the different States, why
have they not yet come to a decision?
I do not know what is hindering this.

The Minister of Home Affairs (Shri
Nanda): The position is that this has
been put again and again to the Chief
Secretaries of States and to the minis-
tries here. This matter came up be-
fore the House earlier also and it was
explained that there were certain
objections. It was found that there
was not enough measure of agreement
to bring the scheme into operation,

Shri N. R, Laskar: It has been
stated that the Chief Ministers rather
Chief Secretaries differ on different
points of this scheme. What are the
main points on which they differ?

Shri Nanda: They think that they
will get a better supply of the neces-
sary personne] through direct recruit-
ment than through this method. There
are other objections also.

ot forx Aromer - g sfAgifrar
Y & T qE qHTT T FT A7
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Shrimati Savitri Nigam: How many
more officers who have got some expe-
rience and background are needed for
the IAS if they come out in this re-
cruitment and if this recruitment is
accepted by the Home Ministry?

Shri Nanda: It depends upon the
requirements at a particular time,

Shrimati Savitri Nigam: I would like
to know what are the requirements of
the Home Ministry.

Shri Nanda: When this was exam-
ined by Shri V. T. Krishnamachari,
they were, I think, about 266 or some-
where near that figure. But then later
on the requirements would increase
because of the need for replacement
and the additiona] requirements.

Shri D, C, Sharma: Obviously, it
appears that this brain child of the
Ministry was put forward without con-
sultation with the State Governments.
May I know why such an immature
scheme was put up without consult-
ing the State Governments and why
it has died such an unnatural death?

Shri Nanda: It has a noble Pater-
nity. Tt is the creation of the Pay
Commission.

Shri Harish Chandra Mathur: Does
the hon. Minister realise that his
counsels are conflnedq only to some
vested interests in the 1.AS. who do
not present the interests of the
lower strata and that it is all over the
world that people are permitted to
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take such limited competitive exami-
nations without any difficulty?

Shri Nanda: ] indicatad a little
earlier that personally I felt a certain
amount of sympathy for the scheme
when I looked into it. [ alsp went
into the whole record, Various ob-
jections had been raised and various
difficulties had been pointed out. I
would like to have another effort to
be made,

Shri Vishram Prasad: May I know,
Sir, whether the Government is con-
sidering to have any special recruit-
ment for the I.A.S.; if so, upto what
date and how many persons will be
taken?

Mr. Speaker: That is a different
question altogether.

Shri A. P. Sharma: The hon. Home
Minister has just now stated that he
has got personal sympathy in the
matter. May I know how long it will
take for his sympathy to be materia-
liseq into action?

Shri Nanda: When I have given an
indication of my intention to do some-
thing about it, the hon, Members
should be content with that.

Shri Heda: May I know whether
it is a fact that in spite of the
orders from the Home Ministry that
in the case of scheduled castes and
scheduled tribes candidates be given
as much az 15 per cent guota, even
then the quota of the scheduled castes
and scheduled tribes was not fulfilled

in the last two years in the IAS
examinations?
Shri Nanda: I am told .that this

information is not correct.

Closer Integration of Jammu and

Kashmir with India
+

Shri Hari Vishnu Kamath:
Shrl Prakash Vir Shastri:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:

*216 | Shri Mohan Swarup:
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Dr. L. M. Singhvi:
Shri Vishram Prasad:
Shri Raghunath Singh:
Shri D. D. Mantri:
Shri Ram Ratan Gupta:
Shri Swell:
Shri P. R. Chakraverti:
Shri Sidheshwar Prasad:
Shri D. D, Puri:
Shri Bade:
Shri Kachhavaiya:

Shri Gulshan:
[Shrl D, C. Sharma:

Shri Hem Raj:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any measures have
been taken or proposals mooted since
October, 1962 for further integration
of the State of Jammu and Kashmir
with the rest of the Indian Union;

(b) if so, the details thereof; and

(c) whether the repeal of Article
370 of the Constitution is under con-

sideration in consultation with the
Jammu & Kashmir State Govern-
ment?

The Minister of State in the Minis-
try of Home Affairs (Shri
Hajarnavis): (a) and (b). (1) An

Order of the President under article
370 of the Constitution was issued on
the 25th September, 1963, applying
to Jammu & Kashmir State entry 26 of
the Concurrent List (List III) in tke
Seventh Schedule in respect of legal
and medical professions and other
consequential provisions of the Cons-
titution.

(2) A proposal to apply to Jammu
and Kashmir entry 24 of the Copcur-
rent List, in so far as it relates to
welfare of labour in the coal-mining
industry, is under consideration.

(3) It has been decided that repre-
sentatives of Jammu and Kashmir in
the Lok Sabha should be chosen by
direct election as in other States.
Effect will be given to this decision
after the termination of the present
emergency.
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(4) It has also been decideq that
the Sadar-i-Riyasat and Prime Minis-
ter of Jammu and Kashmir should be
designated as Governor and Chief
Minister respectively. Legislation to
give effect to the proposal is expected
to be taken up during the next
session of the State Legislature.

. (c) Article 370 of the Constitution
occurs in Part XXI of the Constitu-
tion which deals with temporary and
transitional provisions. Since this
Article was incorporated in the Cons-
titution, many changes have been
made which bring the State of
Jammu and Kashmir in line with the
rest of India. The State is fully in-
tegrated to the Union of India, Gov-
ernment are of opinion that they
should not take any initiative now for
the complete repeal of Article 370.
This will, no doubt, be brought about
by further changes in consultation
with the Government and the Legis-
lative Assembly of Jammu and Kash-
mir State. This process has continu-
ed in the last few years and may be
allowed to continue in the same way.

Shri Hari Vishnu Kamath: In view
of the fact that considerable sections
of public and political opinion in
Jammu ang Kashmir are now in
favour of complete integration of that
State with the rest of the Indian
Union, what are the circumstances,
factors and causes which are still
stalling such a happy consummation?
Is it reluctance on the part of the
Union Government or resistance on
the part of the Jammu and Kashmir
Government and Assembly or some-
thing else?

The Minister of Home Affairs (Shri
Nanda): There is no question of
either reluctance or resistance. To
the extent the public opinion, as the
hon. Member points out, favours the
movement in that direction, it will
certainly be reflected in the attitude
of that Government, And no such
question as the hon, Member has in
mind arises.
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Shri Harl Vishnu EKamath: Is it
a fact that Pakistan has protested
against even the recent rather meagre
changes that have been made in this
respect, and if so, has Pakistan been
firmly told to mind its own business,
that Jammu and Kashmir ig an inter-
nal and domestic affair of the Indian
Union and that Jammu and Kashmir
State ig as much a constituent State
of the Indian TUnion as any of the
fifteen, other States of India?

Shri Nanda: That is perfectly true,
that is, the latter part of the question.
Jammu and Kashmir is compietely
and fully inegrateq wth and iz part
of India. Therefore, no other ques-
tion arises. Nobody else has to say
anything about this matter.

Mr. Speaker: The question is whe-
ther a protest was made, and whether
any reply was sent to Pakistan. The
hon, Member has wused the word
‘firm’, and he wants to know whether
any firm reply has been sent. These
facts might be given as to whether
they protested and any reply was sent
to that. '

Shri Nanda: I have no information
with me about this.

Shri Hari Vishnu Kamath: Will he
get the information and give it to the
House later on? The hon. Prime
Minister is here and he may make a
statement on this,

The Prime Minister and Minister of

External Affairs ang Minister of
Atomic Energy (Shri Jawaharlal
Nehru): So far as I know,—it is a

little difficult to keep
numerous messages that come—no
protest hag been made to us, The
protest has been made to other people
in publie, not to us.

trace of the

Shri Hari Vishnu Kamath: Have
they protested to the United Nations?
s g Tt : W &
9IE HAT SF ot R e §
faome #7719 A9 ¥ ey avg
i § 3= aF firee wew Y gy
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Shri 8. Kandappan: May I request
that the answer may be given in
English also?
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Mr. Speaker: Yesterday, I think
probably the hon. Member was also
present, I had requested hon. Mem-
bers just to allow this to continue
for some time.

Shri S. Kandappan: Yesterday or
the day before . . .

Mr. Speaker: The whole thing
could not be done overnight, l{ie should
gEive me some time.

Shri S. Kandappan: I am very keen
on following the answer, So, I re-
quest that the gist may be given in
English,

Shri Tridib Kumar Chaudhuri: As
this is a very important question, the
gist of the answer might be given in
English.

Shri S. Eandappan: The hon
Prime Minister may give the gist of the
answer in English.

Shri Ranga: He did not speak in
Hindi, but he spoke in Urdu, and,
therefore, we were not able to follow
it.

Mr. Speaker: Could the hon.
Prime Minister kindly give the gist
of the answer in English?

Shri Jawaharlal Nehru: Article
370, as the House will remember, is a
part of certain transitional provisional
arrangements. It is not a permanent
part of the Constitution, It ig a part
so long as it remains so,

As a matter of fact, as the Home
Minister has pointed out, it has been
eroded, if I may use the word, and
many things have been done in the
last few years which have made the
relationship of Kashmir with the
Union of India very close. Thcre is
no doubt that Kashmir is fully inte-
grated , . .

Shri Harl Vishnu
fully.

Shri Jawaharlal Nehru: No, I re-
peat that it is fully integrated. The
fact that there may be some special
matters attached to it does not come

Kamath: Not
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[Shri Jawaharlal Nehnx]
in the way of integration at all, and I
gave as an instance that in Kashmir
citizens of India other than those of
Kashmir are not allowed to buy land
or own property. That is an old rule
coming on, not a new thing, and I
think that it is a very good rule which
should continue, becuuse Kashmir is
sucn a delectabie place that moneyed
people will buy up all the land there
to the misfortune of the people who
live there; that is the real reason and
that reason has applied ever since
British times and for the last one
hundred years or more.

Shri 6. M. Banerjee: The ex-Prime
Minister of J. & K. has bought land
there.

Mr. Speaker:
State,

Shri S. M, Banerjee: But he can-
not grab everything,

Mr. Speaker: That is not the ques-
tion we are discussing.

Shri Jawaharlal Nehru: I am
merely giving my opinion that it is a
good rule and that in Kashmir there
should be strict restrictions on the
buying of land by people from out-
side Kashmir, because otherwise the
people who can afford it will buy land
very largely, prices will go up tre-
mendously there and the local people
will suffer,

The House will remember that we
havs some such restrictions in regard
to NEFA and other places; outsiders

/ cannot buy land. This is so even in
other districts, the hill districts of
Assam. This is to protect them,

So we feel that this process of
gradual erosion of article 370 is going
on. Some fresh steps are being taken
and in the next month or two they
will be completed. We ghould allow
it to go on. We do not want to take
the initiative in this matter and com-
pletely put an end to article 370. The
initiative, we feel, should come from
the Kashmir State Government and
people. We shall gladly agree to
that. That process iz continuing.

He belongs to that

NOVEMBER 27, 1963

Oral Answers 1638

Shri Nanda: If you will permit
me, I will answer the question about
Bakshi Baheb. I thought I should
make the position clear.

Mr. Speaker: That is not at pre-
sent relevant.

Shri P, C. Borooah: Have any steps
been taken to elicit public opinion in
Kashmir on the question of abroga-
tion of article 370; if so, with what
results?

Shri Jawaharlal Nehru: Normally,
an elected Assembly is supposed to
represent the people. One does not
take a referendum in such matters.

Shri Swell: Has Government’s
attention been drawn to a statement
of Shri G, M. Sadiqg, in an arlicle in
the Hindustan Times yesterday in
which he has said that the move to
abrogate article 370 is made by vested
interests for political purposes? If
so may I know the reaction of Gov-
ernm nt to that statement?

Shri Jawaharlal Nehru; I have
not read Shri Sadiq's article, But I
have talked to him and I know his
views. It may well be that some
people with vested interests are inte-
rested in that move. But that is not
the entire story.

Shri Sham Lal Saraf: May I know
if the present law in that State per-
mits a person who is not a perma-
nent subject of that place but comes
from outside to purchase land and
start industries, with the permission
of the State Government?

Mr. Speaker: That can be found
out from the law.

Shri §S. M, Banerjee: The hon.
Minister has said that there will be
di~ect elections to the Lok Sabha
after the emergency ends. There _m‘ﬂ
no signs of the emergency ending.
When are such elections likely to take
place if the emergency continues for
another ten years?
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Mr, Speaker: I would make a
request to the hon, Member. It has
been replied to that that article 370
is losing its strictness and certain
steps are being taken. An illustra-
tion was given, In those illustrations,
one thing is picked up and it is asked
when elections would be held. That
does not come directly within the
question.

Shri S, M. Banerjee: My intention
is only this, that we want elected
representatives in the Lok Sabha, not
that they do not represent. But as
we know, crores have been given to
Jammu and Kashmir....

Mr. Speaker: He 1is going into
something else. We are not concern-
ed with that, in the question,

Shri Sham Lal Saraf: May I clarify
myv question? Even today there is
provision in the law giving permis-
sion to people living outside the State
to purchase land. Some misunder-
standing has been created by some
persons here,

stegEm @ T AW F e
g § S AT AT AT B AT
¥ wo ofteg F g T NG #Y Wi
¥ faemr wfed, w7 39 90T #7 ¥ FC
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Shri Kapur Singh: I would like to
know whether Government considers
that there is anything whatsoever in
article 370 detractory of the status
of Jammu and Kashmir State as an
integral part of the Union of India.
If that is not so, what is the precise
reason for frequent recurrence of
this agitation for abrogation of this
article? This is what I cannot under-
stand,

Shri D. C. Sharma: You will not be
able to understand it.

Shri Jawaharlal Nehru: 1 do not
know how to answer that ques‘ion.
Broadly speaking,—I am not quite
sure of the wording of article 370—
we are supposed to carry out any
changes in consultation with the
Jammu and Kashmir Government
end the people there. ‘That is one
major thing.

Dr. L. M. Singhvi: In view of what
the Prime Minister has said, I am
not asking for any comprehensive ex-
planation, but I have only this to ask
whether Government have fixed any
time-table for extending the scope of
legislation in the Concurrent List of
the Constitution to that State.

Mr. Speaker: He is asking what he
does not want to ask?

Dr. L. M. Singhvi: I want to ask
this. He has not spoken about this,
and that is why I wish to know in
this respect.

Shri Jawaharlal Nehru: There is
no time-table.

Shri D. C, Sharma: Is it not a fact
that the people of Jammu and Kash-
mir and the people of India are by
far and large satisfied with the me-
thods by which Jammu and Kashmir
is being integrated with India, and is
i{t not a fact that the agitation which
is carried on there against this is
engendered mostly by political par-
ties in India who send their volun-
teers and men there in order to stage
demonstrations?

Mr. Speaker: Only the first part
may be answered
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Shri Nanda: In regard to the first
part, I agree with the Member who
has asked the question.

Shri P. R. Chakraverti: In view of
the proposed change in the nomon-
clature of the head of State to that
of Governor, will he continue to be
nominated or elected?

Shri Nanda; The rest of the provi-
sions about nomination and appo
ment of the Sadar-e-Riyasat will
apply to the Governor also,

Shri Hem Baruwa: May I know if
the attention of Government Las
been drawn to a recent statement
made by Mr. Shamsuddin, the new
Chief Minister of Kashmir, to the
effect that it is open to the Indian
Parliament to repeal article 370 if it
80 desires; if so, may I know whe-
ther there is any constitutional pro-
vision like that, or whether Govern-
ment propose to do it without a re-
ference, which obviously means to
the State Assembly there?

Mr. Speaker: He is asking about
some legal aspects.

Shri Hem Barua: What Mr. Sham-
suddin has said contradicts what the
Prime Minister has said. Tre Prime
Minister says that it is open to the
State Assembly to suggest the repeal
of article 370. But Mr. Shamsuddin
says that the Indian Parliament if it
so desires can do so.

Mr. Speaker: Therefore, Mr. Sham-
suddin might be asked in the Jammu
and Kashmir Assembly whether the
statement that he has made 1s cor-
rect because it contradicts what the
Prime Minister has said here.

Shri Hem Barma; You have sug-
gested that Mr. Shamsuddin might
be asked in the State Assembly.
Under that inspiration that you have
given us now, I am asking the Prime
Minister here about the contradiction
in that statement.

Mr, Speaker: I am not allowing
questions on legal information.
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Shrimati Renu Chakravartly: This
protective provision has now been
utilised in certain ways that give a
handle to further corruption. So, do
the Government intend to review
how far this article is going agsinst
the introduction of wholesome and
very good legislation which applies
to the rest of India, for instance the
labour laws and the other laws which
are checking corruption?

Mr. Speaker: He has already
that they are being applied now.

Shrimati Renu Chakravartty: They

said

are not being applied automatically -

in the same way as they are applied
to the rest of India. Leave out the
labour laws. Still on the question of
corruption and control of prices and
all those things, there are whoiesume
measures which apply to the rest of
India automatically but which do not
apply to Jammu and Kashmir be-
cause of the provisions in the Cons-
titution.

Shri Nanda; Regarding labour..

Mr., Speaker: She had left
labour.

Shri Nanda: There may be an in-
correct impression there. Part of
labour legislation is being done, not
the whole of it. That is true.

out

Shri Hem Barua: Even the jurisdie-

tion of Election Commission is cnly
partially applied.
Shri Nanda: Regarding the oiher

matters, the State has the power of
legislation and it is makinz laws re-
garding those very matters which we
have here. Anything that is whole-
some is gradually and progressively
extended by  mutual consultation
and agreement,
=t &% gy WA S wgr
yar afmg & fogemw &1 afas
THIC FT far 79T | T BT 9T 9T v
ST g3 ?
gy wgEy : § AT aae
@ w0 % g 95 W |
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0il Exploration

+
|" Shri Yashpal Singh:
Shri Bishanchander Seth:
Shri B. P. Yadava:
LSh.ri M. S. Murti:

Will the Minister of Petroleum
and Chemicals be pleased to state:

(a) whether it is a fact that a
committee has been set up to survey
oil exploration of new areas in the
country;

*217.

(b) if so, the names of the States
to be surveyed and allocation of
money made for this purpose; and

(¢) when it will submit its report?

The Minister of Petroleum and
Chemicals (Shri Humayun Eabir):
(a) No, Sir.

(b) and (c). Do not arise,

st e fag : @ & A aFaT §
fF gereR foe & ot 3 €t @ A7
FTH TE gAT a1 A frw 8y Wy ?
Shri Humayun Kabir; This question
relates to exploration in new hreas,

Therefore, that question does mnot
arise.

&t zee fag 907 A A EErA-
qe fordr 3 e 91 @ ¥ At H T A,
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off gagR wfaw W F A A
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TE SOTET 9T @I g1 W | Mg
fa # @9 ® g1 W ], a1 A7 T
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Shri Warior: May I know how far

oil exploration in Cochin basin and

Cauvery basin have progressed?

Shri Humayun Kabir: Seismic sur-
veys which have been started by
two parties in Cauvery basin will be
continued.  This will be extended
gradually to cover differcnt parts of
the basin where prospecting ‘highs’
are indicated by the gravity magne-
tic surveys.

st Tgam fog @1 SOl R F
¥ faet #t §3 graraar § 7

=it gamaA wiaw : Ivie a1 g Afew
il a1 79 g1 T@r ¢ % e
a9 g T 0 w=few dw 0w &

femfaama & a9 w@r g 1

Shri P. R, Chakraverti: I would
request you to advise the Minister to
answer Question No. 231 also which
deals with o0il  exploration policy,
along with this question. It is the
same question about policy.

Mr. Speaker: 2317 I do not follow.
Dr. Govind Das.

Tto Mfaw T/ : HIAAT HAT X
qg 19 AT I FET g fF W F o=y
oAF Tl # WY A &, Wew e § awae
mfs % a9 § A1 9 N @@ wg
wTa R !

Shri Humayun Kabir: At present,
four major surveys are being carriad
out; the geological survey in tie
foothills of the Himalayas, the geo-
physical survey of all ithe sediment-
ary regions covered by the alluvium,
thirdly, seismic surveys in the Cau-
very basin to which I pave just now
‘referred; and fourthly in the Kutch
area certain surveys are being held.

ot fqm W@ ¢ TG @ A Ay
T W # §, & qg wrAar 9gm fF
frga  ofar #71 &9 39 fafeeedr &

I & 35T & AR Ferar dr Al
qEH g |
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st gamgA wfee : 39 3 fao o @
Afew =rfegd
stwgam & ag ST A
g fr g aro &9 feaq af & Q@ Y
s /X 99 § frar sofa g9 w8
qEATEAT g 7

st gargA wfaw : ag @9 a1 FH
Tow g gr | oF ofenr § oF gaw
& w9 forar T & W AW ag A
g iaEig M smdar
a1 #1 Xt T § AT AT AA3W A
T g 9% A9 ¥ fog gara ad fear
ST A1 I g & gH faear &
afad a9 &1 & d1 FH @A gar
Y & ag A1 IAAT &Y WAT & |

it amore Fag: 71 & S aFaT g
fr g7 W wYE Foatoe 59 g2 0%
g7

. Scientific and Industrial Training in

does not arise.

Scientific and Industrial Training im
Japan

-

Shri Onkar Lal Berwa:
Shri Bishanchander Seth:
Shri B. P. Yadava.

| Shri Gokaran Prasad:

*218.{ Shri R. G, Dubey:

| Shri Yashpal Singh;
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri B. K. Das:
Shri D. J. Nalk:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Japanese Government have asked
the Government of India ‘o send
students who will be given nractical
training in scientific and industrial

fields;

(b) if so, the reaction of the Gov-
ernment of India to the proposal;
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(c) when the first batch of stu-
dents will be sent; and

(d) the procedure for selection of
the students?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir.

(b) to (d). Do not arise.

=t siw At am A R w
597 fFar & 9T 99 &7 Jara W gfz
fer # g7 Frar s Y & 39 S &
FEF FHAT |

wea  wgiea: w9 A ar e qr
WY 9gHT A9 =1 fawraaer ¥ T qv
faegt & fF ag warer sast & q@r a7
T 54 a97 A1 OF 9 4 fgr § i
F I FT ATATZ &1 AT qFar A HFAT
TAT ®7 R G I & awwr agf
QAT FFAT § | IFHIT ag 47 O oY fawm
g ¥3 o fF ozor e o A AT
Tz 79 1 797 ¥ foaq w27 & wufeqq
g AT 37 F1 AT qfF FAA F ar
gafag #amy 347 fF 99 a9 39s
& g fz=r a1 fqanT 7€ &) agwee
L 98 31F § 99 & TRA & 59T FV
g7 750 7% & a1 § 747 gy ¥ a5

TR frag@EaImagEa €
Will the Minister kindly repeat the
answer?

Shri M, C. Chagla: The answer to
(a) is “No, Sir.” The answer to (b),
{c) and (d) is “Do not arise.”

Mr. Speaker: (a) No, Sir, and (b),
(c) and (d), Do not arise,

ot stER ™ T FAT gEeEr
T 39 FT AET AFT FT K 1§ Tay fa=TT
g7

“® QR0 ®lo W : WX A
F AT gH B wELE WA & fag

FRAT A B FET qgT WAT AfHT TAT
aF ar A A 2 |

wamme e fraa i f
gfmer & fod s F I Fz &A@
FEHTC R FT T HEqw Al W fF
agt ¥ A AT AR WA T ?

weaw WEEW: Il A w1 & 5w
AT TERE gR WA & fod wgar At
g0 R AfET et a% 77} G E

st Ho ®To frddt : omw ¥ W
g#< &t foer faenfaral w1 § st
TF ATUT FT GHTATL  GETATOOET A
e g, & s wgar g fF oqam ag
qATL A9 91, afg Ay, 91 ||
wraey § 1% atasta 99 W@ § fr
st faardt w57 w1 @97 7

weuR Wy w9 fAfter @
TR FAAITF AR AT T FLNF
I a%E AT gIT IO FATATE g4l H
a4t 47 f o # 389 99T w7 farer
agi & famifagi w1 €7 smfy, s
geq  #a7 7g @wAd ¢ % g g
ST & w S ?
Shri M, L. Dwivedi: I read Lhe news
in the newspapers sometime back.

Mr, Speaker: That gquestion does
not arise. (Interruptions).

It may be
mught be

Shri M. L. Dwivedi:
possible that these men
sent in future.

Mr. Speaker: We are not concerned
with what might happen in future,

Shri 8. C. Samanta: May I know
whether there is any mutual exchange
programme of students vith Japan at
present?

Shri M. C. Chagla: Yes, Sir; from
the year 1858, since the inception of
this Ministry, the Governmen. of
Japan offers every year iwo to three
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scholarships for Indian nationals for
postgraduate study and research in
Japan, to promote cordial cuitural
relations between India and Japan.
Our policy is to utilise such offers
which are made by [riendly fore.gn
countries. The result of this has
been that one or two scholars have
been going to Japan and that is how
this misconception has arisen of what
appeared in the newspapers,

ot wgamm : W faardf sy W
qET At #4r 39 % fog w15 fawiw &
wEr g g 7

U WEEd : 30 3 a1 a8 A8Y
1
0il and Natural Gas Commission

+

l‘ Shri Bishwanath Roy:
Shri Rameshwar Tantia.
Shrimati Renuka Barkataki:
Shri Bhagwat Jha Azad.:

| Shri Surendra Pal Singh:

| Shri D. D. Puri:

Will the Minister of Petroleum and
Chemicals be pleased to siate:

*219,

(a) whether it is a fact that Oil
and Natural Gas Commission is plan-
ning to shift its headquarters from
Dehra Dun to  Faridabad (near
Delhi); and

(b) if so, the reasons therefor?
The Minister
Chemicals (Shri

(a) No, Sir.

of Petroleum and
Humayun Kabir):

(b) Does not arise.

Shri Bishwanath Roy: In view of
the fact that the activities of  the
Commission have been goiug on  in
different distant parts of the cuuntry,
may 1 know whether there is any
proposal before Government for
selecting any other central place for
the office of the Commission?

Shri Humayun Kabir; No, Sir; as I
have said, the Commission has cettled
there and it is going to stay there,
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Statute of Swami Vivekananda

Shri C. K. Bhattacharyya:
Shri Sidheshwar Prasad;
*220. { Shri D. D. Puri:
| Shri Vishwa Nath Pandey:
| Bhri Balgovind Verma,

Will the Minister of Education be
pleased to state:

4
[Shri P, R. Chakraverti: .

(a) whether his attention has been
drawn to the proposal to erect a
statue of Swami Vivekananda on the
Vivekananda rock in Madras by the
Vivekananda Centenary Celebration
Committee; and

(b) if so, the reactions of Govern-
ment thereto?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

{b) It is for the Government of
Madras to decide whelher the elec-
tion of the statue of 3Swami Viveka-
nanda at the Vivekananda rock
ghould be permitted.

(Shri

Shri P, R. Chakraverti: Is it not a
fact that the Devaswam Board
directly administered by the Gov-
ernment of Madras gave perinission
to set up the statue and also a fool-
bridge?

Shri M. C. Chagla: As I zaid, it is
entirely a matter for the State of
Madras, and I do wnot think we
should interfere with their discrelion
or with any decision they may arrive
at.

Shri P. R, Chakraverti: Is it not a
fact that a board was set up there
and it was then removad by some
fishermen on  certain objectionable
grounds? May I know  whal steps
Government took to see that this was
set right?

Shri M. C. Chagla: Government of
Madras?

Shri P. R. Chakraverti: Yes, under
the advice and direction of this Min-
istry.
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Mr. Speaker: The same answer is
to be repeated then,

Shri Ranga: Why should it be
treated as a matter entirely for the
State Government, in view of the
fact that Swami Vivekananda is aa
all-India personality and he whcle
of India is interested in this matter?
Surely the Government of India can-
not dissociate itsels from ail respon-
sibility with regard to this matter.

Mr. Speaker: The lion. Member
must realise that the statue was being
put there in the State itself.

Shri Ranga: Are we lo understand
that the Madras Government has
raised any objection to this and, if
so, what is the view of this Govern-
ment in regard to this matter? We
do not know anything about it. We
were not told that the Madras Gov-
ernment is not in favour of raising
the statue.

Shri Bade. The Madras Govern-
ment referred the matter to “he Cen-
tral Government,

Mr. Speaker: This gquestion can
arise whether it was referred to the
Central Government,

Shri Bade: Yes, Sir.

Mr. Speaker: He knows much
more than any Government, but the
difficulty is even when e is not ie-
quired to do so, he is throwing out
all that knowledge. Was any refer-
ence made?

Shri M, C. Chagla: 1 ¢o not think
any formal reference has been made
to the Central Government,

Shrimati Renu Chakravartty: What
were the reasons adduced by the
Government of Madras for objerting
or refusing permission to set up this
statue on the rock? Was it purely
due to safety for the statue or any
other reason?

Shri M. C. Chagla: If the hon
Member wants an answer to that, we
will get the proper answer from the
Government of Madras, But, is it
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really fair for us here to question the

discretion of the Government of
Madras?
Mr. Speaker: The hon. Member

wants to know whether the Central
Government has that information as
0 what were the grounds on which
they have rejecteg it?

Shri M, C, Chagla: Officially, Sir,
we have no information,

‘Shri Hari Vishou Kamath: Hazs the
hon. Minister’s predecessor in office,
who is now seated on his right . . .

Mr. Speaker: He may be seated to
his right, left or in the front,

Shri Hari Vishnu Kamath: Has he
been correctly reported *in the Press
as having expressed some sort of op-
position to the erection of Swami
Vivekananda's statue on the historie
rock at Kanyakumari; i so, on what
grounds was his opposition based?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
Sir, may I answer that question?

Mr. Speaker: Yes,

Shri Humayun Kabir: I am in a
way thankful that the hon, Member
has raised this question, because I
know a great deal of uninformed and
some ill-advised talk on this matter
has been going on. This matter does
not concern the Government of India
and ithe Government of India have
nothing to do with it No official ad-
vice was ever asked for from us and
no official advice wag ever given.
About the question of the beanty of
the place, that is an entir~ly different
matter within the jurisdiction of the
Government of Madras to decide on
any consideration they like. We have
no standing on that matter,

Shri Hari Vishnu Famath: Sir, I
rise to a point of order. My questionm
was whether he expressed, as report-
ed in the papers, some opposition to
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the crection of the statue on the his-
toric rock at Kanyakumari; if so, on
what grounds was that opposition
based?

Shri M. C, Chagla: Even a Minister
s entitleg to have his own personal,
individual views.

Shri Hari Vishnu Eamath: 1 can
also have my views as you cap have,
I want to know on what grounds was
his opposition based?

Shri Humayun Kabir: I have said
that there is no question of any op-
position from me. Therefore, that
question does not arise.

Shri Hem Barua: There is some con-
tradiction,

Mr, Speaker:
Aney.

Dr, M. S. Aney: May I know whe-
ther that particular rock is not in-
cludeq among the siteg protected by
the Archaeological Department?

Order, order—Dr.

Shri Humayup Kabir:
knowledge.

Not to my

Dr, M. S. Aney: Will they do that
now?

Shri M, C. Chagla: We will consider
that suggestion.

Shri K. C, Pant: May I know whe-
ther this Vivekananda Centenary
Celebration Committee i an official
committee or a private committee?

Shri M, C, Chagla:
official committee.

gritor Iv9 farn &Y T wea

It is a non-

+
(= fagwat wam :
*337.4 stso To wwmdl :
Lw’tgi‘amnfag-
Fa1 o A4t ag F@Tr A FO
w4t fF

(%) #a7 7g @+ § fs a7 faasax
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q fewelt # gnfor sy foen & o
geqrl #1 d3F g 4 ;

(=) afz =, @t faare & mex
fawm dar § | ay 99 T For feg
T; "HT

(1) Fz% A 37 s Fafarsr e faat
9T avET & Fm sfafwar g 7

foen darem & qeaR (= wew
T™A) ¢ (F) ST A2 ) arefror 3= farer
o foaray, qe53 &1 af freet &
ge 9@

(@) faawor &@ar wew 9w
fear mar & [qeerem & vem o
Efad gear LT-1938,63 |.

() Fawrfet o fa=re faar @r
w R

[(a) No, Sir, The eleventh meet-
ing of the National Council for Rura}
Higher Education was held in New
Delhi on 20th September, 1963.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No, LT-1938/63].

(¢) The recommendations are under
consideration.]

=it fagTa swm : faavor & aamar
& o oty oot & amefior /e A8l
&, agt e #7 fa=r frar o @
21 % g st =rear g fe ot
¥ Feam § o P wodt # a8
g?

= W T TH AT qF AL
Ao ¥ wrg Wi ¥ 39 AeE W AR
#Y greard e &Y 7T § 1 At et
F—aqT 2w A Oy R_W A—
g & Ty § gaw farad § 6
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it fagdzare srama : faaor § =amm
mr & fF 33 o2 1 Ter gvE &
farmerd s o 21§ ag Srar awa
g 1% @1 Tor awerdt a1 g9 avaea ¥
FTE qAE AT & 47 A8 W afz v,
AragFr g ?

oY R T T 99 a9 Py o
TS F FE gA A7 w4 |

Shri P, R. Chakraverti: May 1

know whether any target date has

been fixed by which all the States
will have thig institution?

Shri Bhakt Darshan: No target date
has been fixed, but I think that they
would be coming up quite early,

Shri Sham Lal Saraf: May I know
whether it has been decided to have
uniform system of education as far
as rural higher education is concern-
ed and, if so, what steps have been
taken in that regard?

Shri Bhakt Darshan: I do not think
that it is connected with this question.
This meeting on rural higher educa-
tion was held on the 20th September,
when the whole question was consi-
dered. I have not got all the details
with me just now.

Shri Sham Lal Saraf: May I know
whether any time limit has been fix-
ed by Government to introduce uni-
form higher secondary education all
over the country?

Shri Bhakt Darshan: As far ag our
information goes, these institutions
have been very popular,

u”fmnﬁ:*ﬂwa?rﬂiw&rgﬁuz

XY A= 97 14T F fT fawfon ox
e fa=TT #T T R, F9 9% 37 0%
frofr Y T B Tw o § ey
fa=va Y sam

ot wo T T gAE A7 owmg

g oY 2T A g1 & w1 o o% wverar

& arq faviT famgr s )
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wo wgE 7 o"ar feget
fafaees meg fear s+ 9, 38t 79
wnlt St & Ay oF A7 famm

st FETET SRt ;AT § oA
AT § v g dw-adia 9w § @
FTiFn ¥ fau 3% fasin wfw e
wrad g afx gh, t ag feadr £ 7

sty axw c Ofo F oA § A
9T I qHT AiAE A6 afe gers
T 57 F1 G 1 e it
4

st frsreer waTE: et IOHET ST
g fF 39% 92w ¥ faeraw @
Fifaa g § s I aeTE fm T
v & fam=gi #1 geq1 faadr guf,
1 & T 93w F a7 O AT w
HIIT T OAF 7

ot wrr T : T RW F ooF
Ferermera mTeT # e faamtz F am
¥ vaa & &t zarfod § oF goa famg

TamEEle ® oaqifag &7 1 faEme

fear @1 T &

Shri Jashvant Mehta: May I know
whether Government have issued any
directives that those students who
have passed from the rural higher

education institutes wlll be eligible
for recruitment to Government ser-

vice?

Shri Bhakt Darshan: Strictly speak-
ing, this does not arise out of this
question but as far as I know, they

are recognised,

Y Ty fag : T F mitEeRE
gfm & oo feam wifae & o =
T ¥ e 2fr & forg w1 =
g7

ot W a9 ¢ °g e #T A
2 AN AL oM I ¥ A ¥ wiwE
& g
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All India Education Service

+
Shri Sidheshwar Prasad:
Shri Bhagwat Jha Azad:
Shri P, Venkatasubbaiah;
Shri Kolla Venkaiah:
Shrimati Renu Chakravartty:

222,

Will the Minister of Education be
pleased to state:

(a) whether disagreceing State Gov-
ernments have since been persuaded
to agree to an-all India Education
Service; ang

(b) whether in case of disagreement
continuing, there is any alternative
proposal to meet the situation?

The Minister of Education (Shri
M, C. Chagla): (a) Discussion on the
subject are still ontinuing,

(b) In the event of disagreement
with State Governments on the for-
mation of an All-India Education
Bervice, alternative proposals will be
considered,

it fergTae S ¢ FATF AT THAT
g fF wog T A 3w ovEmE &
v § Wi gAgwa &, a8 7 g
@l &1 qFE W I wwgwly w1
ITFE F (o0 FF0F aTH1T &1 MNT
& a1 aar fag mg d 7

Shri M, C, Chagla: We are negotia-
ting with the various States and 1
assure the hon. Member that we hope
to persuade the States to agree to this
proposal of an  All-India Education
Service. But discussions are still go-
ing on and I propose to take up this
matter as soon as possible. Certain
Stales are agreed; others have ex-
pressed some doubis; still others have
more doubts, but we hope to carry all
the States with regard to this project.

Mr_Speaker: If it is possible, the
tion. Member might be told the speci-
fic points of disagreement. Probably
he wanted to know as to what were
the principal or specific points of
disagreement,
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Shri M, C, Chagla: I cannot say
what the specific points are, but as you
know, generally the States want to
retain the appointments to these ser-
vices with themselves., They would
rather have a State service than an
All-India service. Our attempt ig to
prevail upon them to accept an All-
India service,

WRITTEN ANSWERS TO QUESTIONS

Inquiry Committee on National
Laboratories

*213, Shri Shree Narayan Das: Will
the Minister of Education be pleased
to refer to the reply given to starred
Question No, 1129 on the 1st May,
1963 ang state:

(a) when the Committee appointed
to appraise the research work done in
the National Laboratories is expected
to submit its report;

(b} whether the Committee has
made any interim recommendations;
and

(c) it so, the important features

thereof?

The Minister of Fducation (Shri
M. C, Chagla): (a) First meeting of
the Committee was held on 4th
November, 1963, They are now visit-
ing the National Laboiatories. The

overseas members are expecled to be
in India in January-February, 1964. It
is rather early {o sltate the time by
which they may finalise the Report.

{(b) No, Sir.
(¢) Does not arise,
sl qrE TF

*333. st afas et @ g
Tg-F WA 27 A fR g #7 fF

(%) “ser fafeo o firg
¥ grafee fiaa o afaard qar
w7 safad w9 g% g g Gewr #
fregare g 19 & ; AR
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(@) a1 37 forefaer § (ot 79
T AT OAT AT E 7

TE-EW AATW | AT FA (s
gAEE) () domE # e fa e
& VY aafad aqr N T 0T E
worgma mfgq7 fivee f@d o
T

(=) oft @1 Tg To Fo T
g I57 S0 fEF ar orengde
AT+A7T FqT AOATT T2 GTA g7
sidr o w efvfma amat & AT
&9 T VY AT T T E §47 SO
WA=T H AT AT ST ET 2

Staff for Indian Institute of Technology

Shri Subodh Hansda:
Shri 8. C. Samanta;
Dr, P. N, Khan:
Shri M. L. Dwivedi:

*224. <

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Indian
Institutes of Technology are experien-
cing difficulty in recruitment of good
staff due to uneconomic payv-scales of
lecturers and - istant professors in
comps it 't .y Lay-scales Eiven by
Stat (.. ernments to teachers of
other Institutes;

(b) whether a proposal for revision
of pay scales was suggested by the
heads of all the techawcal institutes;
and

(c) if so the reaction of the Central
Government thereto?

The Minister for Education (Shri
M. C. Chagla): (a) No, Sir,

(b) A proposal was receiveq from
the Director of the Institute at
Kharagpur for consideration of the
Council of the Indian Institutes of
Technology,

(¢) The Counecil decided that no
change in structure or pay scales was
necessary,

gfew 7= & wweam
rbﬂ’ﬂo ®To ﬁ'ﬂ :

*33%. < sft®e o @A
L&ﬂi‘o Eo I

9T E-w AAT I I AT T
w3 fa

(%) =1 & ¥ g fafuw orsqf
& w7 afeeit & mier § gars faidt
afefafigi qar edifeq &7 <99 a7
ghtz 7 fafmq niedl & gfew a1 ®
w2 fE AT & g 97 faer
forar war 47, AR

() =f g, o1 oad am faolg
o w7 ?

Tg-w WAt (ot 7w=) : (7) ;W
& 7 wrsal % g wfeadt a7 #1€ Fves
T g
(@) wwv & 78t 23 |
Price of Gas

Shri Daji:
Shri 5. M, Banerjee:
Shrimati Savitri Nigam:
. Shri Jaswant Mehta:
22‘)‘.ﬁ Shri D, J Naik:

| Shri Chhotubhai Patel:

Shri P. R, Patel:
lShrI Yajnik:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Oil and Natural
Gag Commission hag fixed the price
of gas obtained from Assam and
Gujarat; and

(b) if so, the details thereof?

The Minister of Petrolenm and
Chemicals (Shri Humayun Kabir):
(a) and (b). The Oil and Natural Gas _
Commission is not at present produ-
cing any gas for sale in Assam, In
Gujarat, the final price of gas and
the other terms ang condilions of
sale are still under negotiation.,
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Physical Education
Shri Vishwa Nath Pandey:
Shri S. C, Samanta:
.08 Shri Subodh Hansda:

Dr, P, N. Ehan:
| Shri Bibhuti Mishra:
 Shri M, L. Dwivedi:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Central Advisory Board on Physical
Education has suggesteq the intcgra-
tion of physical education and the
Auxiliary Cadet Corps with the
National Discipline Scheme in schools;
and

(b) if so, when it will be enforced?

The Minister of Education (Shri

M. C, Chagla): (a) Yes, Sir.

(b) The recommendation is under
examination,

Appointment of Judges to Executive
Posts

*229 Shri Surendranath Dwivedy:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Governmeni{ have re-
viewed the position in regard to
appointment of retired judges of the
High Courts and the Supreme Court
to executive posts under Government;

and

(b) the number of retired judges
whose services have been requisition-
ed by Government for work other
than that of judicial nature during the
past three years?

The Minister of Home Affairg (Shri
Nanda): (a) No.

(b) The required information is be-
ing collected from the varioug Minis-
tries, Departments, ete, of the Govern-
ment of India and will be laid on the
Table of House,
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0il Exploration Policy

Shri P, R. Chakraverti:
Shri P, C. Borooah:
Shri Kesar Lal: .
231 o Shri P, K. Ghosh:
7 Shri Yashpal Singh:
Shri Mohan Swarup:
| Shri Indrajit Gupta:
(_ Shri Bibhuti Mishra:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government propose to
introduce any changes in their oil ex-
ploration policy, specially with regard
to the question of ownership of under-
takings entrusted with oil prospect-
Ing and production;

{b) if so, the nature thereof;

(e) whether there is any possibility
of extension of the private sector in
the flelg of marketing; and

(d) the exact pattern of foreign col-
laboration in the Cochin refineries and
the extent to which this pattern will
be adopted in other cases of collabo-
ration?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) No, Sir.

(b) Does not arise,

(¢) 1t is not proposed to allow the
entry of new private sector companies
in the field of distribution of petro-
leum,

(d) Cochin Refineries is a publie
limited company with majority share
participation by the Government of
India with only 25 per cent. shares
held by the foreign collaborator. The
foreign collaborator has agreed to
secure the balance of foreign ex-
change required ag loan, on terms and
conditions acceptable to the Govern-
ment of India. This pattern of colla-
boration will be kept in view, as and
when other participatory projects are
evolved,
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Primary Education

Shri Ramachandra Ulaka:
Shri N. R, Laskar:

Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:

232,

Will the Minister of Education be
pleased to state:

(a) the latest progress made so far
with regard to the preparation of a
draft scheme for the development of
primary education under the Fourth
and Fifth Five Year Plans; and

features of this

(b) the main
Scheme?

‘fhe Minister of Education (Shri
M, C. Chagla): (a) and (b). The

scheme has not yet been finalised,

Business and Industrial Management

%233 Shri Harish Chandra Mathur:
Wil the Minister of Home Affairs be
pleased to state:

(a) whether Government  have
assessed the country’s need for busi-
ness and indusirial management dur-
ing Third Plan; ang

(b) if so, the steps being taken to
mee! the need?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) A committee set
up by the All India Board of Techni-
cal Studies in Management under the
chairmanship of Dr. A Ramaswami
Mudaliar is looking into this matter.

(b) A statement is laig on the table
of the House. [Placed in Library.
See No. LT-1939/63].

0il Refinery in Madras

Shri P. C. Borooah:

Shri Bhagwat Jha Azad:
shri Ram Ratan Gupta:
Shri P. R, Chakraverti:
Shri Ramachandra Ulaka:
Shri N. R, Laskar:

Shri Dhuleshwar Meena:

Shrimati Savitri Nigam:
Shri Sidheshwar Prasad:
Shri D, D. Puri:

Dr, P, Srinivasan;

Shri Raghunath Singh:
Shri Indrajit Gupta:
Shri D. C. Sharma;

Shri M, G. Thengondar:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to  Starred Question
No, 185 on the 21st August, 1963 and
gtate:

(a) whether any decision has since
been taken for the location of an oil
refinery in Madras; and

(b) the broad outlines of this
scheme?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). On the basis of the data
examined so far it appears that there
is a need for a second refinery in the
South, However, further details are

under examination,

Administrative Reforms Commission

Shri Shree Narayan Das:
Shri Hari Vishnu Kamath:
Shri Yashpal Singh:

Shri Harish Chandra -

Mﬂthl‘l.l‘:

Shri Vishwa Nath Pandey:
Shri A. N. Vidyalankar.
Shri P, C. Borooah:

Shri Abdul Ghani Goni:
Shri Gopal Datt Mengi:

*235.

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No, 752 on the
18th September, 1963 and state whe-
ther any and if so, what progress has
been made in the formulation of pro-
posals for setting up of a high power-
ed commission to suggest administra-
tive reforms in Government?

The Minisier of Home Affairs (Shri
Nanda): I am giving urgent thought tr
the problem of administrative reforms
and I shall make a statemeni un the
subject shortly,
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Legislation for Removal of Judges

*236. Shri Hari Vishnn KXamath:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 753-A on the
18th September, 1953 regarding legis-
lation for removal of Judges and state:

(a) whother consideration of the

matter has been concluded; and
(b) if so, the result thereof?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). The considera-
tion of the matter has not yet con-
cluded,

Gas from Pakistan
Shri Bishanchander Seth:
*237.

Shri Dhaoan:
Shri Vishram Prasad:

Will the Minister of Petroleum and
Chemicals be pleased to siate:

(a) whether it is a fact that India
has requested the Pakistan Govern-
ment for the supply of gas;

(b) if so, the reaction of the Pakis-
tan Government thereto;

(c) the manner in which this gas
will be utilised;

(d) whether any terms and condi-
tions have been quoted by the Pakis-
tan Government; and

(e) how far they are acceptable to
India?

The Minister of
Chemicals (Shri Humayun Kabir):
(a) to (e). The Pakistan Govern-
ment indicated an interest in supply-
ing natural gas to India in 1960.
Discussions at expert level were held
in 1961 concerning quantities avail-
able, supply points, period of avail-
ability, price and related questions.
Since the price indicated by the
Pakistan authorities was not consider-
ed economic and since payment was
desired in pounds sterling, the pro-
posal ecould not fructify,

Petroleum and
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Indian Archaeologist to Afghanistam

Shri P. R. Chakraverti:
{ Shri ', C, Borooah:
Shri Raghunath Singh
"7 Shri Dhaon:
, Shri B. P, Yadava:
LShri Bishanchander Seth:

*238

Will the Minister of Education be
pleared to state:

{a) whether it is a fact that a team
of Tndian archaeologists is proposed 1o
be sent to Bamian in Afghanistan for
exploration ani prezervation of the
relirs of Buddha there; and

(b) whether similar teams are ex=-
pected to he sent on  depnutation to
Iraq and U AR, to have exploratory
survey?

The Deputy Minister in the Minis-
try of Education (Dr, M. M. Das): (a)
There 15 a proposal  before  Govern-
ment to send an archoeological expedi-
tion to Afrhanicton to work in  the
fields of excavatinn and preservation
of the relics at Bnamian, The pro=-
posal is under examination,

(b) There is no nroposal to send a
team to Iraq. Regarding U.AR, the
proposal is under consideration.

Reservation for S.C, & S.T,

Shri Ramachandra Ulaka:
*239. / Shri N, R, Laskar:
Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 352 on the
28th August, 1963 and state:

(a) whether any decision has since
been taken to reserve 12-1j2 per cent
in the quota of promotion of erm-
ployees from Class IV to Class III for
Scheduled Castes and Scheduled
Tribes; and

(b) if so, the details thereof?

The Minister of State in the Minls-
try of Home Affairs (Shri Hajar-
navis): (a) It has been decided that in
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Class III and Ciass IV Services and
grades tn which there is no direct rec-
ruitment whatever, there will be re-
servation at the rate of 12-1j2 per cent
for Scheduled Castes and 5 per cent
for Scheduled Tribes in promotions
made by selection or on the results of
competitive examinationg limited to
departmental candidates.

(b) A copy of the Government of

India Resolution on the subject is
laid on the Table of the House.

[Pln~ed in Library. See No. LT-
1940,03].

National Laboratories

l’ﬁhri P. C. Borooah:
Shrimati Savitri Nigam:
Shri Ramachanra Ulaka;

| Dr. L. M. Singhvi:

| Shri Heda :

Will the Minister of Education be
pleased to state:

210,

(a) whether attention of Govern-
ment has been drawn to the recent
statement of Dr, H, J, Bhabha, Chair-
man, Atomic Enerpy Commission
made at the Annual General Merting
of the National Institute of Sricnces
criticising the mode of establishment
of national laboratories without find-
ing adequate scientific personnel;

(b) if so, the steps being taken to
secure such personnel in adequate
number before planning for new
national laboratories; and

(¢) whether the practice referred
to in part (a) above deprives the uni-
versities of the required scientific
personnel?

The Minister of Education (Shri
M. C, Chagla): (a) Dr. H. J, Bhabha
made certain remarks at the Annual
General Meeting of the National Ins-
titute of Sciences of India on 6th Oc-
tober, 1963 in his capacity as Presi-
dent of the National Institute of
Sciences.

(b) and (¢). A Statement is laid
on the Table of the House,

STATEMENT

National Laboratories and Institutes
are sct up for specific purposes 1n
more or less special ficlds of science
and technology in the context of deve-
lopment plang of the country and the
proposals are examined by experts
and considered by the Board of
Scientific and Industrial Research and
the Governing Body of the Council of
Scientific and Industrial Research, in
all aspects, including the aspect of
personnel The propusals are also
considered by the Scientists Panel of
the Planning Commission, The es-
tablishmont of a National Laboratory
takes quite some years and the scien=
tific and technical staff are recruited
gradually.

In certain highly specialised ficlds
where such work may not have been
done in India, steps are taken to send
promising youn scientisfs abroad for
study and training in such ficlds, and
working svientists in the Council are
also sent abroad {o supplement their
knnwledge in particular fields of
specialisatien. An increasing number
of qualified personnel is drawn from
the Scientists’ Pool. Besides, the
CSIR schemes of Rescarch Fellowships
and Graduate Apprenticeshipg throw
up every year a substantial number
of trained persons well equipped for
taking up positions at lower levels in
the National Laboratories of the
Council and they, in course of time,
become eligible for hirher positions,
An analysis of recruitment made in
the Nationa] Laboratories of the
Council during 1962 shows that de-
partmental candidates constituted
about 60 per cent of the total recruit-
ment in the scientific and technical
categories,

+f grEAfTe geamal § aw

€18, ot fegvay waw : war Ng.
T Tt I8 A &Y F F37 i

(%) #ar 2@ 7= 2 fr 5% wwa of
HTETT A TaT 71 foreret o fF o



1669 Written Answers

Iy &7 ST qTAT A e AT
geqryl F AT8 wad § 7 g7 fg=d
#§ET; W)

(m ) afzer,ar#araeFe & e
a¥ grad F 707 g fAd 17 maw 6
qre 73F frar o & 7

NE-FW WA F AoT qA (s
TIAA) (T ) F HATHA F Fr T
ST JET 9222 39— fai®
R9-2-98%3 ¥ A€ FET 747 471 fF A
FTHFTL T AT AL Feqrd anfz sqifam &1
A IFw A9 fgAlr ar e WA
st ¥ oore F Ay vA s q 97
47 1 F1¢ 7% Feqr onfe warfos #51
I 1 T ATA HT EAH H O TET
aE | F A AT F1 0F fagnw
AT 9T TR AME (TETFTAG §
war wa7 Waq qear wAe I fevy
%3]

(=) =7 garrr 1 1 79 & 5
$® A7 Fraiagi qeal F T e
PFezdy agr =7 wreATT samA § AR
@ AT I8 AT F7 asafzaq gfawrfat
& e § 4T T d

Association of Private Colonisers in
Housing Schemes

620. Shri Sham Lal Saraf: Will the
Minister of Home Aflairs be pleased to
state:

(a) whether the Delhi Administra-
tion is going to launch a scheme for
secking help from private colonisers
to meet the present scarcity of hous-
es in the capital; and

(b) if so, the terms and conditions
offered to the participants in this
scheme and when a practical shape is
going to be given to it?

The Minister of State in the Minis-
iry of Home Affaixs (Shri Hajar.
navis): (a) No.
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(b) Does not arise,

Allahabad High Court

621. Shri Sarjoo Pandey: Will the
Minister of Home Affairs be pleased
to state the number of election peti-
tions pending at present in Allahabad
High Court?

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis):
Thirteen First appeals under the Rep-
resentation of Peoples Act and six
Writ  petitions against the orders
passed in election petitions were pend-
ing in the Allahabad High Court on
1st November, 1963,

Y %

SRR o W qIA ;T Tg-FT
AT 4F qA9 A FU GG i weEafy
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af=ql 1 qeg 9% ASET HOATH
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7 0F =& FT 4] a2 9 AG F AP
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Ruler of Bastar

Shri Sidheshwar Prasad:
Shri Heda;

Shri D, D. Puri:

Shri P, C. Deo Bhanj:

Will the Minister of Home Affairs
be pleased to state:

623,

(a) whether it is a fact that the pre-
sent Ruler of Bastar has recently
sent memorandum to the Government;

(b) if so, the main points thereof;
and
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(c) the reaction of the Government
thereto?

The Minister of Home Affairs (Shri
Nanda): (a) Yes,

(b) The Ruler of Bastar has raised
the following points:

(i) The division of properties as
between him and his brether
Shri Pravir Chandra Bhanj
Deo, former Ruler of Bastar.

(ii) The question of disposal of
the private properties by Shri
Pravir Chandra Bhanj Deo.

(iii) The use of the palace premis-
es by undesirable persons,

(c) The matter has been referred to
the Government of Madhya Pradesh,

Grants to Colleges in Anuura

625. Shri P, C. Deo Bhanj: Will the
Minister of Education be pleased to
stale the names of the various culleges
in Andhra Pradesh and the respective
grants they have received so far in
the Third Plan period from the Uni-
versity Grants Commssion?

The Minister of Education (Shri M.
C. Chagla): The information is being
collected and will be laid on the Table
of the Lok Sabha,

Drilling at Pattukkottaj

626, Shri M, G. Thengondar: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) the progress so far made in the
drilling operations towards explora-
tion of oil at Pattukkottai Thanjavur
Distt.,, Madras State; and

(b) the financial allocation made
during the Third Plan for the purpose?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) The drilling of a structurul well
at Pattukkottai to obtain stratigraphie
information commenced on 28th Octo-
ber, 1963, Drilling is in progress.

(b) The expenditure during 1963-64
and 1964-85 is estimated at about
Rs, 18 lakhs.

Junior Technical School at Badagara,
(Kerala)

627. Shri A. V. Raghavan: Will the
Minister of Education be pleased to
state:

(a) whether it is proposed to estab-
lish a junior technical schrol at Bada-
gara in Kerala;

(b) if so, whether any site has been
selected; and

(c¢) when the schoo] will start func-
tioning?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) Not yet.

«) The School will start ag soon as
the site has been selected and the
necessary instructional facilities have
been organised,

Library Schools in Orissa

628, Shri Rama Chandra Mallick:
Will the Minister of Education be
v1zased to state:

(a) the total amount advanced by
the Centre to the Government of
Orissa as loan or grant to open library
schools during the last five years in
the State; and

(b) the steps taken by the Gtate
Government of Orissa to train the
school librarians?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The requi-
site information iz being collected from
the State Government of Orissa.

Social Education Literature im Orissa

629. Shri Rama Chandra Mallick:
Wil the Minister of Education be
pleased to state:

(a) whether any financial assistance
was given by the Centiral Government
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to the publishers, printers and book-
sellers of Oris.a in the field of Social
Education Literature during 1661-62,
1962-63 and 19G3-G4 so far; and

(b) it so, the total amount given
during the above mentioned years and
the details thereof?

The Minister of Education (Shri M.
C, Chagla): (a) Yes, Sir, during 1962-
63.

(b) Under the scheme of prize com-
petition for books/manuscripts for
neo-literates, 1500 copies of the prize-
winning book ‘Pragati Pathe Bharata'
in Oriyva were purchiased and a sum of
Rs. 1,200/- wa=s paid to the author-
publisher in 19G2-63,
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gfqsr &1 we qfiwi 6, ssy fag o
q

(9) 37 g a§f wzar

T. A, of Ministers

J Shri S, M. Banerjee:
\_ Shri Sivamurthi Swamy:

Will the Minister of Home Affairs be
pleasced to state:

631.

(a) whether it is a fact that {ravel-
ling allowances of the Cabinet Minis-
ters, Ministers of Stiates and Deputy
Ministers are much more in 1963 upto
1st October, 1963 than in the whole
of 1962;

(b) if so, the total amount paid te
them as  travelling allowance, during
1962; and

(c) the amount of travelling allow-
ances paid in 1863 upto 1st Oclober,
19637

The Minister of State in the Minis-
try of Home Affairs (Shri Hajurnavis):
(a) to (¢). Tour expenses of the Cabi.
net Ministers, Ministers of State and
Deputy Ministers for the financia] year
1962-63 wcre Rs. 8,18, 837 and those
for the period 1st April 1963 to 30th
September 1963 Rs. 3,42,025.
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Import of Crude oil from Kawait

Shri P. C. Borooah:
Shri Warior:
| Shri D, C. Sharma:

€35,

Will the Minister of Petlrolcum and
Chemicals be pleased to state:

(a) whether the Managing Director
of the indian Refineries Corporation
recently visited Kuwait to discuss the
question of importing crude oil from
that country;

(b) if so, the result thercof; and

(c) the terms of import of vil?

The Minister of Petroleumn and Che-
micals (Shri Humayun Kabir): (a)
Yes, Sir,

(b) and (c). The talks held were of
an exploratory nature and further dis-
cussions will be nccessary before any
conclusions are reached.
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Sports Enquiry Committee Report

638 J Bhri Yashpal Singh:
" 7 Shri Bibhuti Mishra:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 350 on the 28th
August, 1963 and state:

(a) the action since taken on the
non-submission of report by the
Inquiry Committee constituted te
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report on the performances of Indian
Teamg in Rome Olympics; and

(b) the concrete steps being taken to
ensure success of Indian teams in the
next Olympic games?

The Minister of Education (Shri
M. C. Chagla): {(a) and (b). The evi-
dence collected by the Committee has
been obtained and will be considered
by the All India Council of Sports. In
the meantime, the Indian Olympic
Association and the other National
Sportg Federations concerned are being
given financial assistance for competi-
tive meets in India and abroad and for
coaching.
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Rural Education
640. Shri Yashpal Singh: Will the

Minister of Education be pleased to
refer to the reply given to Unstarred
Question No, 1049 on the 28th August,
1963 angd state:

(a) whether the scheme for training
women workers for imparting educa-
tion in rural areas has been finalised;

(b) 1f so, the salient features there-
of; and

(e) the action taken so far to im-
plement the scheme?

The #inister of Education (Shri M.
C. Chagla): (a) The scheme is still
under consideration,

(b) and (c). Do not arise.

Pending Cases in Delhi Courts

641. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the tota] number of cases pend-
ing in the Delhi courts till 30th Sep-
tember, 1963; and

(b) the steps taken to expedite the
same? ’

The Minister of State in the Minis-
try of Home Affairg (Shri Hajarna-
vis): (a) 66203

(b) One Additional District Magis-
trate and 12 Magistrates have been
appointed to deal with pending cases.
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Searches of Mining Firms

643. Dr, L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that searches
were made and books and documents
seized from certain mining firms in
Bhilwara, Udaipur and Jodhpur re-
gions in September and October, 1963;
and

(b) whether any complaints have
been received that there was undue
harassment during and after the said
searches?

The Minister of State in the Miaistry
of Home Affairs (Shri Hajarnavis): (a)
Yes, Sir,

(b) No, Sir.

Prices of Betelunts in Nicobar

644 J Shrimati Savitri Nigam:
" 7 Shri Maheswar Naik:

Will the Minister of Home Affairs
be pleased to state:

(a) the prices »t which Car Nicobar
Trading Company and Nancowrie
Trading Company, licensed traders in
Nicobar Islands, purchase betelnutg in
Nicobar Islands; and

(b) the prices at which these licens-
ed traders sel] betelnuts to Messrs.
Jadwet Trading Co., the Central Co~
operative Welfare Society Ltd., and
other approved retailers at Port Blair
for sale to the public in the Andaman
Islands?

The Minister of State in the Miniiry
of Home Affairs (Shri Hajarnavis):

. (a) The Car Nicobar Trading Company

and the Nancowrie Trading Company
purchase betelnuts at the rate of
Rs. 2:20 nP. per Kg.

(b) They sell betelnuts at Port
Blair only to Messrs, Jadwet! Trading
Company at the rate of Rs. 3:75 nP.
per Kg. f.0.b. Car Nicobar/Nancowrie.

Civil Judges at Port Blair

645 J Shrimati Savitri Nigam:
' 'L Shri Maheswar Nalk:

Will the Minister of Home Affairs be-
pleased to state:

(a) the names of the Uivil Judges
at Port Blair during 1562 and the ex-
tent of their respective pecuniary
jurisdiction; and

(b) the number of civil cases tried
by each of them luring 1964?
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The Minister of State in the Ministry of Home Affairs (Soti Hajarnavis);

(@) and (b).

Name of Civil Judge at Port
Blair

Period Pecuniary  Civil
jurisdic- cases
tion tried.

1. Shri B. K. Halve, (District January, 1962 to Dec. 1962, .

Unlimited 32

Judge)
2. Shril {;d S. I)’ande (Subordinate January, 1962 to 28th Dec. 1962 Rs. 1,000/~ 19
ge
3. Shri K. Aravindakshan (Sub- January, 1962 to September, 1962. Rs. 500/- 33
ordinate Judge).
4. Shri Lachman Singh (Sub- October, 1962 to December, 1962 Rs. 500/- 13
ordinate Judge).
§. Shri Virendra Prakash (Sub- 29th Dec. 1962 to 31st Dec. 1962. Rs. 1,000/ Nil.
ordinate Judge).
Indian Students in British Universities (a) whether any Consumers’ Co-

(" Shri Buta Singh: .
646. ] Shri Narasimha Reddy:
LShrl Kapur Singh:

Will the Minister
pleased to state:

¢
of Education b

(a) the total number of full-tire
Indian students studying in  British
Universities during the academic y ar
1961-62; and

(b) the number out of them study-
ing at Oxford and Cambridge Univer-
sities during the same period?

The Minister of Education (Shri M.,
C. Chagla): (a) According to the
available information the ‘otal num-
ber of Tadian students studying in Bri-
tish Universities during the year 1981-
62 was 1B63;

(b) the number out of them study-
ing at Oxford and Cambridge Univer-
sities was 63 and 68 respectively,

Consumers' Cooperative Stores in
Andamans
{ Shrimati Savitri Nigam:
* _Shri Maheswar Naik:
Will the Minister of Home Affairs
be pleased to state:

647

operative Stores have been opcned im
the North and Middle Andamans by
the Andaman and Nicobar Islands' Ad-
ministration with a view to hold the
price line; and

(b) if not the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes; 11 stores have been opened.

(b) Does not arise.

Tipu Museum, Srirangapatam

648 f Shri Sham Lal Saraf:
" \_Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether it is proposed to opcn a
Museum to be known as “Tipm
Museum” in a building to be construct-
ed at Srirangapalam in Mysore State;

(b) the sort of exhibits contemplat-
ed to be displayed in that museum;

(¢) whether other objects of con=
temporary history will also be includ-
ed in the exhibits; and

(d) the estimated cost of construc-
tion of the museum building?
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The Deputy Minister in the Minis-
try of Education (Dr. M. M. Das): (a)
The Museum already exists. A new
building to house the exhibits is pro-
posed to be constructed,

(b) Objects connected with Tipu
Sultan, such as his family portraits,
robes, personal articles, coins, mini-
ature paintings, microfilm zopias of the
documents pertaining to him angd other
relics to illustrate hig life.

(c) Yes.

(d) Approximately Rs. 3 lacs.

Purchase of Steel 0il Pipes from
Japan

{ Shri Subodh Hansda:
’EJ&{ Shri 8. C, Samanta:
LShri M. L. Dwivedi:

Will the Minister of Petroleum and
Themicals be pleased to state:

ta) whether it is a fact that steel
oil pipes for Indian Oil Company will
be purchased from Japan;

tb) if so, whether agreement has
been signed for this; and

(c) whether the pipes will be pur-
chased in cash or on deferred pay-
ment basis?

The Minister of Petrolenm and
Chemicals (Shri Humayun Kakir):
(a) and (b). Yes, Sir. 4" and 6" dia.
pipelines are being purchased from
Japan for Indian Oil Company.

(¢} Payment will be made by the
Indian Oil Company in cash.
fessl! & =o=w
gYo. &7 Ho ®lo fyaY : =7
M WAl a3 A A IO FG
fg

(%) # ag &= § f& fooelt &
ATgEEl @ gRq @ Atfew sEwr
a1 foedt % iy ) feu o §

1520 (Ai) LSD—3.

(=) afz g, &t o7% waen ar
fed & 7w & ST Ry FTAFT AT
2, uR

(7) =@ wm ¥ woFER TR
g7

TR AT H oUW A/t (s
goEw) (7)) faeer # s
o @ wemd g B e
& F qa1 Nfew Faw 3¢ § a7
Y &1z ATt 7 Sie § avT
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AT JUE AR W1 A9 g FE F
e E, JEa H1 AifeEl & Amgrer-
T Wit WL TE A AT AT G
A

(@) =1 (1) farelt smomey gr
fer & ot Arfew wvam #1 9O
frgr o @ &1 feest &Y fafae ok
dor aret ¥ gaw fay S At aen
o Aifzat & fedt mar § 9w
grs AR F WA § fad G g
g F1 ¥ safad g & I ey
qfmat &1« s fear s

Industrial Management Pool

651. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be
pleased to state the number of persons
recruited to the Industrial Manage-
ment Pool in 1961-62?

The Minister of State In the Minis
try of Home Affairs (Shri Hajarnavis).
Five.

Sale of Obscene Literature in Delhi

Shri Kachhavaiya:
Shri Buta Singh:
. iShri Bade:
Shrimati Savitri Nigam:

Wil] the Minister of Home Affalrs
be pleased to state whether Delhi
Administration has taken any step to
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put a stop to the free and frequent
nale of obscene literature in Connaught
Circus shops?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
While it is not correct that obscene
literature is being freely sold in
Connaught Circus shops, there have
been some cases of ciandestine sale of
such literature by wayside vendors.
Raids are organised by the police from
time to time to detect and prevent
the sale of such literature.

Foreign Scholarships

ass Shri Sivamarthi Swamy:
*| Shri Yashpal Singh:

Will the Minister of Education be
pleased to state:

(a) the number of scholarships from
foreign countries offered to Indian
students through the aegis of the erst-
while Ministry of Scientific Research
and Cultural Affairs during 1960-61,
1961-62 and 1962-63 (country-wise);

(b) the number out of them actual-
ly utilised by our nationals during the
same period (State-wise); and

(c) the number of persons sent
gbroad who have returned to India
after their study and the number of
those who have accepted jobs in
foreign countries during 1960-61 to
1962-63?

The Minister of Education (Shri
M. C. Chagla): (a) 1052; country-
wise and year-wise break-up is given
in Statement laid on the Table of the
House. [Piaced in the Library. See No.
LT-1943/63].

(b) 779; state-wise and year-wise
break-up is given in the statement
laid on the Table of the House.
[Placed in Library. See No. LT-1944/
63].

(c) 266 persons have returned after
their study and none has accepted jobs
tn foreign countries during 1960-61 to
1862-63.
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Chinese Internees

¢54.J Shri P. C. Borooah:
']_ Shri Indrajit Gupta:

Wiil the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 142 on the
14th August, 1963 and state:

(a) how many of the Chinese inter-
nees who opted- to stay in India have
since been permitted to settle; and

(b) how many have been refused
such permission on grounds of
security?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). The matter is under
consideration.

feeelt gfem
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Education of Elementary Teachers

657 Shri P. R. Chakraverti:
* Y Shri P. C. Borooah:

Will the Minister of Education be
pleased to state:

(a) whether a six-day National
Seminar on Education of Elementary
teachers beginning on the 17th Octo-
ber 1963 in New Delhi, drew out an
all-India plan for the development of
training of teachers at the elementary
stage;

(b) if so, the broad outlines of the
scheme; and

(c) the decisions, if any, taken by
Government in the light of this
scheme?

The Minister of Education (Shri
M., C. Chagla): (a) Yes, Sir.

(b) The Seminar has made pro-
posals for the expansion of training
facilities for elementary teachers in
order to make their output equal to
the annual demand for new teachers.
It has also proposed programmes for
clearing the backlog of untrained
teachers at an early date and for
mproving the quality of training
mstitutions. The Seminar has also
made proposals for advance action to be
taken for the implementation of these
plans during the last two years of the
Third Five Year Plan itself.

(c) The recommendations of the
Seminar are under consideration.

New All India Services

Shri Harish Chandra Mathaur:

8 Shri Subodh Hansda:
*) Shri S, C, Samanta:
Shri Surendranath Dwivedy.

Will the Minister of Home Affairs
pe pleased to state the decisions
arrived at regarding the pay scale
cadre strength and method of recruit-
ment for the newly constituted All-
India Services?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
The details of the new All-India Ser-
vices are under consideration.

Deposits of Phosphate and Carbonate

659. Shri A. V. Raghavan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether large deposits of phos-
phate and carbonate have been located
in the Union Territory of Laccadive
Islands; and

(b) if so, the steps proposed for the
exploitation of these natural resources?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis): .
(a) Yes, Sir.

(b) A survey team of the Indian
Bureau of Mines has been sent to the
Islands for making a detailed study.
Action will be taken for exploitation
of the resources after they furnish
their report.

House Collapse in Delhi

Shri Maheswar Naik:
Shri Umanath:
660.4 Shri Heda:
| shri Bibhuti Mishra:

Will the Minister of Home Affairs
be pleased to state:

(a) the up-to-date number of inci-
dents of house collapse in the capital
during the year; and the causes there-
of}

(b) the casualties and the losses
sustained therefrom; and

(c) whether Government have in
view any safety measures against fre-
quent occurrences of such incidents?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) 50 (from 1st January, 1963 to 10th
November, 1963). The following are
the main probable causes of collapses:

(i) Heavy rains.
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(ii) Accidental.

(iii) Old eonstruction.

(b) 15 lives were lost and 77 per-
sons were injured; information regard-
ing any other loss which may have
been caused is not available.

(e} Removal of dangerous houses is
the responsibility of the Delhi Munici-
pal Corporation vide section 348 of
the Delhi Municipal Corporation Act,
1957. The Corporation, in whose area
these house coliapses have taken
place, undertakes survey of dange-
rous houses every year before the
commencement of the monsoons. If
houses are found in dangerous condi-
tion, the dangerous portions are pul-
led down and the owners/occupiers of
the houses in repairable conditions are
asked to repair them.

L.A.S, Officers

661. Shri Maheswar Naik: Will the
Minister of Home Affairs be pleased
to state:

(a) the total strength of the LAS.
officers already employed throughout
India as against the sanctioned
strength; and

(b) the annual off-take into this
cadre under regular recruitment and
by promotion?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) The total number of LA.S. officers

in service is 1982, the sanctioned
strength being 2278.

(b) The annual intake through
regular recruitment is about 90,

Recruitment by promotion depends
upon availability of wvacancies in the
promotion quota of each State cadre.
The number of officers taken into the
service by promotion from 1st Jan-
uary, 1963 to 11th November, 1963 is
21,
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Tracing of Ol and Ore Deposits by
Radio-Activity

/52 Shri Maheswar Naik:
‘Y Shrimati Savitri Nigam:

Will the Minister of Petroleum and
Chzmicals be pleased to state:

(a) whether Government are aware
that an instrument has been designed
in the Soviet Union to locate oil and
oree by the radio-activity upto e
depin of three kilometres; and

(b) if so, whether Government pro-
pose to introduce the instrument in
our oil and mineral explorations of
the country?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). It is understood that in
ine USSR and other countries experi-
ments have becn made to locale oil
fields by measuring the intensity of
Gamma-ravs. The Oil and Natural
Gas Commission has also carried out
some measurcment of radio-activity
over some known oilfields of Gujarat.
The methods is still at an experi-
mental stage and the question of
employing it in India as a tool for oil
exploration does not arise at present.

Cultural Delegations

663. Shri Maheswar Naik: Will
the Minister of Education be pleased
to state;

{a) the number of cultural delega-
tions sent and proposed to be sent
abroad during 1963-64; and

(b) the foreign exchange spent and
expected tc be spent on these deiega-
tions?

The Minister of Education (Shri
M. C. Chagla): (a) Fifteen and nine
respectively,

(b) Rs. 3,200 and Rs. 25,960 respec-
tively.
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Development Blocks

( Shri Kapur Singh:
Shri Narasimha Reddy:

664.<
L Shri Gulshan:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of development
blocks which were to be started for
the uplift of Scheduled Caste and
Scheduled Tribe people during the
Third Plan period; and

(b) the number of such blocks
already started till September, 19637

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand-
rasckhar): (a) It is propused to start
about 458 Tribal Development Blocks
during the Third Five Year Plan.

{b) The exact number of TD.
Blocks actually started upto Septem-
ber, 1963 is not readily available.
This is being ascertained. However,
on the basis of the information fur-
nished by the States and Union Terri-
tories, 69 Tribal Development Blocks
had been started upto 31-3-63.

Welfare of Scheduled Castes and
Scheduled Tribes

r Shri Kapur Singh:
Shri Narasimha Red?y:
| Shri Gulshan:

665.

Will the Minister of Home Affairs
be pleased to state:

(a) whether recently a Conference
of the Chief Ministers of States was
called by the Central Government;

(b) if so, whether the question of
uplift of Scheduled Castes and Sche-
duled Tribes was discused; and

(c) the details thereof?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) No, Sir.

(b) and (¢). Do not arise,

6, 1885 (SAKA) Written Answers 1602

Grants for Primary Eduocation

666. Shri A. K. Gopalan: Will the
Minister of Education be pleased to
state:

(a}) whether Government have de-
cided to give additional grants to the
States for promoting primary edu-
cation;

(b) if so, the amount of grant to be
given to each State;

(c) whether it is a fact that Kerala
has been excluded for the purposes
of this additional grant; and

(d) if so, the reasons therefor?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) A statement is a laid on the
Table of the House. [Placed in Lib.
rary. See No, LT-1945;83}‘

(c) and (d) The State-wise assis-
tance has been given on the basis of
number of non-attending children in
the age-group 6—11, Kerala has alrea
dy fulfilled the prescribed target in
this regard.

Criteria for Backwardness

668. Shri Hem Raj: Will the Minis-
ter of Home Affairg be pleased to re-
fer to the reply given 1o Starred
Question No, 182 on the 21st Awugust,
1963 regarding economic criteria for
determining backwardness and state:

(a) whether the replies of the re-
maining States have since beea re-
ceived; and

(b) the States holding a contrary

view?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b), The
Madrag Government lhave since inti-
mated that they have adopted the
economic criterion for freeslups up to
and inclding standard XI, The matter
is still under consideration in other
States. .
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Conference of Chiey Justices

669, Shri Hem Raj: Will the Minis-
ter of Home Affairs ive pleased to re-
fer to the reply given tp Starred
Question No. 488 on the 4ih Septem-
ber, 1963 and state:

(a) whether the recommendations
of the Chief Justices Conference have
been received by Government; and

(by if so, the important matters
discussed at the Conference?

The Minister of Stale ip the Minls-
try of Home Affairs (Shri Hajarnavis):

(a) Yes.

(b) The important matters discussed
at the Conference were: arrears in
High Courts, strength of High Courts,
conditions of service of High Court
Judges, financial powers of High
Courts, conditions of service of the
staff of High Courts, arrears in
Subordinate courts, measures for pre-
vention of corruption in the adminis-
trative machinery of Subordinate
courts, control of High Courts over
subordinate judiciary, separation of
the executive from the judiciary and
the creation of an All India Jud.i::ial1

Service,
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Auditoria for Punjab Schools and
Colleges

672. Shri Daljit Singh: Will  the
Minister of Education be pleased to
state:

(a) the amouni sanctionsd for cons-
truction of auditoria in various schools
in Punjab during 1862-63 and 1583-64
so far; and

(b) the details thereof?

The Minister of Education (Shrf

F ardtferw fasirfear aet F sragfor M. C. Chagla): (a)—
1962-63 . . Rs. 63,998/-.
)— 196364 o . . . Rs. 14,0001':____
Nane of the inst ituti i Total Amount sanctioned during
e on e paon Wt‘r;:;r :Re gr:m 1962-63 and 1963-64
Project was epproved
approved L
Rs. 1962-63
. D. - Ras. 19,000/~ (Rs. 10,000/- a5 2nd
S D College, Barnala 1960-61 35,000/ lrgsttltf ent end Rs. g,cco/- &8

M. L. National College, Yamunanagar 1959-60

Atma Ram Ku.n'mr Sabhn H. S School
Patial 1960-61

{ Dev Samaj High School, Rampuraphul 1960-61

B.H.R. (Rawalrmdl) S.D.H.S. School,
Shankar (Jullund .

M.D.A.S. Higher Secondary School,
Moge,. - - - . . 1960-61

S, D. Kumar Sabha G1rls ngher Se-
oondary School, Patisla 1960-61

Gandhi H. S. School, Mansa (Bhatinda) 1960-61

t.
3rd inst.) 1962-63
34,998/~ Rs. 4998/~ 4thand finel instal-
t.
men 1962-63
. . 124 - 2nd inst.
35,000/~ Rs. 12,000/ 1962-63
- . - 3rd inst.
35,000/- Rs. 9,000/~ 3rd in 1962-63
. Rs. 8,000/- 2nd inst.
23,208/ 1062-63
- Rs. 11 - 3rd inst.
35,000/ 5. 11,000/ 1963-64

. . - 2nd inst.
35,000/~ Rs. 9,000/ 1963-64

35,000/~ Rs. 5,000/- 4th & final mmlme_nl;’
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Untouchability

673. Shri Daljit Singh: Will the
Minister of Home Affairg be pleased
to state:

(a) whether any circular has been
issued to Government Offices regard-
ing the removal of untouchability in
all States in the country;

(by if so, whether any defaulting
Government employee has been
punished in this regard; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Yes. A circu-
lar was issued on 8-12-61 in relation
to Offices of the Government of India.
On 9-12-61, a communication was sent
to the State Governments suggesting
that they issue similar instructions.

(b) and (c). The information is be-
ing collected and will be laid on the
Table of the House as soon as possi-
ble,

Conocessions to Children Yelonging to
Scheduled Castes and Scheduled

Tribes

675, Shri Basumatari: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it js a fact that irres-
pective of any ceilings on the income
of parents, the children of Scheduled
Castes and Scheduled ‘Tribes are
eligible for educational and various
other concessions granted by Govern-
ment; and

(b) if so, the reasonsg therefor?

The Deputy Minister in the Minis-
try of Home Affairg (Shrimati
Chandrasekhar): (a) and (b). In the
case of post-matric scholarships, which
is the only educational scheme wholly
financed by the Government of India,
a means test iz applied in the case of
Scheduled Castes. No means test has,
however, been prescribed for the
Scheduled Tribes, as this is considered
a little premature.
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Institute of Library Science, Delhl

676, Shri Rama Chandra Mallick:
Will the Minister of Educatiom be
peased to state:

(a) the number of students admitted
to various courses of the Institute of
Library Science in Delhi,

(b) the total number of institutes
of this kind in India;

(c) the number of librarians depu-
ted by the State Governments to the
Institute of Library Science, Delhi
during the last three vears, and

(d) the concessions enjoved by the
deputeq librariang at this Institute?

The Minister of Fducation (Shri
M, C. Chagla): (a) 215

(b) One

(e) 25

(d) The State-deputed candidates
were exempted from pavment of tui-
tion fecs. In addition, such candi-
dates were paid Rs. 235{- each to-
wards hostel charges.

Basic Schools in Tribal Areag

677, Shri A N, Vidyalankar: Will
the Minister of Education be pleased
to state:

(a) the number of basic schools in
the tribal areag of NEFA, Tripura and
Manipur separately;

(b) the text-books specially pre-
pareq for the tribal areas in tribal
languages;

(¢) whether it is the pollcy of
Government to impart education to
the children in the tribal areags at least
in ‘the elementary stage in the tribal
languages; and

(@) whether it is g fact that in most
of the schools in the +ribal areas
English is compulsory from the Third
primary classes while Hindi is not
compulsory in the primary schools?
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The Minister of Education (Shri
M. C, Chagla): (a) to (d). The infor-
mation is being collected from the
Union Territories and will be laid on
the table of the House,

Rescarch in Tribal Dialects

678. Shri A N, Vidyalankar: Wil
the Minister of Education be pleased
o state:

(a) whether Government have
taken any steps to conduct an ad-
vanced research in the many dialects
used by the different tribal commu-
nities in order to find their proper
ethnic and liguistic relationships; and

(b)Y if so, the dialects or languages
in which such studirs are being made?

The Minister of Education (Shri
M, C. Chagla): (a) No, Sir.
(h) does not arise,
Scheduled Tribes
679, Shri H. C, Soy: Will the Minis-

ter
state:

of Home Affairs be pleased to

(a) the number of vacancies for
assistants’ grade in 1959 reserveq for
the Scheduled Tribes;

(b) the number of Scheculed Tribe
candidates who qualifieq in the
U.P.S.C. examination and the number
of those who accepted the posts and
the number of posts still o be filled;
and

(c) whether any further examina-
tion is going to be held to fill up the
remaining vacancies?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
{a) and (b). A statement indicating
the position iz laid on the table of the
House. [Placed in Library. See No.
LT—1946[631.

(c) Yes, in December 1963,
Indian Medical ang Health Services

681, Shrl Surendranath Dwivedy:
Will the Minister of Home Affairs be
pleased to state:

(a) whether the composition of
Indian Medical and Health Services
has been finalised;

{b) whether it is g fac! that pro-
fessors of Government Medical
Colleges are not being included in
the services; and

(c¢) if so, the reasons therefor and
-the Stateg in which the professors are
being excludeq from service?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
{a) to (c), The details of the Indian
Medical and Heclth Service are under
consideration,

Patna High Court

685. Shri D, N. Tiwary: Will the
Minister of Home Affairs be pleased
to state:

(a) wihether it is a fact that large
number of cases concerning educa-
tional matters and institutions are
pending for a long time pefore the
High Court of Patna;

(b) if so, the number involved;

(¢) the time expected to be taken
to dispose them of; and

(d) whether appointment of addi-
tional Judges is contempla‘eq to dis-
pose of the pending cases?

The Minister of Stale in (he Minis-
try of Home Affairs (Shri Ilajarnavis):
(a) to (d). The informat.n is being
obtained and will be laid on the Table
of the House,

0il Companies

686. Shrimati Renm Chakravartty:
Will the Minister of Petroleum and
Chemicalg be pleased to rtate:

(a) whether the question of permit-
ting foreign oil companies to expand
their refining capacity has bheen consi-
dered by Government; and

(b) if so, the result thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
and (b), The matter, is still under
consideration.
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Rural Institate at Viswabharati
University

687, Shri H. N, Mukerjee: Will the
‘Minister of Fducation be pleased to
state:

(a) whether the rural institute at
Viswabharati University coniinues to
be closed;

(b) if =0, the reasong therefor; and

t¢) whether students' discentent
over the working of the said Institute
still lingers?

The Minister of Education (Shri
‘M. C. Chagla): (a) The Institute of
Rural Higher Education, S:iniketan
+as closed and subsequently dissolved
with effect from 31st August, 1963,

(b) The reason for the closure was
the continued indisciplined conduct of
some of the students of the Rural

Institute,

(¢) Government have no informa-
tion, .
Natural Resources under Corntinental

Shelf

688. Shri D C. Sharma: Will the
Minister of Petroleum and Chemicals
be pleased to refer to ihe reply given
to Starred Question No. 538 on the
28th August, 1963 ang state:

(a) the progress made in exploiting
natural resources under the continen-
tal shelf; and

(b) the resultg achieved so far?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
Seismic exploration work is in pro-
gress in the Gulf of Cambay on some
sand banks which remain submerged
except during the periods of low tides,

(b) A structural indication of some
interest has been obtained off the
Aliabet Island at the mouth of the
Narbada river. Further study is in

Progress,
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Tribals of Muharashira State

689, Shrimati Renu Chakravartty:
Will the Minister of Home Affairg be
pleased to state:

(a) whether the Scheduwied Tribes
living outside the scheduled area in
Maharashtra State approuached the
Home Minister and p:resented thetr
memorandum explaining the grievan-
ces of tribals in Maharashiia State;

(b) whether it is a fact that tribals
living outside the scheduled area are
treated as “Other Backward Classes":
and

ic) the action propos=1 to be taken
on their memorandum?

The Deputy Minister in the Mnis-
try of Home Affairs (Shrimatl
Chandrasekhar): (a) to (b). A
memorandum was received on behalf
of the tribals of Vidarbha who have
not been declared as Scheduled
Tribes. These tribals are being treat-
ed as “Other Backward Clas:es” by
the State Government. No decision
has yet been taken on the question of
declaring them as Scheduled Tribes.

Prohibition Propaganda Centres, Delhj

[ Shri E, Madhusudan Rao:

690.  Shri D, J. Naik:

Will the Minister of Hume Affairs
be pleased to state:

(a) whether it is & fact that the
prohibition propaganda cenlreg in
Delhi are likely to be closed down;
and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) No, Sir,

(b) Does not arise
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12 hrs,

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMIPORTANCE

ti) 1AF HELICOPTER CRASH NEAR PooNcH

Shri Ranga (Chittoor): Sir, I call
the attention of the Minister of De-
fence to the following matter of ur-
gent publie importance and I request
that he may make a statement there-
on:—

The IAF helicopter crash near
Poonch on the 22nd Novem-
ber, 1963 resulting in the un-
fortunate death of some of our

senior officers of the armed

forces.
The Minister of Defence (Shri Y.
B. Chavan): Mr, Speaker, Sir,

. responge to the Calling Atten-
tion Notice I have received regarding
the Helicopter crash near Poonch, I
would like to place before the House
ihe following facts regarding the acci-
dent,

2. The General Officer Command-
ing-in-Chief, Western Command, Lt.
General Daulat Singh and the Air
Officer Commanding-in-Chief, Western
Air Command, Air Vice-Marshal E. W.
Pinto were on an inspection tour in
the Poonch area on 22nd Novemrber
1963. These two officers arrived at
Poomch by a Dakota from Delhj at
.25 hours. Air Commodore Murat
Singh, Air Officer Commanding, J & K,
and Lt.-General Bikram  Singh,
the Corps Commander, had arrived at
Poonch in a Dakota from Udhampur
at 9.40 a.m. that day. The Divisional
Commander Major-General Nana-
vati arrived at Poonch that morning
n the ill-fated helicopter along with
Fit.-Lt. Sodhi, who was at its con-
trols. Brigadier Uberol was already
there. Another helicopter piloted by
Flight Lt. Lalwani reached Poonch at
10.55 hours that day.

8. The General Officers were desi-
rous of inspecting certain ocutposts
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been recceq by Flt. Lt, Sedhi, the
Captain of the ill-fated helicopter, on
the 19.h November 1963.
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4. As the parly started our un its
inspection, the Air Officer Command-
ing in Chief (AVM Pinto) asked Flt.

Lt, Sodhi whether both the
helicopters could land at the place
Jhalas they were going. Fit. Lt

Sodhi reported that the helipad at
that spot was small and dusty amd
could not take two helicopters. The
Air Officer Commanding in Chief con-
ferred with the GOC-in-C and deci-
ded that for the firs; part of the trip,
one helicopter only will be used and
that the party would redistribute
themselves into two helicopters when
they arrived at the second station Su-
rankot. Accordingly, the gecond heli-
copter captained by FIt. Lt Lalwani
was ordereq to proceed direct to the
second station with Air Commodore
Murat Singh to await the arrival of
the other officers. The Corps Com-
mander, the Divisional Commander,
the Brigade Commander, the
AOC-in-C, West Air Command and the
GOC-in-C got into the helicopter
piloted by Flt. Lt. Sodhi and proceed-
ed to the first station. Ater com-
pleting the work at that place, the
party again got into the helicopter
and headed for the second station,
which was about 15 miles away. The
route to be followed was &along the
river Poonch. About three minutes
after getting airborne, the helicopter
executed a turn to the right along
the river, when it geems to have flown
into two parallel lines of telegraph
cables which had been  suspended
across the river. The cables were
streched between two sets of poles on
the cliffs on the river side; on one
side, it was 300 ft. high over the rive:
bed and on the opposite bank about
100 f£t, high. The helicopter seems to
have struck these cables at a height
of 200—250 feet and crashed into the
river bed approximately 400 yards
from where it hit the cables.

5. Fit. Lt. Sodhl, the Captain of
the ill-fateq helicopter, was a very
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experienced pilot with over 600 hours
of helicopter flying experience and
conversant with the J & K area. As
already menlioned, he had carried out
a special recce of this area on the
19th November. Apparently, he had
not noticed these cables,

6. The Army Headquarters has
standing instructions issued in March
1953 which restricts the number of
senior officers that can travel in a
particular aircraft. The existing
erders state as follows:—

“w

1. It has been decided to restrict
the number of Army Officers of the
rank of Major General and above
that may travel in a DAKOTA or a
DEVON as follows: —

(a) DAKOTA

Major Generals and above: three
(of which NOT more than one to
be Army Commander and
NOT more than two to be PSOs).
(Shri H. V. Kamath: It was un-
fortunately disregarded.).

(b) DEVON

Major Generals and above: two
(of which NOT more than one to
be Army Commander and NOT
more than one to be a F5D)

2. In either type of aircraft the
C-in-C angd the CGS should NOT
travel together.”

This restriction was in consequence of
an accident in which a Devon aircraft
carrying four senior Army  officers
had to foreeland. The then Presi-
dent brought this to the notice of the
then Defence Minister and suggested
that if a number of top ranking offi-
cers have to go to any particular place,
it is worthwhile their taking sepa-
rate planeg because any serious acci-
dent would place the country in great
difficulty if unfortunately anything
untoward happened, The Defence
Minister wrote to the then Com-
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mander-in-Chief, Army who arranged
for the issue of the above instructions.
Simultaneously, detaileg examinaticn
about the restrictions to be issued on
the travel by VIPs and important
civil ang military officials jn aircraft
was carried out and it was decided
at the end of 1954 that it was not
necessary to lay down any hard and
fast rules in the matter. Air travel
was deemed cocmparatively safe and
accidents may happen not only in the
air but while travelling in a car or in
a train. The instruclions issued by
the Army Headquarters, howevar,
continued, as Service officers do a good
bit of their flying in service aircraft
and in operational conditions.

7. Though the above instructions
may not in terms apply to travel by
a helicopter, the spirit of these ins-
tructjons was in the minds of the
senior officers when they were at
Poonch on the fateful day. Two aeli-
copters were also available at Poonch.
But the situation was such that two
helicopters could not simultaneously
reach the place of inspection. From
the next station, the party intended to
travel in separate helicopters. Pre-
cautions had also been taken to recce
the area. Unfortunately, the exis-
tence of these wires was not noticed
with fatal consequences,

8. The Chief of the Air Staff has
constituted a Committee of Ingquiry
consisting of the following officers to
enquire into the circumstances lead-
ing to the aircraft:

1. Air Vice Marsha] R. Rajaram,
Deputy Chief of Air Staff—
Chairman.

2. Colonel Gurdas Singh.
3. Group Capt. R, D. Mehra,

4. Wing Commander Jaspal Singh.

5. Wing Commander S. K. Majum-
dar.



1707 Calling

6. Wing Commander . B. J.

Alexander,
7. Sqn. Ldr, Dalaya.

An officer of the Intelligence Bureau
= assisting in the inquiry., The Court
reached the site of the accident on
the 23rd November. It has compie-
ted local investigation and returned
to Delhi on the af.ernoon of the 25th.
The report is expected shortly.

Shri Ranga: I would like to know
what security measures and also tech-
nical examinations by ground engi-
neers and others concerned do obiain
and were made before this helicopter
took off on that day. May 1 know
also whether it is regular for them to
see, and whether any cfforts were
- made on thai day also to sce, that no
explosives etc. like time-bombs are
secreted or were secreted on that day
in that helicopter? If no such ins-
tructions are there, and no such exa-
minations had been made, why should
that be so?

Now, we have been informed that

an inquiry had been ordered, While
the inquiry is still going on, when
Government do not know all the

facts, how ig it that the Prime Minis-

ter ventured to suggest that there
could be no sabotage?
Mr. Speaker; The hon, Member

has mixed up so many questions,

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawahar.al
Nehrn): May I just say something in
regard to the last part of the hon.
Member’s question? What I said was
that an inquiry was being held and
the inquiry would go into this matter.
Thus far, no evidence has been re-
ceived or met with suggesting sabot-
age. 1 qualified it by saying ‘thus
tar’.

ghrl Ranga: Was it a responsible
statement to be made by the Prime
Minister?

‘Shri Jawaharlal Nehru: That is for
you and the House to judge.
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Shri Ranga: Where was the need to
offer an opinion?

Shri Hem Barua (Gauhati): Would
not that statement of the Prime
Minister vitiate the inquiry?

Shri Tyagi (Dehra Dun): The term
‘thus far' does not.

Shri ¥. B, Chavan: As regards the
first part of the question asked by
Shri Ranga, I would say that normal
precautions are always taken about
the seccurity of the plane concerned.
My preliminary information shows
that the normal precautions were
taken in the case particularly of this
helicopter as well, but certainly, for
all the detailed views, I think that it
is better that we await the report of
the committee,

Shri Krishnapal Singh (Jalesar):
The hon, Defence Minister has stated
that the helicopter met with an acci-
cdent on account of the telegraph
wires. I would like to know on
what evidence he bases this observa-
tion. Since there were no survivors,
how does he come to know that the
helicopter met with the accident on
account of the telegraph wires?

Shri ¥. B. Chavan: With the pre-
liminary information that we have.
But, at the same time, as I have said
we shall have to await the report of
the inquiry before taking a final
view,
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Shri Swell (Assam-Autonomous
District): The Defence Minister has
just now stated that the pilot of this
helicopter, Flight Lieutenant Sodhi
was an experienced pilot, and he was
well acquainted with the terrain n
Kagshmir and the area over which it
flew. He has also stated that the
accident was caused by the helicopter
hitting the telegraph wires. May 1
know whether those wires have been
there right through or they were put
up only a few days before the fatal
accident?

Shri Y. B, Chavan: It seems that
they were there all the time, and
the Flight Lieutenant had taken the
‘recce’ only two days before the
accident took place.

Bhrl Warior (Trichur): May I know
whether Government have issued any
tresh instructions regarding the flight
of these officers in that operational
area, to avoid the recurrence of such
accidents?

Bhrt Y. B. Chavan: Certainly, we
shall have to consider all these aspects
after we receive the report of the in-

quiry.

Shri L. N. Bhanja Deo (Keonjhar):
In view cof this incident, may I know
from the hon. Minister whether Gov-
ernment are contemplating to tighten
the orders to the staff and to ensure
that they should not be broken except
in very exceptional circumsiances?

Shri ¥, B. Chavan: I think that I
have answered this question aiready.

Shri Joachim Alva (Kanara): The
hon. Minister is aware that the risks
faced by the men in the Indian Air
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Force in peace-time are definitely
more than those faced by the men in
the other gervices. Is there any
scheme in the Ministry of Defence by
way of setting up a special benevo-
lent fund which may be given by way
of compensation for people—officers
and men—in the IAF who crash?
Or has the Ministry got any scheme
through the LIC, a government-
sponsored body, to give exira com-
pensation so as to bring it in line. ..

Mr, Speaker: Order, order. He has
put the question. Let it be ans-
wered. He is making a speech.

compensation given in civil airlines?

Shri Y. B. Chavan: There are some
benevolent funds at the disposal of
every service. Possibly they might
make use of that. I cannot think of
any specific scheme at the present
moment about it.

Shri 8. M. Banerjee (Kanpur): May
I know whether the same type of
helicopter, Alouette, had to force-
land during the last operation in the
Ladakh area? Was it considered sate
that the same type of helicopters
should be used for such purposes®
Also, whether the officer, Shri Sodhi,
who carried out the reconnalssance.
knew on the 19th that there were
poles in that particular area?

Shri ¥. B. Chavan: As far as the
first part of the question is concern-
ed, I can say that certainly most air-
craft had sometime had to forceland
ete. But some stray cases of force-
landing do not help us in taking a
final view about the helicop.er. I
can say from personal experience that
Alouette is perhaps the safest heli-
copter to travel in hilly tract.

Shri S. M. Banerjee: What about
the second part? It is very im-
portant.

Mr. Speaker: Let the report come.
How can it be said whether it was
known to him on the 19th?



171D Calling

8hri 8., M. Banerjee:
mez, This happened in an
miles from the cease fire line.
information is....

Please hear
area 2§
My

Mr, Speaker: Whatever his infor-
mation may be, who can tell whether
he had that knowledge?

Shri Hem Barua: About the wires
also, it is not very certain that the
wires did not exist,

Mr. Bpeaker: I had called the hon.
Member for the next item.

8hri Nath Pai (Rajapur): I had also
glven my name in connection with
this notice.  Unfortunately, it does
not appear in the list. I would not
like to quarrel with you on that. If
you will permit me, 1 will ask a
question.

Mr. Speaker: His name is in the

* second one,

Bhri Nath Pal: In the first also.

Mr, Bpeaker: I will have the origi-
nal taken out and see if his name is
there. Shri Hem Barua,

To W WAL Wifgar  (wear-
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(ii) IAF DAKOTA CRASH NEAR BANTHAL
Pass

Shri Hem Barua: I call the attention
of the Minister of Defence to the
following matter of urgent public im-
portance and request that he may
make a statement thereon:

The IAF, Dakota crash near
Banihal Pass on the 22nd Novem-
ber 1963.

Shri Y. B. Chavan: Mr. Speaker,
Sir, I regret to inform the House that a
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flying accident involving an T.AF.
Dakota aircraft occurred at 1022 hours
on the 22nd November 1963 over the
Banihal Pass. The aircraft was on
flight from Srinagar in connection
with the move of the Squadron to its
winter base, The crew of the aircraft
consisted of the following officers:—

Fg. Offr. S. S. Sidnu, G.D. (P).
Plt. Offr. D. Gupta, G.D. (P).

Pit. Offr, V., K. Sahasrabudhe,.
G.D, (N).

Plt. Offr. M. V. Singh, G.D. (P).

The following civilan employees

were on board the aircraft.

Shri N. C. Chetty, Lascar

Shri Majumdar, Lascar

Shri Agnailik

Shri Alrish Radge

2. The aircraft took off from Sri-

nagar at 1004 hours on 22nd Novem-
ber 1963 and reported position over

Banihal Pass at 1022 hours. It was
due to land at Jammu at
about 1059 hours. When it was

over due to land at Jammu, a search
was undertaken for the missing air-
craft, Four aircraft and helicopters
were immediately deployed for the
purpose but with no result. The
search continued on the following
days and the wreckage was located
on 24th November 1963 on the side of
a steep hill, about 12 miles from
Baniha]l Pass. :

3. In order to reach the site of the
wreckage, an IAF helicopter attempt-
ed twice to land but it could not do
so because of the stesp slope of the
hill, A ground rescue parly was sent
on the 25th November 1963, headed
by an experienced mountaineer of the
Army. The party established a camp
just below the snow-line on the 25th
November 1963 and reached the sile
of the wreckage at 430 p.m. on 26th
November 1963. The snow being soft,
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the climb-up of the rescue party was
slow,

4. According to the report received
from the rescue party, all the 8
persons on board the aircraft were
killed as a result of the crash. The
rescue party has removed the bodies
of the following personnel from the
crew compartment: —

1. Flying Officer S, S. Sidhu
2. Pilot Officer D. Gupta

3. Pilot Officer M. V. Singh
4. Shri Agnailik (Civilian)

The dead bodies of the above-
‘mentioned persons were brought to
Khanabal at 11 p.m, yesterday. Thesc
will be taken to Srinagar today,

The remaining 4 bodies are buried
inside the aircraft which will be taken
out after hacking the air-frame of the
aircraft. The rescue party, which re-
turned yesterday, will go back today
witk the required hacking material
and extricate the remaining dead
bodies,

5. In accordance with the Air Forca
Rules, a Court of Inquiry has been
ordered The cause of the a-cident
and other details will be known when
the proceedings of the Court of In-
quiry are received. The extent of
loss caused to the Stale as a result of
the accident, will also be assessed by
the Court of Ingquiry. The cost of
the aircraft involved in the accident
is approximately Rupees four lakhs.

6. The question of 1he grant of
pensionary awards to the dependants
of the deceased personnel will be
considered in accordance with the
Rules,

=it amgr (fam) @ oRFT AR
T (7l § Ao &3 Dted )
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Mr. Speaker: I had requested all
the Opposition leaders to meet me,
and we have discussed and  arrived
at certain conclusions, That I would
announce in a duy or two, after writ-
ing them out, and consulting all the
Members that were present,

Fo B fairil g9 ¥ 79 g
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Shri ¥. B, Chavan: I have just re-
ceived a copy of the translation. If
the hon, Member requires it, I am
prepared to read it,
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ot &1 99 fe faeg mert wga
AT FOUIAAH a@ FHAA
T2 AFT | W ATET QR FTOAAT
¥ oApE wAE ¥ O ¥
7 A AT OF T HAT @I 1Y
AT, QLI A W oaW A G
F OF Y w7 e W Oy

Matters of Urgent
Public Importance
I G AT, {883 FT ¥-3o &
AEFTH FHCAT TAF 9T GGAT | AE
TgT &Y qoaw a1 7 fag g aw @
9T aga @y af7 & 9% '

Trwmaganfadr e ¥
G aEaE & 6 ar 5 o
2y o 7 Freafafea safa) # e
N g g o— ‘

? FETET HHEL THo THo Cr

3. qrEeE FHEET o T[T

3. TEE AHET o [gre | faw

¥. ot svfas (Fafafom)

ITfET saffaal F AT FW LR AR
TA ®T GEEE A T § A
# s AT AT |
TAEY AL AT AAE F W=
@Y gf § AR AgEE # FE g
F ame g 3¢ s fan v w0 g
o ot fF w= afow amar = e
YA FT QA S AT FT qHY ATV HY
faramT
aEa fast & s o FR
A% A gy i 2 geEAr
F1 Fro qar gae faega faam
oE IO X AT @iT g | g
gdeaT ¥ g aret gifr #1 @ ot
THEEd F A% T | aEgE
AW AT ¥ AT w1 47 1 AL g
safaaal & wifsrdt &1 T99 3% & W
qT faaet & s fa=me fean s
Shri Hem Barua: This tragic air
crash took place on the 22nd Novem-
ber and the hon. Defence Minister
stated that the site was Jlocated on
24th November. Is it not a fact that
on 24th November, Sunday, the news
of this aircrash was released to the
Press and then hastily withdrawn,
after the news reached the Press

table? May I know the grounds for
this odd behaviour of ‘the Government
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to blackout the entire incident when
the whole country was legitimately
interested in knowing about this inci-
dent because they knew that thir
plane was missing for 48 hours.

Shri Y. B. Chavan: I have no infor-
mation about what the hon. Member
is saying.

Shri Hem Barua: Will
out? May I have an assurance to
that effect? It is a very important
matter and we want to know it.

Mr, Speaker: I will ask the hon.
Minister to find it out,

Shri P. C. Borooah (Sibsagar):
What possibly could be the cause of
airerash and was its airworthiness
tested before it took off?

Shri Y. B. Chavan: I presume so.

he find it

Shri S. M. Banerjee: Is it a fact that
some of the IAF Dakotas lack proper
repair and maintenance and if so, has
this aircraft been checked properly
before it took off?

Shri Y. B, Chavan: I think the nor-
mal precautions of repair, inspection,
check-up, etc, before a particular air-
craft takes off must have been taken.
That is my presumption but we will
have to wait for the report of the
enquiry committee for details.

st amaw fog s 5o own
feda waoa & fag @ =1 sad oF 7w
=< fafafoas s da we fed o3 7

Shri Y. B. Chavan: I think when
they go back to their winter base,
they have to take other people also,
belonging to the Air Force. These
civilians belong to the Air Force.

Shri Swell: The most extraordinary
thing about this helicopter and the
Dakota crash is the coincidence. The
two air-craft belong to the Indian Air
Force. The crashes took place on the
same day in the same area and at
.about the same time, in Kashmir.
Prima facie, the Government has
said that there is no case of sabotage.

NOVEMBIER 27, 1963 Attention to Mattersof 1718

Urgent Public Importance

Mr. Speaker: No
about that.

Shri Swell: 1 am linking both.

body has said

Mr. Speaker: He might put the
question direct.

Shri Swell: Will the Government
assure us that this is not as if an evil
spirit is working against India?

Mr. Speaker: Shri

Shastri.

off STIETC SRRy 0 AaT wrAdE
HaT a1 ag wrAdr ¥ fE ozw w oagA
ot afagre & ara T8 ave ¥ faara
FUEATH §1 = FT § 1Y FTTHT 757 7
F{Fav.’s__fﬁﬁ'» feufa Frgad A T 3E mrA
§FZ G F1 1A H @A 0 441 38
W 9T A1 fque smEeand 1 71 @
3 fors wfact ¥ va 9aTT # gueAE
TH &4 97 F ?-{ ?

Prakash Vir

Shri Y. B, Chavan: I can generally
say “Yes”, but about this particular
matter, I will have to wait for the
report.

Shri Warior: May I know whether
the Ministry got this information
direct from the area or from the
press? Did the first information come
from the local press or direct from the
area?

Shri Y. B. Chavan: I got the infor-
mation from the Defence Ministry on
the evening of the 22nd.

Shri Hem Barua: He has now admit-
ted what I said, that he got it on the
22nd. Then it was released to the
press. But in reply to my question,
he said “I do not know anything
about it.” He has thrown dust into
our eyes,

Shri ¥, B. Chavan: I would like
Shri Hem Barua to interpret correct-
ly what [ said. -1 got the information
about the missing of the aircraft on
the 22nd evening, and not about the
crash, etc.
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Shri Hem Barua: He got the nfor-
mation about the crash on the 24th.

Mr. Speaker: Order, order. There
is no dust in my eyes.

Shri Kapur Singh (Ludhiana): This
House would like to know whether
these successive tragic  occurrences
involving grave loss to our armed
services are purely acts of God or
there is some reason to believe that
they are directly or indirectly acts of
our potential enemies or whether
they are due to gross laxity of an
organisational character on our side.

Shri Y. B. Chavan: For a final view
in this matter, we will have to wait
for the report of the enquiry com-
mittee.

ot awE - 0w # faw ® oow fY
zaTE # 31 faara qazaret &1 2| <5
qE F  gIFm F wia fF oF ghaar
AT ZATZTF 90— o0 T2 4T FATE
97 ZHIHA & M7 F 373 77 gL foaad
f% garT i1 w1 OFAT AT TTAE T
qre ata g7 7 & fae o w2 @i @l

§EEAT THET ¥ agi 17 fv S wiv

Faw gare mifast & mv o Al zE

S F FAY NYE AT J1 F TZ wg A

fear fF g & oe7v 1§ afaw ar are-

w12 ¥ B9 AE g, &1 F uga feww

fafqezt ated & sran wrgm 5 o

S G T 77 § 9 HUAr 38 99K

# gawTs & faar g f5 99 % 49

F1¢ arfso a1 farpre 7Y 2 -

SEq WEIRW : Jg HATA AT g
far mar & .

Shri ¥. B. Chavan» I do not want
to give my inferences because it is
not safe to make inferences,

=t awrdy - Awr S 3 i gan
T8 89T, & quo FT F1 gt ¥ -
FreT a7 § 397 77 fot o7 3w o
garT Aamt F1 oF &1 4 oot |

Papers laid on
the Table
Public Importance
WY WEET © [T AT GG K7
T A |
sft @t wa i gura AT AT
A gmam 7 w7 fear afsa ot
ArEHE T Fraai; & WK A& 8,
fedw faferes mga a1 g7 a7 q Far
AEE £ P owa wAe AT gmw F
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CRETICT A 1 O SR
Wenw WERT . WA MT 73 A7 |
Shri D. C. Sharma (Gurdaspur):

May 1 know if, according to inter-
national standards, the Dakota air-
craft is fit for use in the altitudes
and in the regions where it is being
used?

Shri Y. B. Chavan: Yes, Sir.

Shri Nath Pai: What kind of weather
condition was prevailing when the
plane took off and wag the pilot flying
under blind-flying conditions or inst-
rumental conditions? That means, was
he flying under visible conditions or
with what is called instrumental-aid
flying?

Shri Y. B. Chavan: | have no in-
formation on that point now.

12.34 hrs.
PAPERS LAID ON THE TABLE
ORDERS UNDER COPYRIGHT AcT, 1957

The Minister of Education (Shri
M. C. Chagla): I beg to lay on the
Table a copy each of the following
Orders under section 43 of the Copy-
right Act, 1957:—

(i) The International Copyright
(Fifth Amendment) Order,
1963 published in Notification
No. S. O. 2731 dated the 19th
September, 1963,

(ii) The International] Copyright
(Sixth Amendment) Order,
1963 published in Notification
No. S 0. 3056 dated the 28th
October, 1963.

[Placed in Library. Sce No. LT-
1934/63.]
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PapPers UNDER TARIFF  COMMISSION
Acr, 1961

The Minister of State in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): On behalf of Shri Manubhai
Shah, I beg to lay on the Table a copy
each of the following papers under
sub-section (2) of section 16 of the
Tariff Commission Act, 1951: —

(i) Report (1963) of the Tariff
Commission on the continu-
ance of protection o the

Diesel Fuel Injection ¥quip-
ment Industry.

(ii) Government Resolution No.
8(2)-Tar/63 dated the 25th
November, 1963.

(iii) Statement explaining the
reasons why a copy each of
the documentg at (i) and (ii)
above could not be laid on
the Table within the period

prescribed in the said, sub-
section.
[Placed in Library. See No. LT-
1935/63].

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Speaker, Sir, since last
Monday, I have been watching and I
am sure you have also been watching,
the papers laid on behalf of Shri
Manubhai Shah and this is the fourth
time that a statement is laid explain-
ing the reasons why it was not made
in time, I do not know why it has
become a routine affair. If that is
so, that Act should be amended and
mo time-limit should be prescribed, if
the Government cannot conform to
the time-limit. This is the fourth or
fifth time this is happening. When I
raised it on the last occasion, you pro-
mised to enquire into the matter, Has
that matter been looked into?

Mr. Speaker: I will look into it.

RULES UNDER DEFENCE OF INDIA AcT

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis): 1
beg to lay on the Table a copy each
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Bill
of the following Rules
Defence of

under section

India Act,
1962: —

(i) The Defence of India (Tenth
Amendment) Rules, 1963 pub-
lished in Notification No.
G.S.R. 1618 dated the 5th
October, 1963.

(ii) The Defence of India (Ele-
venih Amendment) Rules,
1963 published in Notifica-
tion No. G. 8. R, 1759 dated
the 8th November, 1863.

[Placed in Library. See No, LT-
1936/63.]

NOTIFICATION UNDER RESERVE
AvuxiLiary AIR Forces Act

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
I beg to lay on the Table a copy of
the Reserve and Auxiliary Air Forces
Act (Amendment) Rules, 1963 pub-
lished in Notification No. S.R.O, 284
dated the 5th October, 1963, under
sub-section (4) of section 34 of the
Reserve and Auxiliary Air Forces Act,
1952, [Placed in Library. See No.
LT-1937/63].

AND

APPROPRIATION (NO. 5) BILL,*
1963

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to wove
for leave to introduce a Bill to autho-
rise payment and appropriation of
certain further sumg from and out of
the Consolidated Fund of India for
the services of the financial year 1963-
64,

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorisc payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for the
services of the financial year
1963-64.”

The motion was adopted.

*Published in the Gazette of India —Extraordinary

dated 27.11.63.

Part II—Section?,



1723

Shri T. T. Krishnamachari: I intro-
duce* the Bill,

12.37 hrs.

**DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1961-62

Mr. Speaker: The House will now
take up discussion and voting on the
Demands for Excess Grantg in respect
of the Budget (Railways) for 1961-
62,

Demanp No. 3—PavyMENTS TO
WoRKED LINES Anp OTHERS

Mr, Speaker: Motion moved:

“That a sum of Rs. 13,926 be
granted to the President to make
good an excess on the grant in
respect of ‘Payments to Worked
Lines and Othérs’ for the year
ended the 31st doy of March,
1962."

DEmanp No, 20—APPROPRIATION TO

DeveLorMmENT FunD

Mr. Speaker: Motion moved.

“That a sum of Rs. 7,18,35,041
be granted to the President to
make good an excess on the grant
in respect of ‘Appropriation to De-
velopment Fund' for the year en-
ded the 31st day of March, 1962.”

The Minister of Railways (shri
Dasappa): Sir, may I make a few in-
troductory remarks? Out of the six
Excess Demands for Grants, only iwo
pertain to Voted Grants, namecly,
Demand Nos. 3 and 20; the rther four
namely, Demand Nos. 5, 6, 7 and 17
pertain to Charged Appropriations,
which had been brought to the notice
of the Parliament. The excesses in
respect of the four Charged Appropri-
ations are relatively small in amount.
The excesses in respect of the two
Revenue Voted Grants, namely, “pay-
ment to worked lines and others” and
“appropriation to Development Fund”
both reflect the net effect after ineclu-
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ding earnings; including the actual

increase in earnings over earlier anti-
cipations, there was naturally more
payment to worked lines and alse
more transfer of surplus to Develop-
ment Fund, There is strictly, there-
fore, no excess over an expenditure
grant as such under either of the
Voted Grants.

With these preliminary remarks, I
commend the Excess Grantg for the
approval of the House.

Shri S. M. Banerjee (Kanpur): Sir,
now we have our new Minister
for whom I have great regard. I
would like to confine my re-
marks or criticisim 1o Demand
Nos. 17, 6, and 3. Taking Demand
No. 3 first, this wprovides for
expenditure on payments to owners of
branch lines, worked by, and as part
of the Indian Government Railway
System, of their share of nect earnings.
I take this opportunity to submit to
the Minister that the contract svstem
in railways should come to an end.

Sir, I have seen that a lot of litiga-
tions are going on because of this
contract system and it has been
found that the work done by the big
contractors who have a monopoly in
Railway Department generally re-
sults in  inefficicncy, When I raise
this question, it is not that I want
the Railway Ministry to do something
for which this Government is not
pledged. In the Indian Labour Con-
ference—I think it was the 21st
Labour Conlerence—a decision was
taken unanimously by the employees,
the Government and the represen-
tatives of the employers, that the
contract systcem should vome to am
end. 1 should take this opportunity
of reminding this Government and,
particularly, the Railway Minister,
that if they cannot abolish the con-
tract system throughout the countrv
at least the contract system  should
be abolished in the Government de-
partments like the Railways and De-
fence where the confract svstem is
in the maximum,

*Introduced with the recommenda tig

**Moved with the

n of the President.

recommendation of tha Prewident,
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I think there should be a depart-
mental labour pool. All those who
are serving under the contractors
can be brought under this pool. If
such a pool of the unskilled semi-
skilled and skilled workers is made
up, I think the same workers who
are under the contractors now can
work in almost all places in the
country. If that is done, I do not
think there will be this sort of cor-
ruption and inefficiency as is now
seen in the various works done by
the contractors.

Then I would like to invite his
attention to certain things which are
going on especially concerning our
rolling stock and maintenance and
repair work. It is good that now
we are not confronted with many
accidents. Now there are only ac-
cidents at the unmanned gates. I
would like to take this opportunity
to bring to the notice of the hon.
Minister that within one month
there have been two or three acci-
dents—I speak, Sir, subject to correc-
tion—at unmanned gates. Even yes-
terday it was known to us that three
people have died. That may be not
due to any human failure or because

of bad maintenance or repair but
because some gates could not e
constructed. I remember, Sir, when

this question of accidents at unman-
ned gates was taken up in this House
youin your wisdom suggested thatat
least there should be some boards
put up. I am sorry I have still
seen many gates, many unmanned
level crossings where even these
boards are not visible. I am told it is
the State Government which is respon-
sible for this. T do not know whether
it is the State Governments or it is
the Central Government which has
to do it, but, after all it is this Gov-
ernment, which is in power ‘Tere
and there, that is responsible for
taking proper precaution to prevent
such accidents.

repair
some

About maintenance and
work, unfortunately, there is
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slackness with the result that when-
ever a train is late and I ask those
persons who are in charge the rea-
son for it, [ am always told that
there is some technical defect. That
is why I feel that there should be
proper checking, proper mainienance
and repair. QOur railway tracks are
pretty old. It is not possible for us
to replace them immediately unless
we manufacture our own things or
import them to the tune of the re-
quirements needed in this  country.
The other question is whether the
casl iron sleepers or the wooden
sleepers can be replaced by R.S.
sleepers. His predecessor, Sardar
Swaran Singh who very ably
managed. the Railway  Department,
explained to this House that they are
trying to have a good experiment to
avoid accidents or to minimise ac-

cidents by replacing the cast Iiron
sleepers or wooden sleepers—of
course, wooden sleepergs are very

good, but they are not available—by
R.S, sleepers. Now there is a scheme
to establish plants in this country
which will manufacture R.S. sleepers
or concrete sleepers, It was inven-
ted by a French experl. T want
know whether tenders have (been
accepted or invited and which are
the companies concerned I want to
know whether the Government is
going to have its own factory for the
manufacture of these sleepers or it
will be done in the private sector. I
do not mind even if it is given to
the private sector because we want
production to come up in this. 1
want to know from the hon, Minister
whether any final decision has been
taken in this respect. I would also
like to know the names of those con-
cerns which are going to manufac-
ture there R.S. sleepers.

Then 1 come to the question of our
railway workshops. The other day
our Prime Minister was at Chittaran-
jan. He was very happy to see the
first electric locomotive coming out
of Chittaranjan.
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Shri Dasappa: A C. locomotive be-
cause D, C. locomotive has already
eome,

Shri S. M. Banerjee: Yes. We are
all proud of Chittaranjan and the
workers working there because I am
told the cost of Chittaranjan loco-
motive is less than TELCOS. There
was a competition between Tatas and
‘Chittaranjan. I know my hon.
friend, the late lamented Feroze
Gandhi, used to champion the
cause of the railway workers. It was
he who initiated the debate and pro-
ved beyond doubt that Chittaranjan
can produce better and cheaper loco-
motives than TELCO, and it was
done, The cost of production came
down. But to those people who pro-
duce it, unfortunately, it has become
a problem, because their well-repre-
sented union is not recognised. Shri
Shahnawaz has replied to this
question many times in this House.
I want to ask him whether it is for
security reasons or due to any other
reason that this particular unicn
which ig banned, which is controlled
by the workers, where there is no
politician attached to it, is not recog-
nised. This is a matter which I can-
not explain to the workers logically.
I want to know why this union is not
recognised. I want a clear answer
from the hon. Minister, in case he is
in a position to answer now because
he ig quite new to the Ministry, or at
least let him not say ‘no’ now, let
him not follow his Deputy Minister,
let him take hig own time and then
decide whether this union deserves re-
cognition.

With these words, 8ir, I once again
pay my warmest compliments to the
railway department and its em-
ployees who have done 80 much, I
would only request them to be more
conscious of their responsibility to
the nation, It is true that we
cannot immediately replace these old
railway tracks, but if the efficiency of
repair and maintenance work is in-
areased it will increase the efficiency
of the railway department and I am
sure with the help of the rallway
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workers the hon. Minister will be
able to run the Indian Railways very
well. Once again, Sir, on behalf of the
railway employees whom I repre-
sent, I agsure the hon. Minister of
my wholehearted support in running
the railway department efficiently.
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wY Yo Ao H¥W (HFTHT) : HqeAw
werzg, & fewie Fm@7 30, oifudos
3 fedddlic gw qr A @ g 1 W
AT %W AT ¥ 91 1T §, 99 wF F
deAT IIAWT grAT FTfEgd AgY fwar wmar
i % wgwan fow 7 wrar g o fagre
1 oF qgad fuger gur sonar 3 ) 9w
FETh § 93 A1 a ¥ fow IqSaie
®4 T &7 AT &, I AT K
feadifz #10 7€ faar o1 @ § W<
FE WA FE A fRar AT T
¥ mar 99 AF & A gay wfafafe
&, 37 avil A %€ a1 7w ara A o
T ¢ O madHE & Wy fear & Afew
FTHTT & T ST TF H1E &H 7Y
waT § | gEA E I ATHT Y A1 wE
£ afew garr Y Wi @ 3EET W
a% qu 7 frar m € 1 ¥ mawy 7@
a1 AR § 5 gie & g e
SAINS  qF oF wrRd @t v fw
FAT TTaAn F owd ¥ g ¥ fiw
T TCH 1gH I3 AT df, T FT
& mf 4 | £F ST &) 0K #E 9%
FTHTT T ST W=7 A7 @7 § dfww
Y€ ST OO A1 W A famy
1 8 g g fF ag oY wee e
1, ca®Y W fowar ag | gg sgE
AT G E WY 39T ¥ gH wTER
At g & 1 & g g fr oot
W S s T & g g fe g
¥ ¥we wofrardY, TeIge, wAmans
A gu Frfawia ¥ 4@ AneT €7 fRa0
fear @@

g feferwr gzwnEc & ) ag
9T Yoy 20T § | 99 W 8vA g%
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[ 9> a0 wEw)
sra<-fast Y gravmEar § 1w A DA
F FO FE QHRIET g o § WK A
oY TF § | T IO FE R aw R
&1 e & o @ afe sen e
s 81 fear & 1 & =gan § f qw AR
TR FT G s379 14 |

A 4% wrEAl F1 gEw ¢, 99 6K
ot & grow e fammr Awar g o
geadfa AT 0% §1F § 77 TReErT
feresam Y ama Fet 9t | TH Wml-
g0 ¥ dg @R faw fargr @
WTET @ied &1 & 47 | gEEl 99w
quadfa gy # G35 famr T AR
g & ag # fawr smam, fedm
T # faam a@m | 3| 7S aet
¢ foan mar A7 0 gefm e d|
W] UT aF 9 A ST 58 7 AT
7t femr qam @ A AT @ AR
2 fF, 9@ amg &) w st fadw, sam
fear 9@ | o= T A fawd qE-
faaregx ¥ o8 FF §EIET BN U
fagrinisr ¥ faen faor and | W G
T ATEA a9 AF Y AT AL AL GATHI
%, 99 TATE 71 3gd @1 A9 W&
aft@ s a%ar g |

# ag T wg wgar g f& @i A
T Wy T-Frafen #1 guar 47, I9 49-
T &1 g HT &7 WX A &1 419
76 femr @ 1 & wmeen g f o AT
AIET #1394 &, 99 9 @ §9 27 qg<ar
1T, qioraT g, Hfegre wR ARTEAr
qF 7L AT | § A AT AT & gAY
ST & AT § 34 g1 e 9T HL A
o1 @Fdt § 1 far m fEm oA A
I gATH N a@H W gEr w7 T
nfar # oY FTOETT Bl TR 8, Jad
Wt oTga swrar s fawmo
@R Jafiy qrEAT w1 W S 8
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fir ot wafeddas ofary §, 3w fed-
saRe far @, ag WY QI g aqife
Wa # gFn, Senfga w3m, @
gae 19 ATE ZEATE T §AT 39 fqwE
gas—fam ¥ fag ffq aw a=afa-
FI T T agT TEU § | T T
T S A ad £, A¥ TR, T,
I 9T T T H1Y 3w qfoar F feqdie-
He | ez fadsir

f® a8 T @gA fredr gEr
¢ o freg-mama & @ afgrm vl
€ IH AT WIIT HYEE AT LUH T
ST AET ST § 1 qF q1FHAT A7 T
wAw ozar @ fr o#r gasda ame
TS, 58 T #1 Adl g A1 ¥ wear
AT AT 97 LE qF |

L
Wz 7

%ff ﬂ"\o ATo HEA . Eorad 'Q:I "[f""q'T
g 7 o A farafaze @ gq =en
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QT ATRAT AT AT ATy & F
qt WTE FgT AR FTA Gl AFAT AT |
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GEAE

& T 97 @R AT ¥ G I
o dfaqr § YR A g 7 98 39
A% & fod 38 FT | W T AW
fear @1 GTHTT K1 ST AW g gEA g
o i #7 FAar &7 1 fgq g1 awar g
Tt ¥ st feammae & a7 §, @ &%
THTF, FART T TTHTT AT S AL,
ot W AT g

st Ty oER HEW (T
Ty AGRET, T§ W1 HEqT €, AR
WA R TR A@ @ awedw

OHTTHT ST Ag
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farar & 1 form forelt it 2o o7 g@ AW
gaw §, g9 T & fr wmm=ar wifa
¥ AR ¥ gw Al F, gErd v A
FTEr 4 fHG ¢

el Jw owqr Y afeww
TFTIEA FAA A1 framaa F wqE f@
¥ getied aicw qn Y 7€ § 1 9w
FALT F AELAAT & F7 FT KT ATA
o< gn axf famre ww g ¥ ) waA arEr
1 ama fenie Fmrv ¢ & @Ay § At
£ 1 @ femiz 1 & g9 & wava F0
g | 9% Arq m4q fewiz w7 9
ST HeAE i famior gt & weafae
g &1 oft awiF Fvr § ) 39 femte A
Ign F71 & 7 wzfat arfe & agany
FI IV wgAw g€ 1 # o J9-
T Aredr g 7 o398 fagr ¥ 9rg
§ g% § 7o 04T 7rgd & fa v agen
Sinref g A (Rt e ik cr
qTET AEY T R T OETOT ¥ agl 9%
FAT #1 T aga o AT g o a
19 ATEA TET § F1 TEr § 94T wrar
arer SATE § FIET qAIATE | FH T
¥ agr F IAAT KT oAgd QW T
AT FTAT 93AT € | ToAm fae '
ST FT AR G qodar § ey
FT HIT A AT ATET aga TOAT IE
FHT 8 1 ZORAT & 3 Ay WY vz fat
€ &= aga (AT & I E AR g
W & a9ig & #=9 fom g AE 5w
aFd & "I 956 IAAT F q T AT
adraT a8 AT & fF A s g aw
e azar & | # =gan g v 1w oA
SIGET AT A1T |

7 HdT wgRg F1 gewaE gm o fE
g YET gR WAT qEIT AT AT w6 v
aga o & gAY § A aga e gk
gendi ov Friard ¥ KT AW qr
& 1 AT QTR 9F F9TT A OF AT R
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g fom w1 & f7 o g ) 89 e ot
Y9 I HAT AZEA I A I A
&= ar AR IR svAvE g ar
fa g7 &= a1 § wga wed q@T
A7 fammsT 39 g97F F1 AT FT AET
a7 fF gz $ @dr gl & A fow &
ST &1, fRamEl &1 F161 G571 firer o
2, @ 737 s @I 1§ oy Fwn
g f¥ ag oire g% wvaer o =0T faoia
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gadr am w @ i v e -aiegrdY
TATE H A T T G0GT | HRETT ET AT
g WA RgE AT AW qr
qafas ¥, €Eudl 9w T AEE
g.oify @ 2 | qET 97 56 ATR B 7
TEE AT w2 F5 SURT HAT
¥ & A FETT a7 &t TE 9Ei
gtr 7 & wr § Ofew = & gr
FETA gHIT |

T nadl § g # 39 @ femigw
FT g2 FARGT ANATE | # wmEm
a g wEan g (% foor Aeyr &1 v
AjAEEq AEATAI g, AT SEA g,
A F ¢ IFH1 g FHATT 2 |

Shri V. B, Gandhi (Bombay Cen-
tra] South): Mr. Speaker, Sir, I shall
deal with Demand No. 20, which pro-
vides for appropriation to develop-
ment fund out of the surplus for the
year 1961-62 which is of the order of
Rs. 7-18 croves. This surplus, which
is available for appropriation to the
development fund, has resulted from
the working of the Indian railways
for the year 1961-62. We know that
in 1961-62 the railways operated with
their freights and fares unchanged,
I believe, and even then it hasg re-
sulted in a substantial surplus. There-
fore, the point that I am trying to
make is that fares and freights should
be changed with great caution. It is
our impression, and in fact it is our
reasoned expectation, that the rail-
ways should be able to carry on with-
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out deficits in their budget on the
basis of the prevailing freights and
fares.

13 hrs.

In this connection I would appres
ciate it if the hon, Minister of Rail-
ways would give in his speech some
information which I do not happen
to possess just at the moment. 1
would like the figures of the Budget
estimates, and the revised estimates and
the actuals for the years 1060-61,
1961-62 and 1962-683 and also the
figures of the Budget estimates and
the revised estimates for 1963-64 if
they are available,

The whole idea that we have in
mind in connection with this question
of railway freights and fares is that
any increase in these freights and
fares leads to serious consequences to
the economy as a whole. The railway
administration should, therefore be
very, very cautous, rather reluctant, in
changing or increasing these rates too
often. What actually has happened is
that in the two years 1962-63 and
1963-64 they had raised these freight
rates and fares. At the time of the
Budget in these two years some of us
had raised our voice......

Mr. Speaker: The Budget is again
approaching. Here they do not want
any fresh amount of money for ex-
penditure but only an adjustment.
The money is there. They want to
appropriate it from the Development

Fund. That is all. They are not
asking for anything.
Bhri V. B. Gandhi: 1 agree with

you. What I am only trying to sub-
mit here is that this surplus has re-
sulted in such a substantial sum in
1961-62 ang 1062-63 against the......

Mr. Bpeaker: Against the increase in
fares and freights?

Shri V., B, Gandhi: Yes, Sir,
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Mr, Speaker; Therefore that also

to be taken into consideration during
discussion on Excess Grants is not
possible,

Shri V. B. Gandhi: Incidentally I
am going to refer to it for one minute
and say that in 1962-63 they first rais-
ed fares with the idea of getting ad-
ditional revenue of Rs. 21'26 crores.
Even then some 'of us protested and
said that this was not necessary; the
Railways shouldq rather take a loan
from the Central Government and
carry on and gee if at the end of the
year they were able to make up their
deficit if they at all had a deficit.

The Deputy Minister in the Minis-
try of Raillways (Shri 5. V. Rama-
swamy): But there was additional
expenditure also.

Shri V. B. Gandhi:
with details,

I will not deal

Then again in 1962-63 we were told
that they had not raised their fares
angd freights for a number of years
and therefore some kind of an in-
crease was due. That was an argu-
ment which, of course, we did not
accept. Simply because they had not
raised the freights for a number of
years they must raise....

Mr. Speaker: He is discussing the
whole policy. Shri Gandhi knows it
much better than anybody else that
at this time it is only the question of
adjustment of the amount. He should
have reserved this argument to be
used against the Government when
they came up for fresh demands.

Shri V. B. Gandhi:
will not deal with it. I only want to
suggest that the new hon. Minister
who has g0 much experience will
consider some of these wider issues,
such as, the consequence of raising
rallway freights Tbecause rallway
freights and fares constitute the cost
of production in a whole range of
products of vital and essential nature
to our weonomy &ind that

Very well; I
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when he frameg his policies he may
kindly look at these issues in this

‘wider interest.

Wt diene® FTan (FeT)
werer ey, K feats 40 3, 4, ¢, 0
w7 qe T AEAT ARATE | FEA A
& 3 B i Y & ford g & i
wfrargmd & oo grd et @
g ar gATE A AV S | § FrAAr TIEar
gfrapuafrr g agd # ag
AT @9 &9 F1 IART Af F7 A
qy a7 7gT | FE faar afawre F @
g9 7 faar Y o 3a% fodr o
fereagi m a7 &Y o f mr
A1 g ag fae & JE 0 g7 A
FY =1+ FA1 A1 f e w18 @w
foar smAT & A1 agA A1 ARFET FIAT
afgr 1 gn o=y A 1 e 2 qF
g afF= fo 1 #£ " 30, 20 AT
Zo, E_oﬁm'{'ﬁo%i'm%ﬁﬁ’-a
| TEEY WS AT AT 9y ¥ f o

& ¥ o FIATT FY TFAT A
ST 9T H gE 4 1 I/
afg &1 g3 70 A
¢ fr gadr Feafoy
¥ way § f¥d Mm@
TP W ) 97T &-
¥ 7z ¥ mfwer F7 fomn
mar ar "

g 3w 3 FF 3o ZATT 8o gEA wifaw
T for mr W S e @
T AT TE AT Loe, Loo To WM
qooo, o000 o mqﬁ' qT T
$q A tw A ¥ oaeer w1 6
Iy W FTF A o & T wd

EGRUE T G T A A Rl
it

YA & ¥ EATT &Y agAY Faer
s R A gE W
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Ffg 1 &7 IO W@
g & s feafa
& grag ¥ fEg oAy
FO WATA! #1 9By o1
& 7 ¥ mfie Fe foar
war gt wfeT dAEr T
T A9g AT FH TAT
FfFTo 7 q41 97 A
I9 gug W& ey
SqEYT FIAT GEWT AR AT
M W AT FF W
THA F AT 7 A wifeer
7 fogr mar 1"

TAT AN AFT ot A AT AR AGH
Eromgemagifead o=
qAMET g7 g1 T, ;1 fewr 9@
adl ¥ ford mifee o @54 &, wa
% A & for Wt T =AW &
T e faer & wgamr g™
# Agdw 4 & fF avar A
fadrl & #1973 # Aiv ofews
& w7 E7 A fear smar @ A At
ot Iawr A A o 15w
#1 sifee off & foar o7 F9 v
a1 g9 foag o mfawfat & @
afqw & & e fear srar =few
AT e, o gATL wat #Y wafrat
5 &

FaTY off aelf ¥ wa fE At 3%
aifvai #1 &ew w¥ faar amn fgd o
7 IR fente Ao u & avaen ¥ wg |
wre Fdeieay & @ &1 famr o
ar & 39 gwm & A wrar b5 @
e frdem o 87 o & i
& graeg ¥ 3w R grAT &Y I&AA
e wT & i | ag feaiEEt a=m
& | K agi & mEw, S 27 A
oA 1 FEE St arn feen @
WS AT 9T, AFT T @A ;AT
a1 s i 30 & grea ¥ fokmg $7A 1
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[t siFTR AT F4@T)

9T | 8 77 g0 N ey man ¢ o g et
I« @ & 331 ma fodle w7 Afsman
A 3% FT FTH AT § A SIETT
#1 27w & i #1d 9% F0m a1
g 1 e ferddesr # @t &mf
1 gg =T AT WAl | 9F 99Ed §
fr wa fowmaa gEd@ @t garg R
#1 | zafew § F9eF @ T A1 AR
FW@E L DAY UF I 2AT
g e o § Ta & et agom A
Fr 57 & ¥ & fav gz ¥ oW
@I B AT T | IR G
& T 41 % 9% uF a3 e
W g T F57 7 Ferg e Afea
q @ ¥ w1 agi g1 omar ) gafEn
I &1 ¢ HEH Fr Ry A fon am
afes few o g1 F1 W ag T
T A% | T TIH &1 q@t 7 0F fuwr
@ wgA H T A GG 1 AT T
grar & fearddesr ® 1 ¥ & "aTe
t & s ar wrf wioma wm
a1 =g ag 5% a7 a1 g1 a1 feardew
ag 3 & TET 99 a7 | T A R
w1 wfgm

THF TATAT § WY FY HIT ITECT
g | U AT T ¥ 3T B ARy
g1 T, &1 8T A I9 ATEaT FHAT
F1 gufadr & 41 1 TEET wWT FTOO
£ | TATT FTITC FT AT §Y W a1 g
T | IEET WG ST FLFTH TAT
arfan ar | fe = fol & g #1 wiw
Fifr e oo gar & 1 389 ¥¢
femr =5t @1 wa famr B a9 mma
FT 97T &1 TGT WX IH FT A«fFET
€41 | &1 A% § qAFAA G 0
gg &9 T |

o # B W9 Frae F A F
T @ AT g fr fem oge
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FHT T TFAE AT § | AGAYT,
fadlet, mefan, gifer, T o,
JJFAT, TFY, T VAT § T AT
AT € | XEE HE 9T a0 § Ay
s g, " e & g @ A
T© fordt 91T € 1 g8 717 9,3¢,9532
1 @ifem 9rer A F FIIT @R
FNEN AT | T FERT AT A7 AT
qT g 91T G &1 qFAT A7 | g g
3 f woqdt &7 9 A W gAT
A I9T I 919 9 €T F FT IH
ga w21 forg 35 & 1 3 T3 7 AR
# gaaq g, Jfwr wwy, 9T g oA
q1 A T 1 wFAT § T4 AT Ao
g7 wqq g | gwA ReE dy e
FAAT FT AT A€ A A7 L1 oAgr A
39 § a8 ¥% Hfedi 71 g § gafan
W Aqgl ¥ g gAfeU gaEr o
gAr =fgd | g wta F1 At aT
fraam g wifgr | wwfaw g@
q1E FT TEF FET F qAHAT |

=} fasm AR (ATeF ) wmay
wgrRE,  AmA wEr o froag
ST T qEI TAT § FH F1 UEARS
forar wmamm 1 @g wgr g AfEA W
Fax d Foye  wmA qwfew
QFrSew FHdr #1 foard g w7 gAT
AT g 1 9w # fawmr ¢

“Unnecessury suplementary grants/
Appropriations

In the {following eases, the
fuqu obtained py supplementary
grants|appropriations proved un-
necessary or in excess of require-
ments. Ip three of these cases
funds were surrendered during
the same month (March 1862) in
which supplementary grante| ap-
propriations were obtained.”
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A XA F oag aar @ g o
18%9-22 # g fymafoae ow-
IEAT A AT H %45 AT@ &9l
AT feqr o W Aftw smE
T -JACITHIT AT AT 7 3. 53
A A% foar v | g9 feafaw &
# Wy F qafas oFrIIE FEET &
F¥ & fow gamar amgar § 1 e
fomm 2 .

“The Committee then got the
feeling that such cases indicated,
besides individual lapses, certain
defects in the procedure for the
revision of budget pstimates......
The Committee feel that the cases
referred to above do not indicate
a satisfactory position. It is clear
that the progress of expenditure,
and liabilities incurred under the
grants were not properly watched
which resulted in excessive sup-
plementary demands and large
savings at the end of the year.
The Committee would urge upon
the Ministry of Railways to fur-
ther examine these cases and
take suitable steps to prevent
their recurrence.”

@ & e a7 wgn v g 5 W
AE q9E T qArar wm fE grfeare
F d &I A w4 fear sg AT
arr & wifgr ¥ 3Ee AYET F7T
foar w7 1 owTT G oA qENs-HE
¥ w3z 30 iy ifaw g€, & qeue-
Lo HY¥e qo 7 g3, AT 9880-%9
# oot 3¢ 773 71 W A 90894
# oty oY FUT I

T ET AE A 9e89-€2 F
ZIZH 47z A1 973 9% Fz Fyiqw @
FafF &1 9€%0-39 H 77 9w &
A« | 3 T TafAE nEriz waE A
Far g

“The Committe, fee] that while
framing the budget estimateg the
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Administration should be able to
make due allowance for likely
savings arising from these fac-
tors, which though unforeseen,
are known from past experience
to be inevitable. In this connec-
tion they would also commend for
the consideration of the Railway
Board their recommendation con-
tained in para 6 of 9th Report
(1962-63) that in respect of
grants in which savings were a
recurring feature a lumpsum cut
might be imposed without in any
way affecting the provision on in-
dividual jtems, before approaching
Parliament for funds.”

¥ ¥ yamar & @rT oAy AT
argar g fF N qafaw waeEe wwE
FY famfor @it & 37 a¢ = fawrr
F5 F% QA1 aF 4T AGY QAT | TWHqE
uFreza FHEr qifemiiz # wiafafe
1 ot I fawfot & 7 7rA7
wra A gEy =fus ga @ oaw
gifqariz & fav o a1 &Y @@t
g

e & Fe g am owoar
QA & AHA K 7 %I I AT
fazoa & wmel ® fear swar 2
grar ag ¥ i feet owae @t et
¥ 3FAC AT [FAT F AA 8, a7
Ia% (oo q&ear e & AT §
s feft &1 a7 & A =R A/
TZAT & | AT 97 {TAT 397 TEAT & |
afer ot ®mar @ arg wrefagem
% a7 nard ¥ faw aar a7 i
F AmA AEY "ET | 3H gETY T9fas
F TI0 T FEIAN AT /TR | THHT
qAF 3@ § | T A A wimEE &
araa AT =it | uE aTE d1 "9
dET ¥ AT 2ew A E A gl
AR ¥ Araw afEgrde ¥ oamew 9
g fowd smar ¥ 4 1 ogEEm

g g
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[#fr famm ]

digd ag § 39 gafgdt & arw
¥ wgar A § o fF YT i wmew
FIOA FT AT | A 2868 W wEHe-
X Fear WA e fafeds a
JRe,2¢8 ¥ fr T, adam Fear
wwa w7 fafade &1 3,94,343
W3 st fefmee ®t oy yy,Rel
T fqu MU | 9 w9aT @Efast & w9
§ faur M wGifE g AT BT
o F1 AT gg g fF oS G fewe
mif & omar & a8 uEwsl &7 99 §
AT AW E WY FE ¥ A FfFoag
ATEA WA SFMNEE ¢ WY qaAHT
IR T Z TN L 9§ qafaw #
T TFEE FET g | A g ¢ fE
T AR &1 AuAeEed 7 famm s
F1 OE W1 ¥ AT § |

OIOF] UETwEEHe FITAT g Al
d% ¢ fin Hfvy mfas & @9 &
ax & e @1 fesw gEr wifeg
ww fagear &fawm g &% & 3w
goar wifeg Aifx wafer &1 T 599
TE

Nt TR A9 (JEETST) ;0 Heal
wered, & gaayt-ferma T td

e o fogy w-g e § fior
N T SE A § W
fraeq Fv wear § A9 T
wHiE wiem ¥ ot & wswdR wAv
g | ¥ Sp-feman Wd A
¥ @A H g cUr B TE

7 AT agd Hea@w @

L U OB C O
waﬁa‘é’rmmw‘fﬁﬁmm
afeariie # ogel % W@ &
4% & AE1  soerr e g
f& wwds wew ¥ T W
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@ T ¢ WfF wm ag
g afF omm amm ¥ famoew
gv 2 mfu ww mwh 9w s
ﬁﬁﬁlﬁﬁl?ﬂq@'

b

St T W™ ;T AT &1
9T FIA FT AT IEIA
9T S AT g1 ORT § a GeE AE
g Ter & #EiE awi w1 gemer
oot g1 & wmifeaw znar 2
o7 agt W vEe AT & fAwiw
T H o1 FErsfoar s FvAr
g oA fem @ = Fwoav
AT famr wmr g, T @gA AT
wAgd &1 w1 Aw  qa T e
¢ 1 FEE 4fiwi a1 rE oA
aqfq oF FIE@A FAA T § TR
dar W€ % W g a1 § &g
arear g f& et ag WmeA aga W=
Q0 #Y W= @gt 3 oAl &1 W
qETEfegl § FHATT & FTATT IA9T
qa1 sex &1 faar s

Shri A P. Sharma (Buxar): While
supporting thege Demands for Excess
Grants, I would like tp make g few
observations. When the roilway
budget was being discussed in this
House, I had pointed out about certain
losses incurred by the railways due to
certain acts of omissions and commis-
sions, to the tune of about Rs. 96
lakhg as pointed out by the Estimates
Committee. T my utter surprise, the
former Railway Minister took this
loss to be very insignificant compared
to the huge amount spent by , the
Railway Ministry.

I now come to Demand No. 3. As
other hon. Members have already
pointed out that one of the items here
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under this Demanq is subsidy to the
owners of certain branch lineg and to
certain railway companies. It wil] be
very interesting to know that when-
ever such private companies or con-
tractors refuse any payment or do not
make proper payment to labour, at
that time, the Railway Administra-
tion does not owe any responsibility,
and the responsibility for payment to
labour is entirely left to the contractor
or to the private party. May I sug-
gest, Sir, that when the railway comes
to their help, it shoulq be their duty
also to see that pavments to the wor-
kers are also made?

Under Demand Nos. 5, 6 and 7 near-
ly Rs. 25,000 are required to pe paid
in excess of the amount sanctioned al-
ready, and the explanation given is
that these payments arise out of court
decrees or awards of arbitrators. I
do not know whether before making
such payments, the railway also tries to
ascertain who is responsibile for such
excess payments. Naturally if the
railway tries to know, then it should
be the duty of the Railway Ministry
to let this Parliament also know what
action has been takep against such
people who are responsible for it
especially when the accountability for
public funds vests with thig Parlia-
ment,

You will be interestcd to know,
Sir, and the House will also be in-
terested to know that the Railway
Ministry has got a very special de-
partment known as the Law Depart-
ment, but invariably, in most of the
cases you will find that the railways
are invariably the losers in the cases
referred to the courts by the parties
against the railways. I do not know
why no action is taken against this
kind of inefficient working of the Law
Department of the Railway Ministry,
and also against the department which
is very much responsible for scrutin-
ising such payments.

Only the other day, it was stated in
Parliament that the accounts depart-
ment had become an eye-sore to the
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other departments in the same Minis-
try as well as in the other Ministries.
Most of the higher grade officers and
higher grade posts are in the ac-
counts department. Still, we do not
know how such irregularities have
escapeq the eyes of the accounts de-

partment.
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I would alsp state here that if Par-
liament has to sanction these Excess
Demands, it should be the duty also of
the Railway Ministry to see that pro-
per action is taken against the people
who are responsible for such things
so that such mistakes do not take
place at least in the future.

My hon. friend Shri S. M. Banerjee
has talked something about labour. I
do not know which railway labour
union he represents, but I do claim to
represent the railway labour in this
country through the National Fed-
eration of Railwaymen and I can
te!l you, Sir, that most of these mis-
takes on account of which excess pay-
ments are made can be avoided if the
labour is alsg consulted at the time
of taking up these works. Labour is
the only element perhaps in the
Government Departments which is not
expected to have any say in the
working of the railways,

When the new Railway Minister
took over charge, while congratulat-
ing him, I requested that if he could
see that instead of the mistakeg com-
mitteq by the railway employees, whe-
ther they be high officials or small
officials, being covered up in the garb
of administrative interest, the mistake-
dores are brought to book, then
definitely it would set a better exam-
ple for the future.

In this connection, I would also
like to mention that in the Railway
Ministry, whereas the workers have
realised that they are the servants of
the people and the country, most of
the high officials in the Railway per-
haps think that they are the owners or
masters of the railways. I have re-

N
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quested the new Railway Minister al-
ready that he should inculcate this
spirit in everyone in the Railway
Ministry that he is a servant of the
people.

With these few observations, 1
support these Demands for Excess
Grants, because the money has al-
ready been spent and it has to be
regularised.

Shri 5, V. Ramaswamy: Taking the
point mentioned by the last speaker
first, na.rnely that some attempts are
being made to cover up superior offi-
cers and that the officers feel that they
are the gwners or masters of the Rail-
ways and not servants, I entirely re-
pudiate this charge. I am rather sur-
prised that this remark should have
come from g labour leader of the
standing of Shri A. P. Sharma. I
respectfully submit that he knows the
situation much better than many
others. I make bold to say on the
floor of this House that no servant
and no employee of the railways, high
or low, whether he be the chairman
of the Railway Board or a gangman,
ever feels that he is a master and not
a servant.

13.29 hrs.

[Mr. DepuTy-SrEAKER in the Chair]

Shri A P, Sharma (Buxar): Of
course, the gangmar alwavs feels
that he is the servant.

Shri S. V. Ramaswamy: I would
like to assure this House that every
railway employvee, high or low, feels
that he is the servani of the nation,
and in doing this work of the rail-
ways, he is serving the nation and not
himself. If ever there was any such
idea ag my hon. {riend has mention-
ed, that was before Independence.
During the dayg of the company rail-
ways, there was a feeling that senior
officials could be masters. I know that
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in those gays, merchants used to go
to the Chief Commercial Superinten-
dent asking for favours, asking for
wagons and requesting for this or that,
but I do not think that that situa-
tion prevails now. We railwaymen do
feel—I include myself and my hon.
friend the Minister of Railways in
thig category of railwaymen—that we
are the servants of the people......

Shri A. P. Sharma: Does the hon.
Minister exclude me?

Shri 8. V. Ramaswamy: [ would
like to include my hon, friend also,
though he would like to talk differcnt-
ly. t

We are 3ll wedded to this task of
implementing the Plan and helping
the nation to march forward. That
is the objective with which we are
animated. That being so, we cannot
certainly feel that we are masters. We
must necessarily feel that we are ser-
vants of the nation, and we are so.

Shri A, P. Sharma: Hope so.

Shri S. V. Ramaswamy: My hon.
friend says he hopeg so. He knows
what g strain there was on the rail-
ways during the emergency. In cer-
tain places where the capacity was
limited, our railwaymen worked to
such an extent, night and day and day
and night that the capacity was in-
creaseg and movement facilitated
thereby wag so large that the emer-
gency could be met. The way In
which the railways performed during
the emergency was g matter which
was applauded by the whole nation. I
should be sorry if my hon. friend
would care to plough g lonely furrow.

Shri A, P. Sharma: I want to say
something in clarification.

Mr. Deputy-Speaker: Not now, He
is not yielding.
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Shri A. P. Sharma: He js referring
to railwaymen......

Mr. Deputy-Speaker:
Minister yields, the
cannot interrupt.

Unless the
hon. Member

Shri S. V. Ramaswamy: There was
another point—one or two hon. Mem-
bers referreq to it—about the contract
system in relation to the railway
companies which  are privately
operated. We are under ap agree-
ment with them to subsidise those
railways and we on our part are bound
by the terms of the agreement. The
question of taking over these railways
has been repeatedly raised in the
House both during the budget debate
ang in questions. We have repeatedly
submitted that these agreements be-
come renewable after periods of seven
or ten years, and as and when this
oppartunity occurs, we will continue to
give the matter the best considera-
tion.

It has been urged in thig connection
that the labourers are not paid in full.
I am afraid it would not come within
the purview of the Government rail-
ways, because if the private companies
which employ labour do not pay them
well, it is no argument to tell the
Government railways ‘While you go
and pay the Private railways when
they are in deficit and make gcod the
deficit and loss, why can’t you rput
pressure on the private railways to
pay wages in full?”” 1 am afraid it
would be outside the purview of the
Railway Ministry because the question
of wages of labour wil] properly fall
within the jurisdiction of Ministry of
Labour and Employment. There are
labour legislations dealing with the
question of payment of wages and
those should be pressed into service.
So far as we are concerned, unfor-
tuately our handg are tied and we are
bound only by the terms of the agree-
ment.

Several questions have beep raised
with regard to maintenance, repairs,
new lines etc. Strictly speaking, the
question of new lines cannot be urg-
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ed now. There is ample time when
hon. Members have several other op-
portunities, in the consultative com-
mittee, the nationa] railway users’
consultative committee and s¢ on. Also
when the Fourth Plan is discussed,
proposals for inclusion of new lines
wil] be called for. There is time
enough for hon. Members to make
suggestions to the Railway Ministry
and to the Planning Commission,
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Shri S. M. Banerjee raised the ques-
tion of repairs and maintenance. Per-
haps this also does not come strictly
within the purview of the discussions
now. Questions about overcrowding
more trains, improvements to track
etc, were also raised. Regarding
certain requests for better track, en-
gines etc. if there are any difficulties,
hon, Members could write to the
Minister. We shall look into them.

Shri V. B. Gandhi raised the issue
of surplus. His point briefly was that
if without raising the fares and freight
rates, we could have a surplus in 1961-
62, why did we raise in subsequent
years the fares and freights? But he
convenient]y forgets that subsequently
expenditure increaseq by leaps and
and bounds. There were the recom-
mendations of the CPC, the implemen-
tation of which alone in 1962-63 with
effect from November, 1962 came to
about Rs. 13 crores. Thep the price
of coaj has been raiseq thrice within
that short period. There was excise
duty imposeq on diesel. All these
have contributed to a tremendous in-
crease in expenditure. In order to
meet that, we had necessarily to in-
crease the fares ang freights in sub-
sequent years,

I am not going into the dtails of the
accounts he wanted. It would not be
possible now to say what was the
estimate, what was the reviseq esti-
mate, what was the actua] budget
figure and so on in each year. He
would kindly wait for two or three
months more when the budget papers
will be before the House towards the
end of February.

N
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Shri Vishram Prasad: What about
exces saving and defective budget
system?

Shri S. V. Ramaswamy: My hon.
friend raised the issue of certain cleri-
cal mistakes and al] those things. I
would like tg remind him of the size
of the raijway budget. What percen-
tage does the financial =ffect of the
mistakes that occur bear to the budget
figure? I think he was reading from
a report of two gr three years ago.

Shri Vishram Prasad:
1961-62.

It relates to

Shri S. V. Ramaswamy: Subse-
quently, there have beep very few
mistakes, und as can be seen, we have
avoided m.stakes in classification, That
used to be jargely the reason for mis-
takes in accounting also—classifica-
tion and posting. That has been com-
pletely avoided. There are only four
small items in the charged account
angd two in the voteg grants. After all,
the tota] of the charged items is less
than Rs. 1} lakhs out of a colossal
total amount. With regard to the voted
grants, this excess is Jargely due to
more efficient and profitable working
of the railways. In faet, it is a technical
appropriation. You get more revenue
and you appropriate it to the Deve-
lopment Fund. Can you find fault
with that? How can you anticipate
what would be the result of the work-
ing? There are severa] factors mak-
ing for efficiency ang pursuing them
with vigour, we were able to get a
larger surplus thap anticipated. That
is how we have come before the House
to say that thig surplus, which is the
result of increased efficiency on the
part of the railways, should be ap-
propriated to the development fund.
This forms a very smal] percentage
of the whole Budget.

As regardg the charged appropria-
tions, a good number of these items
are due to the decrees passed py courts
of law. These cannot certainly have
been anticipated. Sometimes, suits
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get dismissed, in which case the figures
will show a decrease, sometimes they
are decreeq there wil] be an increase.
We cannot fully anticipate whether
the courts wil] decree or not. That is
why these small amountg are there,
wh_teh I do not think is really g very
serious matter,
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With these remarks, 1
the Demands.

commend

Shri A. P. Sharma: May I clarify
that point now?

Mr. Deputy-Speaker:

There can-
not be g second speech now.
Shri A. P. Sharma. Not a speech.

Reference has been made to railway-
men as a class by the Deputy Minis-
ter. As a class they do deserve credit,
and in this House everybody has said
so. What I have said is about some of
the official; whp gqo not realise their

" responsibilities.

Mr. Deputy-Speaker:
is:

The questiun

“That the respective excess
sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the
President to make good the
amounts spent during the year
ended 31st day of March, 1962, in
respect of the following demands
entered in the second column
thereof.

Demands Nos. 3 and 20.".
The motion was adopted.

13.41 hrs.

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY
(AMENDMENT) BILL
The Minister of Works, Housing and
Rehabilitation (Shri *»Mehr Chand

Khanna): I beg to move:

“That the Bil] further to amend
the Requisitioning and Acquisition

*Moved with the recommendationof the President.
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of Immovable Property Act, 1952,
be taken into consideration.”

With a view to enable Members to
appreciate the wvarious provisions of
this Bill, or rather the original Act, and
also to judge the amending Bill that I
have brought before the House, I feel
I should refer to some of the important
provisions of the original Act of 1952,

In section 3 of the original Act, there
is power to requisition immovable pro-
perty. It is laid down:

“Where the competent authority
is of opinion that any property is
needed or is likely to be needed
for any public purpose, being pur-
pose of the Union, and that the
property should be requisitioned,
the competent authority....”

Then there are certain actions to be
taken in (a) and (b); and in sub-sec-
tion (2). But there is a proviso to this
section 3 which lays down that no
property or part thereof—

“(a) which is bona fide used by
the cwner thereof as the residence
of himself or his family, or

(by which is exclusively used
either for religious worship by the
public or a school, hospital, public
library or for the purpose of ac-
commodation of persons connected
with the management of such plac-
es of worship or such school, hos-
pital library or orphanage....”

shal] be requisitioned. That is what 1
wanted to bring to the notice of the
House.

Then, further on, the basis on which
compensation is tp be paid and the
principles and methods of determining
the compensation are given in section 8
of the original Act. Then there is alsg
provision for appeals and awards of
compensation ete.

So, 1 wanted to bring to the notice
of the House that this power was taken
by Government in 1952, and, as the
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name of the Act signifies, it was for
requisitioning and acquisition of immo-
vable property. The purpose has also
been defined fully in the orizinal Act,
that it should be a public purpose,
being a purpose of the Union.

This Act was enacted in 1952. Then,
Government came before the House in
1958 because the life of the Act was
six yvcars, and now I have come be-
fore the House for a further extension
for a period of six years. [t can per-
tinently be asked: the original Act
was for a period of six years, you got
the first extension, and now why are
you coming again for second exten-
sion? 1 am told, and 1 think the re-
cords will also bear me out, that the
original intention of Government was
that the Act should be of a permanent
nature, but then it went before the
Select Committee which fixed the life
of the Act for a period of six years.

I ecan give you the total figures of
the properties which have been requi-
sitioned and the figure as it stood on
1st January, 1958, that is when the
first extension was given. The total
number of properties which had been
requisitioned by Government then was

only 1,100 in the whole of India. Now
on 1st October, 1963 the ficure was
944—roughly about 170 properties

have been derequisitioned,

In the context of the national emer-
gency last October and the require-
ments of the Ministry of Defence, I
make hold to say that we have dealt
with all these cases with a certain
amount of sympathy and consideration.
Instead of acquiring a very large num-
ber of properties, during the period I
have been in charge of this Ministry,
I have derequisitioned nearly 100 pro-
perties during the last one year or 15
months, I feel it is a hardship on a
man whose property was requisitioned
15 or 20 years ago that we should still
hold on to it. As I was saying, in spite
of the national emergency and the re-
quirements of the Ministry of Defence
I do not think we have requisitioned
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[Shri Mehr Chand Khanna]

more than a dozen or two dozen pro-
perties. As you know, a number of
Americans have come from outside,
and they have been helping us in
many ways. I have utilised the exhi-
bition grounds, which are meant for
the purpose of exhibition, I have made
use of about five lakh square feet of
accommodation there, and even made
some l{emporary arrangements. Not
only that, we have also applied an
emergency cut upon us, and we are
trying in a way to reduce the allot-
ments to the various Ministries, though
this is causing a tremendous amount
of inconvenience and discomfort.

That is more or less the history of
this case. That is rather a negative
view. Up till now we have been re-
quisitioning people’s properties, or
doing some derequisitioning. What we
are now doing on the positive side is
this. As I have said in the Statement
of Objects and Reasons, we are short of
about 50 to 60 lakh square feet of office
accommodation in the whole of India,
and about 70-75,000 dwelling units.
The Government of India have been
expanding at a very rapid pace. We
have had the First, Second and Third
Five Year Plans, and all these Plans
have brought in their wake the expan-
sion of the various departments and
offices of the Government of India not
only in Delhi ,but all over. So, I have
paid rather serious attention to this
matter. As I have said in this House,
outside and in the other House, if we
hire accommodation, we have to pay
rent at the rate of about one rupee per
square foot, or maybe even more; in a
year we pay Rs. 12 and in about three
years we have actually paid in rent
the construction cost of the building.
The cost of construction comes to about
Rs. 25-30 per sq, foot, which is three
years’ rent.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Rs. 25-30 per sq. foot?

Shri Mehr Chand Khanna; There is
the floor area and the carpet area.
You have to take the usable area; it
may ccme to about Rs. 14 or Rs. 15.
But if you take the sanitary fittings,
electric fittings, ete. it may be more;
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be covered by the rent that we pay. In
Parliament Street the rent, I think, is
Rs. 1.50 per sq. foot; that means that
over a period of 2-3 years the capital
cost of the building can be easily re-
couped. I am‘taking up an exiensive
construction programme and within a
year we had sanctioned about 25 lakhs
sq. feet of office accommodation in
Delhi, Calcutta, Bombay ang Madras.
Round about Parliament we are putting
up big office buildings—2, 4 Rafi Marg,
1 Parliament Street, and on the Cen-
tral Vista.

I feel sad and hurt that for the lower
category of Government servants the
provision of residential accommodation
is highly inadequate. I am not respon-
sible for the backlog as I have said be-
fore, if in respect of accommodation
for Ministers, Deputy Ministers, Spea-
ker, Deputy-Speaker, Chairman, Vice-
Chairman, Members of Parliament, of
Public Service Commission, of Plan-
ning Commission, Senior Secretaries,
Joint Secretaries. etec. we have been
able to provide at least 70-80 per cent,
if not cent per cent, in respect of the
poor strata, I do not think we have
been able to provide accommodation
beyond 25-30 per cent. We have a
large number of Government servants
who have not been provided accom-
modation though in the requisitioned
properties we have been able to pro-
vide them some accommeodation in
Delhi, Bombay and Calcutta. .

*

But I wish to say that we are going
ahead with our construction pro-
gramme, Two-three months ago, I
pave a programme to the Planning
Commission and Finance Ministry indi-
cating that if funds are made available
to me we can sanction these schemes
within the next four years so that by
the end of the Fourth Plan, we shall
be able to make up the deficit. There
are two years of this Plan and five
years of the Fourth Plan. Land is to
be acquired and developed and build-
ing materials are to be procured it
takes about a year or so before plans
and estimates are ready before the
buildings could start. During the two
years of this Plan and three years ost
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to be completed. I had made out a

programme for Rs. 100 crores ex-
penditure over a period of seven

yvears, I am glad to say that the
Finance Minister has been very
helpful in this matter, so has been

the Planning Commission. When I
came to this Ministry the total budget
allocation over the five years of the
Third Plan was Rs, 25 crores. I ex-
ceeded the limit of Rs. 25 crores last
year. Then I had to go to the Plan-
ning Commission because the total for
the entire Plan was Rs, 25 crores.
That was finished and they gave me
accommodation for another Rs. 10 cro-
res and that was finished. The total
physica] payments were Rs, 15 crores
over the five years. I am hoping that
I will cross the limit of even Rs. 30
crores in the matter of physical pay-
ments,

Just now I said that on the one hand
we have to hire accommodation for
office at very exorbitant rents. On the
other hand there is bitterness and frus-
tration among Government servants for
whom we have not been able to pro-
vide accommodation, It is equally
difficult for me to defend as a Minister
when we hold on to a property which
was requisitioned from a ]andlord
about 20 years agp in the last war
when that was the public purpose.

Shri Bade (Khargone):
rent.

In the same

Shri Mehr Chand Khanna: I think
you are right. Once a property is re-
qujsitioned or taken on lease, the ques-
tion does mot arise. My worthy cbl-
league was telling me that certain
cases have been reported to him where
the tax paid by the landlord is more
than the rent. I did not know about
it, if it is so, it is very hard. I am
prepared to examine all these cases; I
should examine them. The idea was
that the landlord should be paid rea-
sonable rent. I cannot however give
a guarantee or assurance that every
case will be looked into and rents will
be increased. But I am looking into
the cases of these requisitions, in Delhi
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requisition them as much as I can.
In fact I have done so in many cases.
I would rather build on my own land
and create Government ownership and
create capital assets than to acquire
the property of somebody else. That
is my approach. I want to derequisi-
tion property as much as I can. I hope
I will have the unanimous support of
of the House for this. Government
must be armed with this Bill as we
never know what the conditions may
be. This is a salutary provision. So,
I want the co-operation of the House
in giving me extension for a further
period of six years on two assurances:
that I shall look into each case and
derequisition property and as far as
possible not go in for requisitioning
new houses and also undertake a big
construction programme on behalf of
Government,

Mr, Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Requisitioning and Acquisition
of Immovable Property Act 1952,
be taken into consideration.”

14 hrs.

ot | AT e TR T
oy Y Bt ot faw @ F GTeA Srar
mar g T A feer §

“It shall cease to have effect on
the 14th day of March, 1970, ex-
cept as respects things done or
omitted to be done before such
cesser of operation of this Acr,
and section 6 of the General
Clauses Act, 1897, shall apply upon
such cesser of operations ag if it
had then been repealed by a Cen-
tral Act.”

Ty A LRUR FT e F Fefrfom
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Y F]
¥ W A Y FEr o fE
W FA RN Aafafwiz dfwes &
fau agr fear og, SfFq orfearie
¥ aga gear guT & A 3§ Ny
Ffafeex 4 51 7 59 ¥ 3@
HieHz s faaT fF S99 Y & 9 F
fag agrr T

T FEA F Ffagw @ qOAr
g 1 & a¥e ¥ U8 FTIA ST AT
37 ¥ gy fafew & s & o Qv
FITT a1 | 8 R8¥ FT FIT AR
aF @ | 39 F a7% fasey Gae 1 foqrer
FTF A QYR T FTIT ATAT AT
Tg & a1 § fAw 9y v av 1 39 a9
gz waear faar mar fF ag F17 € @9
¥ qu gy am | FfF & eds ®
g e mfagrfz & ama smay
T Fg7 5 37 w1 ¢ @9 F fAU A%
a7 STg A Fgr fF O WA ¥ gz
FTH 3T TTTT | AT § T FT §9G AR
AT AT T & | FF TFE F FA AW
1 aifeqriied wyrar # dFET ifert
FER § W TF FIAT 1 0L AT T
g 1@ R & FEF AW w7 aforw
mam & fF 39 1 g arosi 9%
qifegraz #1 =91 FW FT WHT AG
famtar | & "waar § 7 ag wfwamie
¥ @9 TF agT AT AW

v 72§ 5 @ faw & mwfag

ST o @ 4 {5 o w1 omfew o
qrea & fog # Wsfmaa gEwml-
TR FfAau s s g 1 39 ¥
famr & -

“Ag at present, the shortage
estimated is approximately 59 lakh
sq. ft. of office accommodation and
74,000 units of residential accom-

modation in Delhi, Bombay, Cal-
cutta and Madras.”

Afaf aga ¥ uF I [T IR
CE T A gy feRm ) Ay
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grogard Famm a1 5 fet ¥
qGT & TR FLIHL, TATTAA, FAALY,
=R, mifs gl 1 WX AW A
gravaFar g T faedt ¥ WD A
g srear | SfE Gar Adt fear
wERTEer 3\ X agang e o
qATfE 1 freelt ar GETATG anwd
ol feeelt w1 grfcwrgdy | S AT
gifmg §# wam Ay & dF @
TLHI AHaT WY et & g amay &
< feft 7 garargd S A w7 v
STaT & AY gy Ay aar & 6 | dafs
geT qeTHIT g Fifww Far & fw Sy
TMET 7 AT I3 W AZ T AC N I
FTor A7 fgeeT W URIATINA #T [T
TIAT 2 | W ATHILF B 3 43 THT
fewdt & aTgT & JTC A0 Y IA FAT A
TE & fAT o wdarfat & feg o
URTHIEIA FTHITT qTHAZ qZA T |
FLHTE 37 a7 39 5 faer # faaw
FET w7937 & AT fhe ag qar &%
foF sgegz &, rfeas #, T=_ie AR
oE 9 & edi § fRaw FE faw
FFI & | T HHT AL TAT FL AT ITHRY
TE F AT Y FTE SRR A1
@ ¥ o oy g gfra A srae-
FAT AE @A 0

feedft & uFIgIEO Y frFwT
oF FTOT g W & 7 afaai £ 7w
% a¥ a¥ it 71 ag a3 a3 ey
# 2 far g & OF oF 0F W A
mre feofaat §1 @ s ar 37 a
a7 AT Gy 99 F w® oawa &

Tom-wAT § Fare 357 9t fF et
TATH AEFAT F1 AT FAEL ;A T
g1 d vy g fx  fafeeew aga fedt
F Za9 ¥ A4 € 37 & 19 ofemmiz 3
I FT FEAT [ATH [FFHE KT I FTEL
af ¥ afgg 7
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TH IFC T FAfAAt 1 AR
FEA™T &1, FHMTTT daF A S AR
TF A TR FFIaEF qms
& & fom &1 & am 7@ v =,
T @ e rofEcdfe
/T 37 a7 fafret g am & ar
7 F1 fEfvm ot oadieim
FELT T 9% |

T F FATAT AT qF IS 1
g g, & Fgm WA § 5 ommw
frtsiiom gife 9w oo #ifd
T4 & o AT & ar g T gEre
uFz 92T § | o qrEs #Y ww A
qe¥q & frdisfro fam gom & 59 &7
QI w1 g g 1 & § fafaex
qTed & war gt i 57 & g amdfe
1 T aga #8 & 7T 39 F wifasi S
IE Y RTEF AT O IR I TR A
TH F1 EETT fEFET

&t AgT A @ qH 9 IAAr
TR, WWHA T AT

st &% ;. A7 3z I AV A ATE
AT & AT 39 &t fafaeeT aed &7
OF A9 § g7 F7A7 A0fzq | § qHT
g fr o= A T3 aTw WY 7% @ Fi
& |

&% CFENT gFE & wewd A
qFE A AT W H W AT
for g weqra g & 1§ AT FT T T
OF I AT ARAT § | g ARl
TeE AT wF F fod @) gF w4/l
| w1 wfE ST ¥ 3o FifeEt #
ST 4 | I A FIT H AL sHATT |
Fgr T F AT ag I & iy v
I9 AT F FUG GeH g AGAY | T
o< ga T H 3@ Fmw & fad i o
it | & X FEge ¥ qer fr gw AT A
w0 & Y Il ¥ FEr e FH fAT
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& 1 ¥ fafaee & oo mar @ Il A F
e oW Feeer #1 foe =rf fe
T THE TR CFEET &1 S qg IF
T8 8, gafed gl snfta o mi |

it AgT Wy &w - 7 g Fo-
s |ET e Tadd #7 9v 7

N F w2 g frae
oHRAE GF & 9 @ g g |
Q¥ IR agT § £ 1 HY qeus T
feaz ma o3 &Y 9% § "IT F7 TF 7S
gargew fadd | aq qeus ¥ fufaee
q FEroar

“We require 33 lakh sq. ft. of
office accommodation, that is, Ra.
10 crores, and 43,000 units of '
residential accommodation vary-
ing from ‘A’ grade to G type and
we require Rs. 32 crores’ ”
W EAT IFT A Ferar Frsw v
¥ g TSt gfage A1 A€
q | Eqemgfrm s amamd
frrtgra g A aT At €1 T
garar etz 1 faar a1 qeys
¥ A & uwaw & fAg o33 A
TEETIY 12 TRIRISTA T T 4 /T
¥} gare T e qfzez #r oewa
ot | ST FeaT g 7 se F § A
aw A9 A fEaA oRgE aar A g
AT FT g CHREIEIIA AT Ve eTE
AT S § mia § 1 S o A A
it &, ar @z 3w & afafa
T FT AT A& fear g o

AL AT oF e sr 3w 8
fag & sfag gamaar adt frar
I AT T GreAT wy F7 9y 7T &
Mifew faar mar, 7T 39 & a9 oF 9gH
7 g A faear mar " aradf |t
F ST AT | 7 AT THIT 47w I
# 9 Faw qu fo7 w7 Nfew fm@rmr
I H I H wrf wit A &1 qF ogrd
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]|
FE 7 ofid 1 WR fR FRm
Tga #9 fear smav & 1 W qwE
fF a aF g Fvaww faar mn
FaT T grew & arw A wnfed
™ T@ & 74T IEEW W9 F7 Iy
ST RS § |

# oF A &3 ag Fga1 9w §
fr mogafmamfmifrm
FTLT 1 & Lo TF FEMAT I &,
FF arferd @ i T & qrf-
iz # I FEA F TA GTAWT 9T
fra w7 F1 g A fae o
W 96T FH A g v sdfei
a2 gwx wifs 9 5@ faw w1 =g
EIWF AR A AR | WA
1 faer &7 FT g A G TR
& ar @ gurar g I w famr wmar )
g9 98 ¥ A fom a8 a9a f5 @
w1 wmitelz fear o Those
sections are not before Par liament.

W arey & wrgav g e g & g faw
T | AR Helt WEe & fog ag wfea
2 v ag a3 sy § Wl F fod
FHFfEmA ST g | g
Y g rar w FRT v § 7 FwvaT
faw @ mn star . & SR § R o
fa=r ae oA wifs 99 § aga a1
sifasia & fore #Y fi & &< Stam faoemat
9T R FET & | gafed oar &
q Fg wR R F QU fa@ "wmar &
oSBT @A |

vl T wERw 7 aoemar fE
Fulac il cicofecicinc i rei o)
g AAmAIT A fFosE oA
femrofier € a1 %< & T %Y QETR
i g w7 TEET A w0
rm i TN TmeTT ¥ 39
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S A W deg A oM o fE
WTFe &7 AT Y Aey gufed -
S X @ § | T, T AR A e
o aF faeio £33 1 g
& arfedlt &1 o ag gar & f oy
AFE T AT AT a7 are § § 7%
A AR o wifs A e §
FifF IT Y 7AT 7 WA @A & F
FER 7 T FF IT § AGSE $T
Posiioe FT X, F9 TR AT AT
T THAT 99 K1 FTAT I AT 1TET FTI
g 7t 78 w9 o fafeem @t
Fmy T OE

& R I 9 AL AT LY
TN FAQT X qg L& W AN
T R g e & s d
sifgs=g 99 q¢ #t an) g wfed |

TR #1 fefgequm w1 A@REd
% f& frat sy fem wwEe @t
faerit =rfed @ o= g@feee &
afed | s e o & e el woerd
HHET BT AT W L4 AT §, & FAQ
A AT W E AR g
T FHAT WY 3q9 3 4T 3 B
FAU FT AT QA < & af qrafa-
fes Gt o1e  qiewe § o w1
AT HEAT FEHTC AT I & Sfafaragt
BT &ATAT ST §, Ag WS Fgh a%
& & SR S @ gefed
St g ifF Rl s maw A
amfafes &7 wrw g Fw
FAT TGN & A TW AT F AR HAT
AT 3T A @ o @ At oF ane
faer

st @R ()
qRIET, § T\ guwA fa9 &7 @Ey
wm g 1wt fafres age 3 S
T i O Fw F AR §
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# #gAd § W 99 FY qurg v §
TATHRAITAFIARITR R |
qf 19 A% 9z A 7% qa W@ FeAr
s dammm g e A i g
ag fafree amga & fawm & & | s ot
grw &1 1% feamw & fa@ Fgar sman
g frgmrd maddte F aat & ag dwfe-
fesdgaframdrar g1 2mwa #
FeaT, AT R & afEw § AR @
s & fs amfafes ¢z A gw
T FA i IE A gma e AT g ?
Ot g § W B YA A a0F 7
FG 7 O FrAfaed 1T AT T AT
Q& | g AGY &Y gt fa AT Y 39 F
g9 A I AT FAR FH F IH AN
HE T 8|

feeet ®1 TF WA AR AEW
T FATH FT WY EY S I EYE
4fF feoelt & agT & AW wwEL A
@ & gt feeet #1 aga MR
T Y =7 #Y e @At g afe
7 wg 7% & 6 ww e g A
W W TEF WIE F GEFCH A 98 |
Ty gfar & Sl &t gu FA Al
faeelt Y MR G A WA WG
afew oY agT ¥ @ B gW FA &
fag fergeam  adarl e A
Farr wrfed | Tge &Y 9gT e
fafeera a7 THI &, FTHRT WIS AL,
JrorHEH a9 9 § | = ag ) fafesw
AT BT TG A | A Ao FT FwET
g1 oA WM F faF o 4
wyiie % fad aw@ @ & safad @
fafeera &aTH F1 It T FAT A1iEE
ag w1 fafews am #71 g =nfed o

forg o & fufreex giar ar
i qF fafafegaa e &1 2@ @
HYeT CeraT 1 a9 "Ee A & q4are
F ¥ +T TEAT to T=go Fo F
it ¥ 7Y arasT W ag| ZAv
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o1 | I T FgAr 41 R g 7k 5w
TE ¥ A 799 AR g I ¥
aFAT A1 ol Sew e g Sy
o TFR & R gara 9 9% dur
¥ SN O3 gHied JzAT a7 @
fe mreftom wE & are f6 g 9 |
¥y ogna I glargr | 7 ww §
AT HT WAL THTE qTH F7
T AIE F O [T A0ed | ww
ZART R AT 76 aFE a4 Y
aTh =M A Aifgd | W i
a froedt @ @ mwlwm A
T AW aAEy | freet ¥ molw
A wEE F G R AR A
¢ Tar W wmmas # fr faeeht ®
FAT WA AHTT G T97 ? TG 4T
oY IULT F HF & awd § 7w g7
ouT & g3 & wwa § 1 wfgT gemd
Tt & gwTR gTET 7 & ATt W el
¥ o o &, 99 oot €, gafeg ot
#1§ O v aff ¢ e frem @@
T TR F | WAL AT & a9 BT
T & Y BT T wHTT T ww
§ o T ¥ a7 A AR w7

qhd € |

oY &¥ : 7 @ A A e
#Y FErEy a fafrer &

=t agay : & argar § f oag e
o /T F9T M AT AT F G FT
gq @ w3 mw femmr @7 #7 E AR
grafafes 3 a1s dagd &1 ara
It wra fa g A e € sw oA AT
FH g FIW agAT AEFT I | WA
drfaefes G270 & a4 qg A € %
g UF g #1 atg ¥ a1 Fed
¥ gt foet #7121 #r€ § fafeet
Y HOA AYSHT FY TN T 7 ! AT
& famr ot % 3 A T EwRT 1 A E
Mgy faa? s Iw
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[t @i
A fedz it & T aTe O ¥ I F Ay
g 7 FT ¥ W) w4y
wéi & e P e § A ag w2
it 7 | g% v afafes dm
oT% HETEE Y I FET F AT
FEAT AR IFET & | TOHEE g
qatg @R 0% ¥ gEET T 0F g
w1 T € A aEY S A & Paafad
¥ ot 97 W@ &1 sretony A7 afgan
%17 a1 (w3 oo ? edfmgy
& frw, et ¥ oy o 1 sy
& & A Wt fr qafes & d 0z
AR TG & | A wHTArT H
@A FT 37 FT 7T gF & 9 {7 g
Fos gare & arE WA Hw get &
afare & 7T uF, UF 7% & Fu aeed
frea & 1 & fefaeex amga 1 @ gm
& &7 & 77 30 FT7 FT AU FT AL
% @1 37 ¥ fom o3 AT aFT "er
#1 faar w91 mfas oy g gt
FHFTAF L | QH 8¥,000 AN ¥, §-
FO AEIfAw &, A9AT 97 B FLAA
FHT 7F F G, AT Fe9i A
wgi g Rl ? T B s
gt o ¢ S g aE 1§ e
fraFm st Ig Asw & g afs &
oUF F=E1 F AT WA T T 8F |
i, 3t i 7 4 F g
FF 7% a9 ¥ faafey & go s
e fewm & afed 1 s de
ORI FT TR 7 ATfora w1 AT
TE & | T aE ¥ O wASl F qrEgEad
ot 79 a5 4 | ZW F AW qeF
AT FT AETIL @A §T T AW
1 QU FTAT § | 79T /W A W 719 A/
TaHE J §W and 9 W R fear
fgegm F wwT g9 W /%
wrzfaay 1 feaft € foe fir q
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a9t w7 7@ &) w oF g o
AT JHET FT IH 9T 9T qATT
FE AR TG ITA A GH L, TR
T A A EE g AR A T I
fireet < wwer & 1 ag Foe vl § |
WE 99 & ag wifes 7@ & | 747 A
1 7g qa1 & fF 9 & ¥ g0 Wradr
mﬁﬁoomwmﬂ?ﬂ'
TFHI A G REET AR ITF TEE )
37 aFM1 #t faferaa gt $1 8 a
s sTeiroTT & § w@d § | e
7 W AR I AN F1 IT G & Frewrer
FT AT FT AFT § | g TIA AFTAL HT
a9 a@ wwa &1 ¥ vz g fF e
dmmfafees dza 716 QraEE s U
AT & A1 T F1 TF @IS
Faw o1 g fF fgrgeama & foraw
Nt fFEA T F § ST HT T FH A FH
oF "o A7 8 F "/ feod w A &
9T § G3T AYAT UF, TH THA qA4T
g | 0 T § W & fau adT
T uF fae segar @@ faar s Ak
3q # g% frera &%, 81 82 IF%
a1 f5 9 A aia & G o faad
fr o/ w7 AU G E S ag
UF, OF B1E B ey 2 fag 9 anfe
T UYF FHATT I G AT A | AT ART
T} HHA § a8 GUIfET T 99T g9
FEFgII AN AN T aaa &
IEFI T, I 99 ¥ WA FT &6 | G-
fafees do orw drargdy A Fw & F9
€< TF HISHT FI AIAT UF ARA G
T qEl g @ ofew 1 R b
waF 3fm @K 9T FT @ fe A
AT TF BleT a7 wei g foad &
S A T ga@ ¥ we fee @
TR § 1w § o dvdy
ﬁ'mﬂﬁﬂqﬁﬁ’ﬁwﬁﬁl‘ﬂz
1 wegh amq A & Fe g W I
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T LI @A AT | ITHT T TA F
T AEY & | gETT 9 AT F 43 AY
wrRfmdl & a1 & ) 37 ¥ g9 I
A ogar g W owdw §
fF Toe &1 e & @A oA o
ST AT &7 WY @Ter FCAT AACY

FrE ¥ FHAfE & faw g
a1 @ g Afdw & s forg =gt &Y g
¥ IFT Y qga g X A AT wE |
wa a1fex & i e v &7 qanfaw av ay
arefader 9% W v g9 GO 9w
FTIHL AT WL I6qS A7 3, L 9T
®, © HIS 9T FFEL GATAT ATAT F& a6
Ifa grm?  TEF FonE ag a3
T AREd # foae faa% f5 a9
At §, 9T 4% AwEd W fatreed
Fireg & forg ave a1y § T A
aifeariiz & faaga ao=e & arfs F
g @R UF HAN FT HEAT HIAT
A # a9 F4H a5 § A1 a% afFma
I FgerEr Furr & fag famsr fw
qzA A1 AEfEA 9T FAT AT E IEE
faw o, © HF F FEA 9T TIEL FAET
FET § A W FHT qg T T TR
# gfae A € o & 39 9% JET
F¢ faar srar & 1 = ww & gETE AL
ff FT 37 AR F A= AL §, I F
w A @ W Far ag feger Ag
g7 & wuwar g 5w gw fer &y
it %1 7 i = s & fag wwm
gL A AET W A5 An "R
sEaA & forg arfeardie it ot &
S I aEAT at Matates g
oI WETEST T WY FT 70 Rgo TF
TITF a9 FL G AE |

@ T ¥ 5 o gy =l
¥ 1T EF AT T T AT AUeEy
g A IAH qWwAT Ty A e w
T ¥ agT O g, g gt I
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# fami #1 grear o3 ot 77 oy
g3 7 W@ | & qav s f R
aifegrie TRl ggr At wifE ag
arferariiz gad ax T8 w@dt & fr ow
TAT TOF FT A F TF0C § MHC AL
Ffar 1 5wt qes wew faar & fag
TG T FT THIT Y 17 | gH 79 A AT
&0 RIEEY ATATEY FT RHTAH AT ] |
wT g R ifFwm e
s auEfent ¥ foq wew g 9C
FAEAT AT TETE ...

st FgTaeg o ; A ag = Ay
g

st @Y T Ay & AT a7 A9y
T AT AT § | gg ANFT A B fF
HEH OF 9 & q9F7 7 IA 4918
7T dF F qEET & e a1 F
IviR F7aT § fF 59T w9 9= ™
&, i e @ g oF7 A
aFar § AfeT a8 guiFordr Y am §
e mmy §F fafaezs @ & s A
Gaer 7 frem 1 9w ¥ FU7 A
qifFamz & AT a3 TF a9ET ad
o T 7 o7 ava v b w7 forar @
fF o9 AT F e W & W OF T
F1 fogs {5 o oo @2 w1 AFE T
it 4 &, v g e gl o
q< f 9g HOAT AFF T IF WK I
I WHA 7 Afew gy 4% |

degEs FECE F AW A a0
& fag g Iaa Far@am 3 §
afeT ¥ Fgar & 5 o9 for@w &
#r¢ wraar g gn 99 aF fF deges
FEE F T4 T4 F TF, 0F A6
7 faet o 1| 99 W @ qE© F Ty
T A1fEn, WawE ¥ IAR AL
T gy, e s aifg @ifs
i, MF § ST 95 90 R ag T
at i T8E A d aT N TER
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OF & @ FE § I AHE IR
TR AR 39 7 °g e & 1 =) o
I AEET AT FHA FY FWT FT 957 8,
ag feedl H qqar &1 @691 2

¥ @ gEw # SUET a9 Ag)
AT STET §, FWitw 4 s § oS
Fg & 7 =9 fear &, 77 fafaeet age
Ffea A M g & ovig s g f ag
T W F QI FA

st gorew fag (<) ;- wAA
ween & fawt # ot e &, 7 Fafaeesd
% feeil o 341 7€Y &7 wiaw @eew
fafaeet a&f s e o fafaeex
g WEAT AE W@ qFd |

ox W e o i fafaee
T 9T T WTEAT AGT G

Shri Warior (Trichur): Sir, I have
only a few points to make. I welcome

thig Bill,

Shri Tyagi: Sir, I rise to a point of
order. 1 wanted to make one clarifica-
tion. My frined has said that the
whole Bil] be brought wunder discus-
sion. My feeling is that we are dis-
cussing the Bill for extension of the
life of the old Act and, therefore, any
hon. Member can bring an amendment
saying that the life of the Act be ex-
tended provided such and such a sec-
tion is amended. Therefore, such
amendments can be moved. I think
that is permissible under the rules.

~ Shri Bade: Sir, I want a ruling from
you whether we can bring in amend-
ments to other sections of the Act.

Mr. Deputy-Speaker: It is for you to
decide. You know the rules.
Shri Bade: You are in the Chair now.

Mr. Deputy-Speaker: I am not here
to say that. You know the rules. You
are a senior parliamentarian,
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Dr. M. S. Aney (Nagpur): What you
cannot do in a straight way, you can-
not do by the back door. You cannot
bring in amendments to the sections
which are not before the House now.

Shri Warior: Sir, incidentally, I was
alsp just on the wverge of remarking
that the whole Bill should have been
brought under discussion because there
is some understanding, I think, that
whenever an amending Bill is brought
amendments can be tabled only to that
section which is sought to be amended
by the Bill and not to all the sections
in the entire Act. Here the entire Act
is not before the House in the sense
that only a particular provision to ex-
tend the life of the Act has been brou-
ght. That is only a part of the Bill
and not the whole Bill. If the whole
Bill had been brought we would have
pooled our experiences in the imple-
mentation of the Act and amend-
ments which are worthwhile could
have been brought here. 1 hope the
hon. Minister will take particular care
in implementing the extended life of
this Act and slowly he will bring for-
ward some other amending Bills also
to the parent Act so that we can pool
our experiences in the working of this
Act and get ourselves enriched by that.

Then. I would say, the condition of
the Class IV and Class III employees
of the Government must also be going
in the same speed and space as the
government establishments are ex-
panding day by day. The government
departments are having multi-storied
buildings and all that. It is a question
of a sort of race of space. The em-
ployees themselves do not get as much
consideration at the hands of the Min-
istry as the ministerial departments
get. If both of them do not go at the
same speed in the matter of construc-
tion,, parallels will not meet at any
time, and the employees will at no
time be absorbed fuI]y under the
housing scheme.

At the same time, the Government
must remember that it is not only the
directly employed government ser-
vants who require accommodation.
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Apart from the people who are living
in slums which are coming up every
day =ven inside the heart of the city
of Delhi, there are many commercial
emplorees and employees working in
semi-government establishments, for-
eign legations and such other estab-
lishments. Delhi has become a centre
of attraction and naturally many peo-
ple are coming here. They find it very
difficult to get accommodation
Therefore, out of sheer necessity they
agree to share another government
servant’'s quarter paying very high
rents. For instance, some of the hous-
€s which are given to government ser-
vants, say, on a monthly rental of
Rs. 100, are sub-let by the allottees
and they collect the entire amount of
Rs. 100 for a small portion let out by
them. There is a regular racket in
this sub-letting of houses in different
parts of Delhi.

Shri Mehr Chand Khanna: By
private owner?
Shri Warior: Private owners as

will a5 public servants,

Shri Tyagi: Not the department?

Shri Warior: No. The department
gives the house to an employee and
he sub-lets a portion of it to another
government servant and takes the
entire rent from him or even some-
thing more in some cases. This pre-
mium is paid only for a very small
portion of the entire house and he
suffers a lot of inconvenience., Be-
cause they do not have any shelter for
them they go in for this sort of things.

Another point is, some time we find
that very high prices are given to
useless properties which are requisi-
tioned. For instance, old dilapidated
structures in certain parts of our
country are given big rentals. I will
quote the instance of Himachal Pra-
desh and other hill stations where the
ex-maharajahs ang big landlords and
zamindars had their bungalows and
buildings. 1 do agree that the Gov-
ernment may find it necessary to re-
«quisition some of them. But when they
are so acquired or requisitioned the
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officers in charge of it give a price
which is not really commensurate
yvith the usefulness of those build-
ings. This has come to the notice of
the public and a fair amount of eri-

ticism has also been raised on this
score,

_There is one thing which I would
like to bring to the notice of the
Government. The Government should
have # plan for buildings and cons-
tructions early enough. The land
price is rising every day. There are
so many people who are purchasing
land now 10 to 20 miles away from
the heart of Delhi. They are invest-
ing some smal] amount now. They
know that if the price today is, say,
Rs. 5 per square yard, after a time it
will go up. When the Government,
after some years, find it necessary
either to requisition a building or
acquire a property they will find the
price to be very very high and the
Uevernment will be forced, under the
laws in the State or under the Ac-
quisition of Property and Compensa-
tion Act, to pay that high price at
that time. Therefore, if the Gov-
ernment has got a clear plan early
enough showing that the expansion
scheme will be such ang such, the
Government will not be at the mercy
of those people who are now invest-
ing some amounts anticipating that
prices will shoot up after some years.

There is another thing which has
come to my notice. When some State
Government properties are requisi-
tioned by the Central Government or
some lands belonginF to a  State
Government are acquired by the Cen-
tral Government, they fined it very diffi-
cult to come to an understanding on
the question of the amount of com-
pensation to be paid. On account of
that many schemes are now held up.
I know about a scheme in my own
town., There the Central Govern-
ment has asked for some land belong-
ing to the State Government for put-
ting up an automatic telephone ex-
change. For two years provision was
made for it in the Central Budget.
Even now the dispute is going on bet-
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[Shri Warior]

ween the State Government and the
Central Government and the cons-
truction of the building has not yet
started. This happens. Because, the
Land Acquisition and Compensation
Acts in the States are very complica-
ted, and therefore the thing is very
much delayed by so many processes.
Hence ] would ask the Central Gov-
ernment to see that in this respect
also some such methods are evolved so
that the compensation to be paid to
any State Government will be settled
or else, if the settlement does not
come about immediately, the building
will be surrendered urgently for the
purposes of our development and the
compensation dispute will be settled

later on. That can be done.
To the private parties the Gov-
ment's advice is to surrender

the properties much before the com-
pensation dispute is settled. That can
be done by the State Government also
because Land is under the Schedule of
the State Governments.

Another thing is about slums com-
ing up. Something must be done by
the Ministry of Housing, because there
are very many amountg now ear-
marked for so many different sections
of building construction. For ins-
tance, the plantation industry, the
industrial housing construction, all
these have large ambounts unutilised.
I wish to tell the hon. Minister—he
knows it perhaps—how much amount
that has been allotted for the housing
of plantation workers has been utili-
sed. Not much.

Shri Mehr
plantation labour?

Shri Warior: All these amounts are
already voted and the taxpayers have
already paid it, but the amounts are
remaining unutilised. From the ex-
perience of the last two and a half
Five-year Plans why not we take
into our consideration and utilise all
these unutilised amounts; why should
we continue to allot these recurring
amounts which can be utilised and
used for those people who in some

Chand Khanna:
Very little.

For
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way or other are serving the necessi—
ties and needs of the city but who
are staying in slums in the most
deplorable and unhygienic conditions?
Things like the cement tenements
constructed in Bombay and other cities
can be thought of. I am not saying
that this shoulq be done all of a
sudden, but I place it before the
Ministry for its earnest consideration.
This can be done so that the first
sight that meets the eye on entering
Delhi, especially for foreigners and
even for our own people who are
coming from outside, may not be so
saddening or sickening. With all
the grand buildings rising up in the
heart of the city, if (his is continued

or allowed to continue—the unhy-
gienic conditions and other things
which I do not want to detail—I

think it will have a very bad moral
effect even on the people living inside
the country. Some way must be
found, with the amounts already in
the hands of the Ministry, by a phased
programme, to wipe out the slums
in and around Delhi, so that these
people may also be accommodated in
a way which will be good for any
decent human being.

st go o At (FwTYT)
& W W1 A ATAT AT 8, IEET
# = w71 g | A ST S R
Tud oo § #27 § O 5w awewe
feafa % 2w 1 g8 wARR wATH F
o grfaer F #Y T&<T 93 AEAT 8,
TR 97 T U &7 foweer &1 Fgm@r
AT agT AEIT § | qE FE AT § 0
39 7 1 F1€ ww 747 2 g fafaedy
J =1 w foar &, ag wwaea @ ) e
s & gg fafe=dt @ 7% = &
IART FUGAT F7AT ¥ w9y # oF
st /Y 91 & 1 for syrfeareiter e
& gror w1 fot W 7mT €, 9w A frA-a-
fer avaT S A g@ W A1 FHr
WS, X g0 ATAT HT g6 § |
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AT WA A7 ¥ " w77 o
T4 47 QFE T gAT 4T, 9843 F, 99
A 1 ETA & F faeger s A
T\ & 77 Mfg7 ) I & o fom grama
¥ A% Q¥ T @ 91 7 g @y
o1 faege a7a T & #1737 977 3
g HEgw 7 A FE FA T Ay
TR AYA fF g a7 e & ganfa®
g1 1 fom g § zw 7 91 9mER
fowdeiom 99 a3 &1 4, o aar
FII GHG A1 AT FATL qIHA AY, 77 3N
awar & & arer 7 & ut A gl @
T gTIW E1 | T I Ane
g 5 w7 = ez i faeit #71 am
U U S A
# aE A1 ATTHG JAT AT 7 g7 F
Ty o 31 s AT & feoww
F9 9 FfeATear aga ¥ wifew T
&y, wifeF JMURTAT ®1, Ao AT
#1 g1 @ 2 97 a1 av% 37 7 o
sft g1er &1 8 A mr & 1w aw
F1¢ mfirr o § a1 wuh e wfawe
#1 famame 3 &, AT 39 F arg &1 A1
gwTt Fuv §9 fawaarfat o ot €
iz 3= fosdarft &1 framd & foxg
& FuT w9y 12§ W e T 2
MY FTAT @1 & | AW gran g fF
T T A1E M7 A far v § ) daw
T A # fowedit @ & oo oF
gwitga fada® &1 #¢ gaTe M dw
< faar wr & | w9 AR AT S
T S I AR Awiag fEar o g
f aga & graTa # a¥T sarefaayt 1
& <& & A w1 wfeaet § @ Y
R TG ETE, AT AL TR F T
F 3T wrfedt 1% 9% 9 a1 Wy 9r
fr 97 wfeqrsal #1 §X 4 & o
S &M ZW R I W @ 9T,
I FoyET &1 off 7§ @, et
T ¥ 9F qAEATT g, IT H AY
I ¥ afrafea $T & | 37 Ffeargan
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F1 gLF F g 1 AT aed A,
I 1 A 7 F A7 &Y Ara A arfgy
a7 | U7 95T wEd 91 | § qwaAr §
fFomaftwd s mmsd
faeaelt agm & a1t ¥ dwvg @A 9@
%t W wfsmEm & W F
A TUET FT feAT wix wEw
T ¥z w7 fF FWrd W W
T &, qE At 7y e 3f 4@ wrew
HE O

4z @@ & 5 59 a8 & amard
TFATAT. F7A FT AT AL BT AT VAT @
o & 3w fag a5t 7geg Ft grane
[, qurE q@ g 1 AfEw agw ¥
ZATY 272w & A1 AET § = § HifE
7z <t @t & 4z a1 91 e faea g3
E FAT AT, TH IFTF I AT G
qgT | ATARTE A1 GHT & FIE 6T a9
fefsafqem &7 #frod 4f o7 mit a%
ot fefeafams & 1 9 & oF gam At
7g dar g ar fF g8 @ e
N 9, 37 F1 fawrar far man ar Az
I #t gg mrearEa fear @@ ar f
37 & mrat & fau g waw fn
qET | dfEE A aF dwr aw F
gaear § gardr 39 fafaet & g
FIE qITATH qaeqr F@ qvay
g ®1 T & 1 ) e gw A A
= w1 § 5 fama fFader
fremer 10 g, 39 & ¥ faei & fag
gaq gavg far w2 | oaer &
ferw = foar mar & ar 78) frar mar § 1
The Deputy Minister in the Minis-
try of Works, Housing and Rehabilita-
tion (Shri P. S. Naskar): Sir, this is
a Requisitioning (Amending) Bill,
it has nothing to do with slum clea-
rance or eviction.

sMgogouni: ag wer & f5
afaam a1 &9 9% Agf & | FfFT T
gw fret smare &1 ar et 5T &1
fefrafam s & a1 OF granmg T
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dar & & % o1 gea ofawwa w1 05
2, 99 F gewa A W 0 ATeT 2 W
IH & HeAq I F1 afade F7A7 24T )
= ¥ fo gw %1 7 s Ha7 qzat
ARSI UG o N
e a7 & Faafasr § ag ard go &t
gt & A T & Al w7 A @A g
g arfgs ar

gE Ay ug & v ogw foam awm
fdsafama 24 8 5% a3a g5 garaw
A &3 | AT aTe A
dr g @ 1 98 F A7 fraw ag
& & St e S A% A 1T 8
g & fegma & e 33 & ) afm
SET Wl AERE A g7 &7, ¥ a9
grag 4z 31 & o I faara &
T 97 I9 § FEI ST ¥ gIiAS
HEIT HT AT 984T & |

st dgea @wr  H A g

s Fo Fo AWl : WY A AT AT
ag 7t que ¥ 31 ) g &, T gy
g g | & gwmar g v ot 3w dae
& AT &1 W19 39 & fo7 15 a13 5¢
% a1 7g &, fET & angar g v ooz
TaT FAT qfewer g ) gafar w &
T Y FTE 737 IEE 1 AT
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dfFr A F T c Haara 3 §
fear gar & -

“The compensation payable for
the acquisition of any property
under section 7 shall be the price
which the requisitionedq property
would have fetched in the open
market if it hag remained in the
same condition ag it was at the
time of requisition and being
sold on the date of acquisition or
twice the price which the requisi-
tioned property would have fet-
ched in the open market if it had
been sold on the day of the re-
quisition, whichever is less.”

fogagac e dw ¥ AW A% ATH
7z 6 fF s IEE grEw @t ar
¥ 2 & Y gW I F e W,
Y ATl F AR AR g, 9+ fF
@it 1 AW {, W AQ qHA H oA
ey #1 f ArA e fF o oaw
TATEH AT FIE ;AT AL 1 G 9T
< Tt o AT o A ar g ¥
T FEY gg AT At § 5 g
A SraeTe gifaer FX A1 IHRT AT
T AT | A1 FEET I9E 99
faerm #aT I6 & IEET AL q9T Y
TFAT & | FAT T ATFE IAFT WG AL
¥ woraar 27 & | & qwwan g oA
W I mgam s maFa g &
T A A qgAE § I @ A
o F2T AT FT & | T TAGT Y
TATERT § W WX T A IgH T
ey gt &, formy aoig & Fwa aad
& A ag off qeTEAT 9T A TREFY |
afe & awmar g a8 S0 91 T
§ 5w 9 FroR gafay Al g @
fi w1 wr7fer STaRr § SEET S PR
farera § ag Ja@ I gfega &1 IR



1779 Requisitioning AGRAHAYANA 6, 1885 (SAKA) and Acquisition of 1780

T adm wa g AR A gTeArg
A qgm ) K wwar g e
g ® oaF o4y oy Sy @ fRogw
I WEE F wrar @, S 3y -
A EE e, [ I ANy
217 ISy wrd ST A awg 0 F
o g fF gg @atea ot i s
wrfed f fgamat sa dw @ arg o §
S A ¥ frame 39T wfey | afes
T T4 @ NTEH g gW I9F IR
& o a & wagm fr ot #g
ST AE geT & .

LT F EHAT TH ACE &
AT =rfed, S fF mi gart o g
#ra gaew ¥ T2, F 2w 9% 43 wwefy
& AW A} gEEd A7 g 9T A
TAEIFT T Y FL AT ST IS ART
7 3T a6 EF T %, I aH
auqv gfez 7 @, §@ fF gw gEe
@i & faw @y & @1 98 W asr
wafad gril | & arg famrar vz g
f& drrat & foF Fgr 9y @ fF 9w
e &1 I | OF Afgan F1 A€ 41
g AITAT AW AT 1 agt A g% F
TS SEFHT & foran Az ARar
TTH & aga T SN A 9 J(gam &1 ey
& qu #odt w2, FaAr Iuwt
FHT & A1, ag FT A, g ¢ A,
afe afgnr 7 w21 fF ag wwE A
a9 IRT # g, & gEwr wmfww g, &
@ 3 F fod faeger dac @ g
ARET #1 I g7 AT AGA gE ar
I TW A9 I aga frar fF A,
e a8 e T g, G ¥ G
#wa g1, AfFT 39F arg it =17 gem,
AT & T FOG F1 g ALY FAvw o
oS TH IJEF WeH & aud § 9 fHew
%1 Ffear #ieE & WX I99 57 a1 F
T fear | wfed & gwear §
IR aTHE § ZHET amEfeee G2 Ww
1520 (Ai) LSD—8,
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AT &Y FAHW T@AT g oar =
IYAT FT TTH, TT AT AT T gAR
BT AT W | ST &N 39 a0F 0%
99 aY aTF% ¥ g Fg a4 fF gw
ared ¥ afaee deF We SETEEr
qET g F W g AW F
fad a9 a9 TuT 9UT Fgr @ 0F
& UE e 8, 97 e &, IHHY Areqtaw
w7 A, A 9g SF AL | g A
Tz w9 fF g9 arag ¥ @ i #Y
argy &, afew gare fadndy &nr FE
f& ag ot wrrAFwTd ¢ 1 gE e
areaT g 5 g WAt wgrEw g At
N T oI A 418 faA § A
Hﬂﬁ'ﬁﬁiﬁﬂ?wfﬁw%mﬂﬁl*

off e fag  (FT) :oSW
el wered, aq svt § e faw
FAA B A G IAF ACTGT ATHZ Fog
F L4 B T Frwa &7 AT 47 H
wadeaaT & faqi o Wt faw & T g
IUF AAEd FA9 FAT FIAT AT IR
ff 9 9T g7 9EeR adg 9 g |
ZFT AAEE Tg AN fF T Ife
F1 3 o M TFL §o Fo A TF L a7
qHAT § | FIHTC 30 To T ¥o Fo Tq
qF HATH FAT GFAT g | W (AT
78T ¥ I9 g gHE A 9 99 fF
IAHT FG FH 47 AT AT IIH
ATFE §7g 9g TE § A1 A &4 F A9
St Frag IgET freeft IAE F1 AT
Y & | zafed g FT #¥ aa qr
@t T & I¥ g S WK A
§eq @1 3wk wartaw e faar
g | GE F s g fag U F
g AT aF gEEar frar & A agt
F fram gad o @ ¢ 1 afE
dzw waz fad gl AWT AT
7g e & fF e @ ot sy 1 ag
g A ATA FA
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T™F 99 99 9w ag faw & v
&Y sardz A2 § gy srsaree f2ay Ty
o7 fF 7g fas 3@ o=l & fad a9
@ a1 & T § afew ggwaar gw
T gAT | WES T OFA FE T L
qOS FT g9 48 ¢ v agl ¥ mfwew
VoI W | FET AT S ¥ #Ero4v
f& [|Et & o= T 79 T IH
X Tl A7 AEfAET TR A1g o
HfFT A TR T9 97 @ § AR A
IATT AT @ & | AR WA WRIRE R
g dFAT #1 fors fear | g9q S Qaat
FoagT I g ) AT ¥ oFA wD
Fifeegqedl #§ sWAFA A FT TN |
¥ ¥ I AEOFA WEHT I | 0y
Ty ShT 9 s wudEr Y g
W T AR WA AZEL AT 4Y
g agr g A1 g IR
g § qarar w1 T F oA age
FEEt | g ¥ gy e &
foaarw fear 1 3gmt ¥ wegarat s
foam fear 1 9 ¥ W fRwW
T 9 AR @R I99F fagad gu
|t FY IATEAT 1R AT qg WA A
e

st ST f Wt wgRg § aoaran
ff YYocoo HIT wYooo FT HIHAT
£ = star f T ot @l § wwr O
w¥ooo HHIAT &T HTHAT %, 8¥oo0o0
FHaTd 4% 2 feE fF o TgF #
T A g a1 9 fan s w6y
IFATE FLA I AR AL g | SHE
e wAE gad ifqm o IdE g
Fit g § AT a0 qarfas F &
gaF fag aoe ¥ gw wr§ pafaar
& 71 ) afew o frey AR adw
gt ¥, aeft 1 Frer srdta FTT@
& 98 g o e =fe w9 A
wf fafegn afy goafag aw ogr &
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g2 9@ WX IY JAR TG § IAET
AT A Ig AEETT HY FFETT a9
R TE AT &1 A0 mw ¥ a4y
T i frm A s am &
g HIT T¥ W ¢ A1 Fifada
i s oY mrrer FRfesaT g7 w@rd
g 99 gmfafes G294 o g
¥ %9 7t @ ¢ fgwr 5 gw 3
FW E | W THAT FOTAEF
e oe qErEr fo@ om=
T TEWT T AT LA | HI ATHE
grfafees M@ g 91 "o FaET
& 1 weZ Fw F7 feFz faoar & ag
QIPIAT  FAIARRS §1 3} &Y
frar s 1 WE F §% =W #T A
fore famar & ag sadt & &9 #
g & faqr oy | TEET AT &
AT g oar FE WL F A ag we
FT9 F For & Afwa ot 2w A owwr
FLATTE a2 45 FW G T 2 |
¥q W Aufafes §27 g TR
greft @ qEr A =war |

99 #wq, § geam, U Tz F
@A E, qA @ HATT [T TS T A
FuTHfaa Amfafes d24 are qragd
¥ ag e faar f & o5 912 @
FAC F AT § | ATYAT F wAT A
@I g | A AR eI A ot a7 W
fe wmr Mg froam ¥, o T ARAR
7T &, Qoo THT WEATT TF WA &
7g1 2 Afew qHe To F1 FT FITT-
gt § 9mEE & fag 7 dag T
fF =Tt IAFT TET ATAT & ) WT WY
aF W F oy w Ay e g
gré =g Jo7 &1 AT7 AT TIF FAEY
¥ Jqdq w157 @A F fay afp dvar
~2 g afss 2ff # waeq g gofay qi
st wrg A faadr & 1 Arafafes
Ged F1 Aaa7 g g fF 8@ F qafas
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faar smm, fai foo 9 N ge@ D
4 IEk qAfaw faar W W@
Fgam a8 & & w s g aeT 3
o §F 7 §, T g% 78 £, fagmw
§ @ TAF F7 99 AnA0 ¥ oger #%¢
B2 BIZ FAU & qAT AT | T WX
& g1 zaw DA AT qWATT fafres
q& @A & ol sevarer & ww afew
¥ 3fs waea g gofaq A e & #93
¥ d31 foar @ 2 ) HH g Hd qr-
fafeex qzd ars Amzd & 5 A
wY 39+ fawm & fag F6r srrg ofr a8

Mr. Deputy Speaker: All this has
nothing to do with the Bill

Shri Tyagi: He wants to establish
socialism in heart trouble; he wants
to socialise the disease.

st weare fag : 37 T2 # wAwT
ag g f& = qg Y¥,000 AT 9Y,c00
wTEfagt & FET T TAT § 1A WY, 000
HTEAT T O TEH FT IS ZT A FAH
T 8FS § | T 37 a9 F & fF ot
W v o faar s arfs oF st
st IS A AT AT TF ATEHT FT A
azga 7 fear sma AT ST § wRT
fF BT FTFTC AT AV a- THT F qFAY
g 9 ST eYy,c00 HEAGT #Y T
o EwEr &

IS WRIA, IO §H a1
& & oF G faer amar 9 9 f5 w0
& 1 H1T |1 Aw 9T AR Y 0 @ed
wed ¥ a1 g2 = ) 9 &
oIIHT ¥ ATT ARAT @war g wfew
gt H g TEE wEY awET @
g framt 71 g & s ot
T Tq &, farra w7 awa awd £
FEl g AR A4T ¥ @vw g §,
o< &1 % arq A% §, 9 , I A
qF TF ATTE 9T g, T 9
9T IO ST FT FTEAT TEAT § | ST
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T @it & fag @ faor & #=c ag
famm A A A€

HAAE AT A ¥ A oo oaww
fafreer & 998 ¥ @g oo &, 99 &
gfawfaslt & oF 7@ Ieie Fadr
g2 fF ag 97 awa & fau 98< 5©
THW W & fa¥ 9T IR
Y TgT W 9% 98 79 5y &, S
Hag g g 5@ fam &1 &
Foiidfaa faer & weer & T SEET
qT 7 GF AGHT FT IATE T T
waer g fFar srem 1 fafaeet area
A ATRE A A=E dgw & fag
fegeamw & 09T a0 U9 /I T3
FL WA & TGAT F& &, 74T & 7=
g fF 97 02t 1 are @7 F+09
FTIATHT G | gAAEARAE fF
| &t WY gaEr w3t F faers
T AT AT | @A W\ 9F gC &
¥ dar 7% 3¢ & stei fF gt ma
¥ qumar A wFwar § | T S T w
q1 fF e qE FOS aT g ar man
# 0 9 AEW SRy A7 wed A
HEM GO a5 FC {fad | oA st
T AT F aw § 5 oge F S feaa
iy § I finee Fh el F 7
ST ST /Y gEQ SR gAT 9T gTAT
FAE Y F A FgAQ E oA @ fF
Fafudl &1 a@ 7 W@ 2, T &
gaa fFar s

gl ¥ oo WY JagrEm "
I o7 W 99 § T0O9 A@H
fra @ §iaram g & o wEE!
it 9HY qFaT 9oT @ § | agt foeelt &
Wﬁlﬁﬁﬁ 3» Wf"fﬁi'l’.'m Eﬁt
!:nfuq’u Wo%ﬁﬁm@
# o' F wa A g faeett fores areerrd
T Jrael &7 39 T § | AT T §9
IT a9} ¥E A% AT &, g faw-
F €T g oaT §. 39 ¥ qwq ;A
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[t aemi= fag)
TR & A Ay faewA awr
AT & W a2 g7 57 fafrey o a3
3 AT AR TS G @ P
wfF fafaeex weg 1 = a1 AW
A ¥ Afed a3 &% § g3 £ A
feeely fosd goars S a1t Far g o
oA IEE o A w1 ¢ & e
[T F AEET FW AT AN I AT
WA 4G H[7 57 & fqd 967 & ¥ 92
war fafaers wrga 1 7@ frng 3o
grafan 1 &y 5=y R W A
qET &7 A1 fafe= =9 & st o=
FUTT ART AT AT &7 AT AEH AT
AT E7g ¥ AU e i Qv w5
§ S AT FF gt § oArE A9
FUZI 7T AT ZATH &1 o1 F147 & |

oz aa gfe arar g &1
arfad faar r @t w7 g7 9/ 1
FTIAT 8 A1 1z AT fdifafaE,
2, 7z afrfag amFr farerd 259
fow 57 gm fafaee & far ey ffwam
Fatte g fafa=s1 =0 goar &1 o |
OF "Eg HA g, gl & R T
At § afew gm fafedy & ot fa g7t
g7 ¢ 9 3 W faq w1 7 90 57 F |
WRAFT g1 & araa fag & oF =i
Efaa fawr s s forg & el agt &1
T wfag & 3w wT & fawafaa
T AT AT FT T0H FT STAH GV |

Shri D, C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, Sir, on the
face of it, it is a very harmless Bill.
If it were a controversial Bill, the
hon. Minister, Shri Mehr Chand
Khanna, would put it forwarq in such
a way that the Bill would appear to
be........

Shri Tyagi: Innocent.

a toothless
and harmless Bill. But to tell you
the plain truth, this Bill is fraught
with great dangers to my country. If
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you study the migration 'of population
all over the world, you will find
that there is a great danger envisaged
by all sociologistg all over the world.
The migration of people from villages
to towns, from towns to cities and
from cities to metropolitan cities is
assuming a very alarming proportion.
These days in every country all over
the world, including the USA, socio-
logistg are ma]g'ng efforts to see that
the exodus of the villagers or of the
town-dwellers or of the city-dwellers
is not directed towards these metro-
politan cities. Thig is the writing
on the wall which is to be found in
all the progressive countries of the
world. There are certain countries
where 1 will have to get a passport
to come to Delhi ang I will not be
allowed to come to Delhi at all. Why
is that done? It ig not only a case of
Police methods buy it is also a fact
that this metropolitan world migration
is a wvery social danger and it has
ta be limited, restricted, controlled
ang minimised.

What do I find from this Bill? The
hon. Minister who has a way of soft-
pedalling everything and doing it so
well is making Delhi, Bombay, Cal-
cutta and Madras, already bloated
cities, already swollen cities, already
outsized cities into colossi, into
huge monstrous collection of residen-
ces and monstrous aggregation of
human beings of all types. I think
this is not the right thing to do and
1 point the finger of warning to my
countrymen and to my Minister and
the Members of the Cabinet that if
they are going to do this thing, I
think, they will not be fulfilling their
duty towards millions of those people
who are living in villages, who are
living in sizeable towns and who are
living in small cities. I think what
they are doing is, they are trying to
make the metropolitan cities pros-
perous at the expense of other cities.

15 hrs.

Mr. Deputy-Speaker, Sir, there
was a time when I used to read and
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enjoy poetry. Alas, I have no time
to read it now! But at one time I
read a peom called Deserted Village. It
was writlten by an Irish poet and
Irish poets and Irish men have a
knack of saying candid things and
saying things very beautifully. George
Bernard Shaw was also an Irishman
and I have great respect for him.
An Irish poet wrole that poem Deser-
teq Village. And I can tell you, if
we had any poet worth the name in
our country—all our poets now sing
the praises of Governors and Chief
Ministers—I think they would des-
cribe the misery, the appalling misery,
of the villages of my country. I
think everyone of us who is here re-
presents the villages. I want to ask
them: What is the condition of the
villages now? Very few  persons
want to stay in villages. What is the
rcason? One of the reasons is this
Bill—it says let Bombay grow, let
Madras prosper; let Calcutta, already,
a congested city, become more con-
gested; and let Delhi, already out-
grown its size, become more popula-
ted. This Bill is the reply to what
is happening in the villages. There-
fore, 1 think this emphasis on the
metropolitan cities of this country at
the expense of- other things s, I
should say, indicative of a lack of
proper perspective so far as the plan-
ning of our life is concerned, the
planning of our population is concern-
ed and the planning of our residen-
tial accommodation is concerned.

The hon. Minister wants to have
the power to acquire requisitioned
property under certain circumstances
and also to requisition property. Mr.

Deputy-Speaker, Sir, this Bill was
passed in 1938....
Shri Mehr Chand Khanna: You

were a Member of the House.

Shri D. C. Sharma: I was a Mem-
ber of the House at that time. I was
afraid of you at that time; I am not
afraid of you now.

Shri Mehr Chand Ehanona:
not move that Bill.

I did

Immovable Property -
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Shri D. C, Sharma: You did not
move the Bill. You are a good man,
I know that. What I was respect-
fully submitling was: from where
did we get this idea of requisitioning
the property? Who taught ug to
acquire this kind of property? 1t is
not an Indian idea; it is not a peace-
time idea. This idea came to us
during the War, This idea came to
ug from the foreigners; it came to us
during the War. It is they who
taught us how to requisition the pro-
perty and how to acquire the property,
But what can be valid during the days
of War cannot be wvalid during the
days of peace.

Shri Ansar Harvani (Bisauli):
there is the Emergency.

Shri D. C. Sharma: My friend is
trying to carry on the war mentality
of 1939 to 1944 into the sixth decade
of the twentieth century. That is
what he is doing. For him there is
no peace; for him War has not come
to an end; for him foreigners are still
here; for him there are no peace-
time conditions prevailing in this
country and for him there ig only
one thing, which is that he is trying
to perpetuate this war time menta-
lity, He is giving it a longer life;
he is trying to continue that war-time
measure which wag there. There-
fore, 1 think, that this measure which
might have been good in the good
old days, in those days when there
wag War, cannot be good today. )i
he had told me......

Shri Mehr Chand Khanna: There
waseno war in 1958

Shri D. C. Sharma: But you were
continuing the war mentality. I was
very respectfully submitting that if
he had told me, “Mr. Sharma, there
is the question of Emergency; I re-
quire office accommodation and 1
require this housing accommodation
for vur soldiers, for those persons who
are going to fight on the front” I
would have said, “Mr. Minister, we
are all at your service because there
ie Emergency.” But he has not done
that. What for does he want the
office accommodation? He wants it
for housing accommodation. For

Dut
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whom does he want it? Now, on
the floor of this House, Mr, Deputy-
Speaker, we have been putting ques-
tions o the hon. Minister and to his
predecessors also—and 1 think we
will go ‘on putting the questions to
his successors also—as to what is
happening to the shifting of some
offices from Delhi to other cities.

‘Shrl Ansar Harvani: To Faridabad.

Shri D. C. Sharma: What is hap-
pening? He expresseg his helpless-
ness. He shows his pathetic figure of
failure saying, “I cannot do anything.”
And if he removces some office to
some place, he has to take back his
orders because there are pressures
and counter-pressures. Now, instead
of removing these offices and finding
residential quarters for these persons
in places outside Bombay, Delhi and
other places, he wants to have his
hold on these metropolitan cities. I
think, the proper policy is not that he
should be given this power to requi-
sition the property, but the proper
policy is that he ghould be asked to
shift these offices and along with these
offices he should transfer the officers
to some other places. Mr, Deputy-
Speaker, there is a place called Dal-
housie, a very famous place, a very
beautiful place. Why does he not

shift some offices to Dalhousie? He
would not....
Shri S. M. Banerjee

(Kanpur):

That is too cold. -
Shri D. C. Sharma: That is tod cold
for you, not for him. I was res-

pectfully submitting tha: instead of
catching the bull by the horn, ins-
tead of dispersing these offices all

over the country, he iz trying to con-
centrate here so that people suffer
from over-congestion, over-crowding
and over-population here.

The last point that I would like to
make 1is this, There have been
some speeches made here and I want
to put in one thing and it is this. He
wants office accommodation to the
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tune of 59 lakh sq. ft. and 74,000, units
of residential accommodation. ‘I"hat is
very good. I would like to have a
break-up of this figure. For whom
does he want it? Does he want it for
those persons who are standing near
the walls of this Chamber?

Shri P. 8. Naskar: For all.

Shri D. C. Sharma: Does he want
it for them? Does he want it for
those persons who are living in
chawls, who are living in thatched
cottages, and who are living in these
newly sprung up towns? No. He
wants them for those persons who are
pursuing white-eollared  professions,
who are big officers, who are highly-
placed persons, who are Members of
Parliament, who are Members of the
Rajya Sabha, who belong to the Gov-
ernment Secretariat in the North Block
and the South Block, Vigyan Bhavan,
Krishi Bhavan etc. He wants it only
for those persons, If he were to tell
me that he wants these 74,000 units
of accommodation, and out of these,
70,000 will be given to the poor peo-
ple, to the class IV people and to the
class Iii people, then I would say that
this is a good mea.are and he is going
to help some persons. But, no, he
believes in the theuwry that he will
give more to those who have already
much, and less to those who have
nothing.

I do not want to go into the ques-
tion of the price. I think that the
price of the property which is acquir-
ed or requisitioned should be an eco-
nomic price. I do not know what it
will be, but I hope that it will be an
economic price,

In conclusion, I would say that this
Bill as it stands does not satisfy me
as a citizen of India,

Dr. M. 8. Aney: It perpetuates the
wWrong.
Shri D. C. Sharma: It does not

satisfy us as Members of Parliament,
and it does not satisfy me as a person



1791 Requisitioning AGRAHAYANA 6, 1885 (SAKA) and Acquisition of1792

amongst whose voters 83-9 per cent
are persons who live in villages, and
persons who live on the subsistence
level

Therefore, 1 think that the hon.
Minister should withdraw this Bill
and bring forward a Bill which should
do equa) good to all the classes, which
should be a socialistic measure, and
which should dole out good things to
everybody and not concentrate things
in the hands of those who are already
prosperous and take away things from
those who are not endowed with all
the good things of life, I would, there-
fore, request the hon, Minister to
withdraw this Bill.

_ Bhri R, Barua (Jorhat): Sir, the
Bill before the House only seeks to
extend the life of the original Act,
namely the Requisitioning and Acqui-
sition of Immovable Property Act I
shal] try to confine myself to the limit-
ed scope for discussion which it offers.
‘While admitting the inevitability of
this Act, I am opposed to it on princie
ple.

As you know, Sir, this requisitioning
business came into existence during
the last war, and this was done with
8 view to meeting the exigencies of
the war at that time, to meet the
Government’s own needs, and the
Defence of India Act and the rules
thereunder had been invoked for the
purpose of requisitioning  houses.
Thereafter, several Acts, Ordinances
and orders had been passed to extend
the life of the Act. Ultimately, in 1952
when the parent Act, namely the Re-
quisitioning  2ad  Aecquisition of
Immovable Property Act came before
Parliament in the form of a Bill, it

wag referred to a Select Committee,.

The Select Committee realised that
this must be a temporary measure and
it should not be extended beyond a
period of six years. That wag the in-
tention expressed in no ambiguous
terms by the Select Committee, and
that had a purpose also. But, unfor-
tunately, Government are still acting
as if they are in the midst of the last
war, ang instead of constructing their
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own houses within the limited period
which was given to them, they have
lapsed into a state of inactivity, and
they try to come every now and then
before Parliament to extend the life
of the Act so that they may be relieved
of the blame of inactivity which they
have indulged in so far.

In the Statement of Objects and
Reasons attached to this Bill, there
is a list given indicating the demand
for office and residential accommoda-
tion, ang the shortage of office and
residentia] accommodation in Delhi,
Bombay, Calcutta and Madras. Gov-
ernment have only given a list indi-
cating the shortage, but they have not
said what they have done during the
last few years. We do not know what
the performance of the Ministry has
been in this regard during the life-
time of the parent Act. I would like
to know what they have done. I am
not going into the question of slum
clearance; I am not going into the
question of housing in the Scheduled
Castes areag ete., but I simply want
to know what they have done so far
as Government accommodation for the
offices is concerneq during this long
period of ten years.

Now, they have come forward with
this Bill to get the Act extended till
1970. Are we to understand that dur-
ing this long period, they will again
relapse into a state of slumber, and
come back at the end of 1870 for fur-
ther extending the Act? If they do
so, then that would be a dangerous
state of affairs.

As you know, Sir, there has been
an acute shortage of housing. We
have glready got the mid-term apprai-
sal of the Third Five Year Plan, and
from that, it is abundantly clear that
the Ministry and the Parliament
should regard the solution to the hous-
ing problem nay far from satisfactory.
Therefore, I would like to know from
the hon. Minister whether he can give
us an assurance that Government
means business and they will con-
struct the necessary gccommodation
during the extended period which is
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now sought for. If it is only going
to be a safety-valve to hide their own
inaction, then it will be an unfortu-
nate state of affairs,

So far as the Central Government
are concerned, I know of cases where
the CPWD hardly execute their plans
and programmes in due time; it takes
years together to builg a house; for
instance, in my own part of the coun-
try, I know that the Central Excise
Department, which is a big depart-
ment, wanted to  have their own
houses, but the CPWD has taken years
and yecars even to give them a blue=
print to execute the plan. Se, I fecl
that the malady seems to lie some-
where in the Housing Ministry. Un-
less they can rectify thesc difficulties,
unless the Ministry is in a position to
remodel ang reorganise the CPWD to
meet the needs of the people, it is
absolutely useless to come forward
with measures like these with a state-
ment attached thereto saying that
Government would/ be involved in
huge expenditure of crores and crores
of rupees if the parent Act is not ex-
tended by Parliament,

I quite appreciate and realise that
at the moment Government are in
need of expanding housing accom-
modation and expanding accommoda-
tion for their offices. But, at the same
time, we have a Ministry for Hous-
ing which is entrusted with the task
of constructing houses and also office
accommodation. The Ministry also
should play their part in constructing
accommodation, Because of this con-
tinueq requisitioning, what will
happen is this. Already, there is acute
shortage of houses for the civilian
population and it will be further
aggravated by continued requisition,
If you take the case of the small offi-
cials with humble income and also
private citizens with low incomes, it
is very difficult for them to get ac-
commodation in these big cities at
modest rents, and they are obliged to
pay very high rents. It may be gaid
that, well, there is the Rent Control
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- Act, and they can take recourse to the

Rent Control Act ete. But then, how
many of these petty officials cam
afford the luxury of litigation, espe-
cially the prolonged luxury of litiga-
tion? 1 have come across very few
cases, almost none, I should say,
wherein these officials could afford to
get the rent fixed properly under the
rent control measures,

If the houses built by private per-
sons and meant for private use and
usurped and utiliseq by Government
to a great extent in these big areas,
then it creates a problem by itself, ang
that problem is already in existence,
and by resorting to this measurc now,
Government are making the problem
still more acute,

Therefore, I would beseech that
Government should forthwith come
forward with an assurance that with-
in a particular time-limit, they will
build their own houses, so that at
least the private persons wil] not be
bothered by this requisitioning affair.

My hon. friend Shri Tyagi has
made a suggestion in regard to the
housing problem of the Scheduled
Castes people as well as of the Hari-
jans. It is a burning problem, no
doubt but I do not know whether it
comes within the scope of this Bill.
At any rate, it is a wvery healthy
suggestion which has been made by
my hon. friend, and I hope that the
Housing Ministry will take note of
it and see that that question is also
properly dealt with.

I shall give my consent to the
passage of the Bill only on condi-
tion that the Ministry gives a clear
undertaking that it will not again
go into deep slumber for another
seven years, till 1970.

st femm  qems  (FEEEIR):
Furemm wgEy, 4 o faw & fadw
@ g | 7g & 5 @ fadas &y
wrawasar faeger afi . afww ot
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& forg ar %{ﬂ‘ﬂ‘?ﬁ T FEifaa
farmr & 3% =t 3@ gu F qwwar
g & 3 & 1 aEa awra g
M afed | R HF g F AR @
¥, 74 @ ¥, 77 gfezaror J, oF I
AT ST =ifgd ) Y aF 5 faw
1 g & fag  sar g fear
T @, I aTal AT gEerl & AT
9T | W & JIACEN AT gAT R | TF
&t e &7 @ fopgr smar € AR
gOL oo FTHEAT are A1 fEEE §
a1 e gar |y § 99 &7 v
g gaT 2 | fFEm F AR A & uw
T Fg % % frami & aga a9 Fd
qT I UHETT &Y ot g 9% fF
faeett &v zafa & fod 2w & feami
¥ S T GFEgT & g ff I @
RFo, 3%o qTTATET AT ¥, ¥ TKo
AT g1 | AFFW AT F AT S0
FFETHE FX T a2 39 JAFT AT A
fram A g ¢ fow &feaw
FT TMEIA@IE ¥o, Yo Fo HIX 9o
To T IF | §F A ¥ W) AATH@
gt 2 s ag e Hfed amaw 7
faarl & 3 %o 79 F fgama & aTFT
I ¥ ER 99 9T AT TATH E,
oz g ¥ fag faeger sfaa adl &1
g faral &1 Saara amw 1§ awear
g 5 @ 9o A 9y T g A &
aifgd | & Ao F 9gH q AR
FrAATEIE &, fAe FTaaT I aw
g, 3«0 S fFar $0 9 afFT 9w
¥ AT o1 ol fgga MA@
w1, fag fege § 5 aoFe AW
Far @ & | ot o feett & @ R
& i v a1 99 (5 A1E3E FAATERG
T JATT 97 FIF FG qT ag SAET
TEETY T & S g g sh
Tz TTEET & Tdw @ ¥ A 9,
oeT HYAEAT AT b a & AT 9T |
W ST Y IRfT FA F AR A g
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T 8 SHIA T, I £ AT FT GIHC
# 9 afgd a1 1 A A ¥
ST FT AT FE FT TFAT 2, Y To,
1o To AT §Y To | TT F Fa¥ ¥ T,
Ro IT Yo o A N FuAr Afgd or
I A & fow Y areq H T
qFFT FTaEr foa SW # Y e
FHE | AFATT R T F Fo07 TEHTC
¥ 7z fow aamar & i famelY & S qds
at faft Y &Y @ ag wrema #fem 9
gt | 7g wmv FT 9gem A @
&A% W A Ao § S o 8
g % fad e gtz ava &1 9%
Zaan 1 @ a2 fraar ]
gafad a3 78 TH a1 FHW G4 &
fad zomer w@¥ &  Hew WHSAT AT
1 ¥ A7) gAY F9qE gdEEw
& 71T gz aE wifa® a9 FT T g |
faoet H 3@ qeg 71 feafadarer o5 2
fr Famic aEErar (o faeet &
g @ @ 9 faemm wew et
T F g d AW W g
wAfMEER T FFAE 21
g9 1T F1 9g1 dvg HT AT Iiied AWK
9 & fad 09T &9 aAa &1 &
form & GaY o o faw @ fan s
fom & & 98 F19 &1 gew@m 4§
g% 1 gafad & 647 ageg & "vA A8
o 4 e g fw & 79 avg &1 "o
gftzsor & &

g ag s g 1 aR
arqeard @ & gw fam ¥ feest
OF AZd AT WAWT & THET fF Hed
AIEAY ar{i F AT AT FAr A AT
t wwadrgasma § Afww oA
wa faeaad & S a fFem =
fear @l war & | AEERE 919
FOG So¥ AW & fag oF T AT
Tt gf g 1 griamal ¥ g TN I &
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@ gf & 4% @, 9w W RO .
Wad femrsrwr § i witaw 3w
# feud quaEl faarsmwr g
uWl % I8 F1 F2AIT & gral ¥ wl-
wifat J foar ot @t @ 1 gEe
AdrT ag g 8 v ag A A A
Wt P § ITH oFf T IT g
e &1 ag W @ s &fen
wheed Q¥ gAT § IW A G fRY
S C O i

st dgcam ww: 7 e &1 v
g ?

it frm=t v Y aFa g
SR 1 &1 g asar gfF
gg WITET F1 AT FETC FEN

st AgTE W AAAG |

ot frm qeATaE: S A A T
| FTnE FEaT e fE e e
T gt I A & AR I
satem w2 fE 3w A e
gmgmcady & 1 afeT ag A ad
2 fFcovmAmAarTEE, 1€ I N
T FT AW AFAT & | B AW T
famet & ATICGE AT FTATCOA & 07
w4, Tz e & fad fx ag awe
|qTAT 93g0 & | e s
&, graT A Gar sanar Mgy 137 9w
#1ge WX 9T FT A T IE Y
ot g agt 7T fFE AT S S @
ara & giag WA A fad a1d |
¥ s AFe frag gaie
WA A & AEEEAEE A
w1 % ag qIigra #1 a1d T {
s wFT AR 9F gud | & awa
2 5 @ WA WERT FEEEA A
s g afe 5 ag fawa 37 & wew
¥ @ wafgs wafad AW
N SrwEra A wfga v feest F

NOVEMBER 27, 1063

and Acquisition of 1798
Immovable Property
(Amendment) Rill

QY fo¥ WEIT 0§ ATl ¥ aW 9I gU
& ®IT 39 &1 F1€ gFme Ag0 gy W@
gl ST ugEa s fawg 7 g9 oX
 sAF w9 ifF FTw w At H
& & AR I E I H §0 haAr F30

AT Y TET W ST A AN F
AW QU AT AT g HIT IwT
e dat F foad ga & ag oaw
OF a W g A< fRaEl & s
AT 9T T G+ Iy 2 AT 39
9T qgd YATErE G § 1 7 fEem @
FIATHT WIS §F FIA & ATH 9L AT
I @I I EERT & O Hfgd

fradrary ag g fs &ari A3
FOETY g IJWAWENAE WA T
e § Wl wgem fs 3N w9 F
Y ¥ FE ST F | EFIFT
gz fram ag qatn afgd fs 3@
qrel % 9@, T8 @19 g1, 5 A=y,
F7eT TATT a1 faegw 4= FIL |
1 afard) frgw g snfed @ifv ew
SAFEH F a9 qF WK A STIE
A AT AT AT 7B YIS |

ot & a3ad feaa® )

=t femw qeemaw ¢ aE Ot Fg @
g 1S FTHA FAAFH FO A F
fas w3 afed smasfe g
g A & ford, gearafos & fad
2 oF O F WHTT H FTAAT A A
g% | 912 fEEl a% wWoAr |9 &6
HAl FWT  HYC GTHTC FT AT AT AT
g daamin & WA Tt H
AT S1fgd | aE N AF Fed gl &
WY ag gfeewtor Taar g fF g faa
Y @A X I Afg@ e A da &
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AR A7 fai§, 74 ghewor, & "0
faa qmar s =nfed

st wgEw (39T9) : AT I-
o vy, & @ faw &1 awdw
iAW AfiaR gma g
THE G F gEar fF Ay agRw
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i ¥ w1 sfgwr faemn =nfed,
wiffgn Ysemaa & 1 afFr @
| T w1 g fe gw faw ®t
AW T Ig &7 ST Aavay § AT,
5 fF 7@ 3w & gaert |ifeq gf dt,
oa a% feeelt e ¥ €343 gfm
arf ¥ WX ST 30, Yo FAIK
AN FICHFT F X FHA QI FOETE !
FqT T & F AT & AT g ar
T AWT T IR AT R IR
ey ey man ?

¥ ag ag 7z 3 fF gieca ¥
wF aweg g, S fF o9ge g AR

ITH AT FFAMI F T TG TE
AT 89 AN T dgl UL ATEl w9t
T WG AHTT FS AFA FAIC |
SAF! W Az 4t arT asr gan,
affr ¥ AME °g FEMT gHl
aifgy W ag FEAT AT FEEAT
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F aw ¥ gur T A ARE
gy ‘fm” wE g oww A
‘e’ o @) HSwwr A @
AT aTgeT g;  afed ArEt &
MG A IT AW A A FTAAT G491,
ag arg & wf & qeAm A g
fF s 97 @R B wEE o A
FTITART J g o041 IF AT
Aoz A # Al fewm o ar? ag

g AR wmw, & e g fF Q@
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Az W FW & I wfaw wiwm
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afeat @l swE ¥ | agar
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W I gAG qF FOT, TAfE Hag
F AT FT GHG [ AT TT AAA
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gIT WEF TAC SATAT |

qeyy ¥ f@w ¥ak @w 7
Tyt war A 3T faelt ® @I &Y
gen-giafeat @1 fader fFar
frdrer 4% ¥ e wurA HAT A
a7 5 &% faRwi T W%
et & W fow qw # w9
T SRl a0 § o qwm ¥
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SRl ¥ OSATET AWM Wy WAy
q wy # Az w sarm gafqam
WA ST ) SR qg T N
N fF 7 = afemr s & o
R T W 9T weg AT S
@ifgd 1 SgaE #1 owE @A @
1 g, Afew quw A& & g
& wr ge-alefeEl & v
T gf, ITr WNE 9T 9F g
TR a | TEY AEg qyiA g 7 Ag
A S &7 ot fr gmy Fw § AT
F1é @yl dew A @ W o fa
HEA T A F ST AT ALEAT
g HT | IH OGN F AG AT F A
g oFT FTANE ¥ AN gEA
AT F% qure F fzar T

s AZL = @ aF qH T 17
FToa@T £

S g c oAt IRTEEW
AT F 1 AT UF qEIT EEA A
T T g, fom 9w 3% @ o @t
fFar s T 2 1 TEAT T ATy AT
are e smn & 7% w7y A g f
el H O#F sgmEr @9l A
fear smgmr i g gAEe W 9
# gal @ § fag 2 7@ F1 §ew
dare & W) Aggm SEmEe
foam oo 3o % wogd A, 71 %9
Ra Fwdw S Agw AW FT 9
agt foar ? s SwElR GTRTC FT A
gt fear 7 9w el T A W=
a9 Er 4T, aTEeE JAEiw Aoy
ar fea fF gaw 3w § we-Tw @
¢ wfan 2w & wogd W SEm,
BHT |19 &1, F99 FT g9 &Y | 99 G9G
W F Ao Al = SR s
%1 g faar | wfe o wogdl 7 1g
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g AT oEE R A A
are T &, ATEWIY FwEr wWiEdl
Fgmn fFoag @@ fasgw @@y
¥ AUV @ W@ AR, gHiAU
OF 4T ATq N | g9 S AT F
T #1 A fear | A-wT & Far
FT QIog-a9 47T AT F9aT F T §
T EAT, I W T AWM AR ST F
gHq 2, W & oame g1 2w ¥
SOTET  FFTY 99, SOTeT qEnd
oS, TET #T SATET 4@ 9,
g 99 A9Ed A 99 & TeF &
THAT WA WHET| §F ST A FE
ag gum fom f oo oomaw § AT
ga@ g &, ar gaTe Fdr wrEEl [
oo A A qWw oA ara
fear fs 7z A& Tw-Usy 2, T 99-
TR, ¢ TG q1Ag®  F1 THA
to wWaEE & T ¥ wEW
gy, 7% g oo o 967 7eer
g 4T ST | g AT AT g
@ WF AT F faEm o Age-
TS ¥ IS AT, AT FTAAT JISAAT F
ara fagr wr | ST #OoS gE
wfeg #1 FHOS AFAT F AW 9T
fFq atg zam@r mr d, g 9w a9
oo 3w Famad 2 owifET ¥ g3
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3 T w@F §, N gAEw ¥ w9
§ ¥ ¥amdw § o e A
gars 3@ g, ot Wl ot AT a9
F1 @ wege 99 FeifqEt &
Faw A &1 F qoar =zarg R
aZ qeTe i faar ST @

fo afs & oo 2w &Y smarE
T &, Fi g 3w afa Fartdw
H W a9 9 ! TH A T
FT  fF gA wFW qA FT FH
g T afy & femosmowrd?
TET ¥ &9 age T § a1 e
F Ay I AT T ET T ey
2 FF AT IAE A aer (e
e¢fFgmm aw @ fr faaar ew
FATY §, SER ATy aAT I @ I
&1 0F woge w7 fAead & SIS
49T ST FE ATFAT AFT AEM
FAA AT FAAT FLA & | AFRT Aqq
d UFH A ET TOET FAE, ar
EREIEE ETEA L A AR -
F fam g ouTm ST AT
Ted &1 &9 Wz F fau gwEr fa
THo U o JTTHo Glo &I THESAT
I @ AT FEEY GUTHT FE THAT
fagrfonr & grar o wear @, A€ &t
% # AT qgen & K qeAT TR §
fe#n a3 &% &1 = = Fat
T far T &, S @w e
AT FTfET | I F oY 9 A
gug #9 & ! WA wmafa
qgraT AT ¢ oFE AE TEET e
fFaramar ? agaw fafrea g fF 2w
¥ foaq ST a8 9K 9S8 AF
gafa SEY & a9 2T S |

qg ®g FIH HIAT WO quT
@l gl

st maa e (fe-w0w
aw) : yfw ¥ wfumgw, s@6 s
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F FraeT gg A fauas gue e

WATE, 9961 § @FE FATE |

feest & fom woFT A gAY A7
W 2 A IER IEW FT I gEEr
TN A @, IR @I gU qg
gaws ¢ 5 yfa & afqwgr frar

w1 caed g, A feaaw #1F g
s wr famm wmr wfem o owm
F & foeAr A oW o, 3EE
™A T, W GIA F, @ET FET
=nfgm |

T e WA UF T AT AT
| R A% A TA
gq WM gET URE WA 9T
T o o SEET FHG 3 TI4T
¥¥ AU & ¥ greqrE qer @, Siaar
T | gfama
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W WX W W @ AT | wd Shri Ravindra Varma: Then why

& WEIE gy T a2 E AT 6 T
ot T TR | IEd I WK
oY dW Y fegawde wifew %
wd @ W gfe ¥ o o wfiw
¥ ufeF Fr to w F grEwE ge
R @ wWR IE e X wmar
T q A &S R T oA e
M T s F qAU A AR
frgm fa=i feeslt wommew &% aww
¥ foeett faww gfuysor @, faw
o &o Wo Fgr T §, TF W
fasfa  fagelt o ff o & 39
e I AT AT FE A St
S 4, IR AAI@TET | I H
frar g @1 5 gy wew W fE
® W e & fad 9w § o3
Y AR 39 AT § wfy T &
feam ¥ fd T ok TG AR @
@1 f& 3¥ T A 3y o 9fF @
T Ffg@@ ¥ FAam G W
ITET FIAT A Qe AT s AT HigF
Yogfar @ am @ W Ak
am gt W 3% W9 ag FY G EY
A ¢ wEfaw Awoaw fAaew
¢ fF =A@ muww oamw W
ofs g0 [S9 WG T GFI FT 9T
SRd § @1 g oA oifedt ageEr
et | Weq Wi a7 I A
T El SAH A E MW Awgy,
efem, fogg a zanfe .. ..

Shri P, S. Naskar: That is quite
different.

Mr. Deputy-Speaker: That is quite
different. You have to be relevant.

Shri Ravindra Varma (Thiruvella):
Many others spoke about these mat-
ters, and this speach is quite in line
with the rest of the speeches.

Shrl P. S. Naskar: [ agree there,

penalise a Member from this side of
the House?

ft TEw s qfa F mfe.
e & faafasr & & gaar Fgar Jr@ar
gEyfa @1 sq &t ww AfEw
frafeat #Y o7 ooz #T WA N qW
WA T IqFT FIHT &5 a8 H G A

T fas &1 & wanre Fam g e
F A £ g fe oY game &4 e
g, I qT wdm WA wgRy faar
Cxo |

st grem Tm AW (W)
smay wgrey, 3g faw fdwafatm
dT ufEfams o® ggdaw ameEf
FT O@T § AR @R wafy @ €
Iy F fag @ aTaT @ F W
Foaw o af 2 At gewo AF F
fau gosr aFp @A w7 A wE T
T o g A T 2 fE
ggar wfaFre ¥ fagr s fs fawr
T 97 a8 Afaa s @i, A
W wfaF FEE @ "/ "W
W1 R felt geofa ar g oAy
sfyFTc FAT TR a1 THEAT  IERT
T g1 e uE A9 W
g &1 0%y aF §F wegadl
TEI & &1 wfetgw §, 99 feg
g ot % o g AEl &
9 § 1 9Eg 99 A% =was, feedl
FAFET W HETY Y 45 qg AU A
& @RIl W AT gATIET A1 99ENT
FLT g &1 g o@war g fF dEm
i ggy w1 fwwmr zw SmEmEl F
mfewi &t fawar 91, T@r oo
AR wa Wt faear @ 1 FeT &
wawa Og Tat ¢ f& gAer feEoar
T A fear oo ar Swwr =97 fam
o afF uF A wem FEr A
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gFdr 8 fF gz ad W Y FDw
wEe faw #1 gl #1 syEeqn
TGN ¥ wwdr g | ug Sfwm am gd
g tar A wwr & o fer ofY
WT qg WIS KT 9T aF%GT @ fF AW
FORTT WO mmERaEaml F1OqRT
= & fau =g wr qaEEl W
sgEegT  FT g #1% e gw faq
N AIE  F ORET FIA F AN
g omaTr

ogl ag fasr garEt & fag ar
WEgw gwfaw F fae weE)
g Fer & fan amr mv § awr
sed @ a4t f§ o=
® qg @ Ffae gem Al E 9%
far @t ¢ g &Y e gEr
afeqar agry 7 groEr o #F ot
WEr 9T § W6 o7 FT @ gFA foA
Fomw FEATA TG | TH AW
qrAE waegt § v Ey @ fara fom
/i & g fgmm F fag g @
g ot fF mEwl W oA Y e
¥ ® A ) §, w1 e e
7R 1 a9 ¥ A ¢ afy @,
& avad # I fAg g9 arer
FER WA g9 F A AR SAw
fo $9 sgaear FET A wigw wsar
gt afz G fem @ g
g W o o e @ Awi et
Y F 9T @A w1 faEr e,
A FG @ aF 07 2 aFar v
™ g #r qf7 F fav afs gw = fawr
®  IEH FIE AT T TF AF
e g3 At w@few w=gr g

T wei Farg 7@ faA &
T FETE |

AGRAHAYANA 6, 1885 (SAKA) and Acquisition 1808
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15'48 hrs
[Dr, SarosiNt Mamisur in the Chair)

st AgT W wwy ¢ A S,
W Mgl T R
fel & afear s g1 wF At
wefs ¥ Aarm & N AFEE
F1 oifady § g@d Anfeas Fg a1
T AR gt @ faw 7 qafes
ot 7 OYeT AT FET AT | W@ A%
AFEI FT AIAE &1 qwas 8, 7
¥ wrEEl § wgwd g fF aw
Tfed, Ty wfeat &t g faem
anfed, 2w ¥ mwm dare @ aifed
A W # Wl ¥ AvaTdy A
2 WX IO OFAW FT 9% ab
g wET T wmEd

a9 faagu @7 o9 qrow § ¥
qr f& g @ A0 wAE ofewr

gt @), & o sEifE e i
# fou, faorelt & fau, ofuseec &
fou wer =ifgr @ feda & s
¥ =ifgg @1 IEFT aXF FAET qESg
& smww | A gg gan fr g
& T W 9T, W W T FH g
™|

#1 et #fqma & & w
s & carfan sfaa & < anfgana
¥ famrg & AT o ¥ fre
q7 99 g WAMfAT HEEE ¥ 59 W
g | aq & 755 € # faar f5



1809 Requisitioning

[= AgR w7z &)
ghigsfanr & wofeas gg aaoog
T wifgw, R zgm? A% wEAw
fafrezs A at agf ax s famr g fw
I 3EH F1 YopA & foQ 4
IEA AT & 5 F1 wEEE o G
§ ORI ¥ wuET AEE H At 1 #§
gaam g f5 wmag AFE F aae &
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a1 @I 21 ard & #eeT HeT # aurw ®
TATH SE HAH &I TR FT A AT
=t feeftar w7 g1 a1 ol F1§ A3
WE 9 gwA g fadma Gl
FEM | gg wmrearsd A1 we fam
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Mr. Deputy-Speaker: The qusestion
18:

“That the Bill further to amend
the Requistioning and Acquisition
of Immovable Property Act, 1952,
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: There are no
amendments to this Bill, The question
is:

‘That clause 2 stand part of
the: Bill.”

The motion was adopted.

Clause 2 was added to thet Bill.

Clause .1, the Enacting Formula and
the Title were added to the Bill.

Shri Mehr Chand Khanna: Sir, [
beg to move:

“That the Bill be passed”
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Mr. Deputy-Speaker: The question
1s;

“That the Bill be passed”

The motion was adopted.

16.14 hrs.

DRUGS AND MAGIC REMEDIES
(OBJECTIONABLE ADVERTISE-
MENTS) AMENDMENT BILL

The Deputy Minister in the Ministry
of Health (Dr. D. 8. Raju): Mr,
Deputy-Speaker: Sir I beg to move:

“That the Bill to amend 1ine
Drugs and Magic Remedies
(Objectionable  Advertisements)
Act, 1954, as passed by Rajya
Sabha, be taken into ronsidera-
tion.”

This Act was in force since 1955, and
actually those people who contraven-
ed the provisions of this Act have been
punished. In Delhi itself about 22
cases were prosecuted and a certain
amount of fine hag also been collect-
ed, While this was going on, in the
vear 1959 a few manufacturing con-
cerni—Hamdard Dawakhana  and
Sadhana Pharmaceuticals—brought a
writ petition holding that the prus
stons of this Act are contrary to the
Constitution, holding that section
19(i) (a) and 19(i)(f) and (g) von-
travened the provisions of the funda-
mental rights of the Constitution, So,
a writ petition was brought before the
Supreme Court. The Supreme Court
went into the whole gquestion and
finally decideq that the general pro-
visions of thig Act were valid but
section 3(d) and section 8 were not
satisfactory and that they should be
amended. It held that section 3(d),
which contained a schedule of diseases,
conditions and disorders was rather
vague and indefinite and the powers
given to the executive under the rules
were unchannelled and unfettered
without any guiding principles for
nvelusion in or deletion from the list

of diseases, conditions uand disorders.
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It further held that section 8 has also
arbitray and so it should be amended.
Therefore, we are amending these
sections in accordance with the ruling
of the Supreme Court,

Then, while implementing this Act
during the last few years we have
found a few minor amendments uare
necessary tp some othter provisions,
They have also been included in this
Bill

Actually, the purpose of this Bill is
to prevent self-medication in the case
of the diseases conditions and dis-
orders mentioned in the Schedule by
reading these advertisements. As hon.
Members are aware, most pf the peo-
ple in our country are poor and they
would like to have self-treatment by
reading these advertisements, Also,
there is a lot of quackery in the coun-
ry., By resorting to self-medication,
they injure or harm themselves, ulti-
matcly making the treatment very
aifficult. It is very difficult to cure
such patients, A schedule of diseases,
conditions and disorders which require
consultation and treatment by a quali-
fleq registered medical practitioner 1s
attached to the Act where 54 such
conditions or digeases are given. In
regard to these disorders or diseases
no objectionable advertisement 1s
allowed. The reason is simple and
obvious, We see a lots of advertise-
ments about magic remedies, kavachas,
mantras and magic rings which are
supposed to have miraculous powers.
Some ignorant people are lured by
these advertisements and they worsen
their condition.

Shri Thirumala Rao. (Kakinada):
How can the kavachas affect the con-
dition of the people?

Dr D. S, Raju: They pay a lot of
money and get these kavachas, involv-
ing them in a tremendous amount of
financial loss.

. Shri Thirumala Rao: I should like
to understand how kavachas or man-
trag are going to affect the health of
the people?
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Shri Warlor (Trichur): Psychologi-
cauly.

Dr. D, 8. Raju: Apart from financial
ruin, there is mental, physical and
wsycnological affliction,

The list is a comprehensive one and
1 do not think hon. Members will have
any opjection to these provisions being
amended.

Keeping in mind the experience
gained by us in the working of this
Act during the last four or five years,
we have made a few minor amend-
ments, which I will briefly mention.
In accordance with the recommenda-
tions of the Supreme Court, we have
made a few alterationg in section 3(d).
‘The Supreme Court has said that there
must be some guiding principles when
the list of schedule is being altered.
We have now provided that no new
name of disease, condition or disorder
should be added to the schedule unless
and until the Drugs Technical Advi-
sory Board is consulted and unless
that pariicular disease or disorder re-
quires consultation and treatment by
We have now provided that no new
a registered medical practitioner. So,
this amendment of the Act is in ac-
cordance with the ruling of the
Supreme Court,

The old section 8 has been com-
pletely deleted and this also is in ac-
cordance with the recommendations of
the Supreme Court. Section 8 laid
down the procedure for the search and
seizure of objectionable advertising
material. Under the old section any
authorised person of Government
could enter the premises at any time
of the day or night and seize the
article. That was rather hard upon
the industry and business. Now that
has been deleted and now it has been
provided that a Gazetted Officer could
enter the premises at stated times with
the permission of the Magistrate and
seize and take away the objectionable
advertisement matarisi; and the con-
tainers also, if they could not be sep-
arated from the advertisement, could
be considered. This is the amend-
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ment which has been brought forward
in order to give some relief and not to
harass the trade and business,

Shri Warior; For relief from haras-
sment.

Dr. D. 8. Raju: Yes, not to harass
them unnecessarily.

Under section 8A it has been made
a cognisable offence. This is another
provision which has been added to
this,

A few minor amendments have been
brought forward to section 14. This
actually contains the savings provi-
sions. It provides that a registered
medical practitioner can advertise on
his premises, Registered practitioner
will mean a practitioner of all the
systems, whether allopathie, Ayurvedic
or Unani. So long as he is a register-
ed practitioner he can advertise on
the premises saying that he can treat
heart disease, venereal diseases or any-
thing. That much is permitted and
to that extent he is covered. Also,
Governments could advertise in regard
to control programmes, for instance,
malaria or small-pox eradication pro-
grammes. Medical text-books, liter-
ature, scientific journals are also ex-
empted because they are all for the
public good,

Under the existing section manufac-
turers can send advertisements to
chemists, druggists, hospitals and
laboratories also. That provision we
have removed because we find that in-
formation that was sent to these agen-
cies was leaking into undesirable
private hands, that is, into the hands of
the quacks and all such persons and
that was doing harm. Now this ma-
terial from the manufacturing con-
cerng can be sent in a confidential
cover to registered medical practition=
ers, They are entitled to get it.

One more provision made in section
14 ig that these provisions do not apply
to permission that was already secur-
ed before this 1963 Act came into
force. Permissions that were given to
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private individuals or firms before this
came into froce are covered.

Section 15 has provision for the
Central Gvernment to give  exemp-
tions. In any particular case of a
particular individual or a particular
drug if it is found to be good in the
public interest, Government can give
exemption to that particular firm or
individual so that sections 3,4,5 and
6 need not operate in respect of them.

These are some of the provisions
which have been brought forward
through this Amendment Bill. I hope,
hon, Members will appreciate their
meaning and contents and the spirit
behind it and will be able to pass the
Bill. If there are any more points
which the hon. Members would raise,
I will answer them.

With these words I move,

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill to amend the
Drugs and Magic Remedies (Ob-
jectionable Advertisements) Act,
1954, as passed by Rajya Sabha,
be taken into consideration.”

Time has not been fixed for this.
Shall we fix one hour?

Some Hon. Members; Two hours,

Shri Warior: More than two hours.

Mr, Deputy-Speaker:
will fix two hours.

Shri Warior: Mr. Deputy-Speaker,
Sir, the amending Bill looks a very
innocuous and innocent legislation,
but actually it is full of harm and full
of difficulties. It is harmful to the
people and to the big section of physi-
cians who actually do some service for
the people. It is not only that, It does
not give any remedy also for those
people who will be suffering from the
effect of the implementation of this
Act. T do not know how the parent
Act itself was got through this august
House. The more I think about it,

All right, we
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the more I am convinced that some
radical steps must be thought of by
those responsible in the administration
of this Ministry. It is rather a very
sorrowful aspect. We cannot but
mention it because, I think, there is
a confusion of thought, a confusion of
idea......

Dr. D. S. Raju:

Absolufely
I will answer that

none.

Shri Waridor: I will prove it to the
Minister and if the Minister is open-
minded, I am quite sure that he will
be convinced in the end, though not
in the beginning.

Sir, T know there is an enactment
in U.K. also similar to this. There is
a tendency amongst us and more on
the other side to copy whatever is in
the statute book of the United King-
dom or for that matter of any of the
western countries forgetting conveni-
ently that the conditions are entirely
different in this country.

Shri Ranga (Chittoor): Tropical
disease.
Shri Warior; Not only tropical

diseases, but the tradition itself. Take,
for instance, the physicians of the Alo-
pathic system and the physicians of
the Ayurvedic system. In the Alo-
pathic system, the physician is not
responsible for dispensing any medi-
cine. The entire responsibility rests
with the pharmacies, the dispensaries
and the drug manufacturers. He has
nothing to do with it. If a drug
manufacturer puts any label on the
packet, or whatever it may be, that
it contains such and such a material,
that is the end of it. If the material
is not genuine, the doctor is not res-
ponsible for that. It is only the drug
manufacturers or those dispensers
who are responsible for this. Suppos-
ing a doctor prescribes a mixture and
from the dispensary one gets that
mixture and in case thai mixture is
not genuine or it does not contain all
those materials prescribed by the
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doctor, then the doctor is not respon-
sible for that. But ig that the case in
Ayurvedic gystem? No. In the Ayur-
vedic system, the physician is respon-
sible not only for diagnosing the
disease, prescribing the medicine and
the treatment but also even for dis-
pensing the medicine. I now parti-
cularly all those people who are
practising the Ayurvedic system in
Kerala, I have my own prejudices
against them. I have my own com-
plaint that many of them are more
obscurantist than actually coming up
with the modern developments of
science and technology. But that
apart, prejudice should not come in
the way of our thinking, and we
should not mix two things together.

The allopathic system, its tradition,
it development, its present condition,
its connection with modern science
and technology, especially with che-
mistry and other things is entirely
different from the tradition, history
and the practice of Ayurveda. So, my
first suggestion is that this subject
should not be handled by the present
set-up, because we want to regula-
rise these things and we want to deve-
lop things and bring them on a par
with those in any other medical sys-
tem in regard to their efficacy and

their use, particularly, by our poor
people,

Dr, M. S. Aney (Nagpur): What
about magic?

Shri Warior: I shall come to
magic also in a minute. But there is
more magic and sorcery in the allo-

pathic system than in the Ayurvedic
system. I shall come to that point a
little later.

My first suggestion ig that in India,
the Health Ministry must be bifurca-
ted into two, and a seniormost Ayur-
vedic physician must be put in charge
of all those departments which come
under the Ayurvedic system. I made
this point on a prior occasion also that
the allopathic doctors heading this
Ministry cannot carry out their moral
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responsibility to our indigenous system
which had been practised for thou-
sands of years in this country of India,.
without prejudice. They would only
bring to bear on it the subjective at-
titude with which they have been
train2d to look at things, and not a
really objective attitude.

The second point is about the drugs
and medicines which are dispensed. In
the allopathic system, every prepara-
tion has got its own specific ingredi-
ents, but in the Aurvedic system, it is
not so. I had occasion to mention this
on a previous occasion also. In the
Ayurvedic system, how can we test a
particular preparation and see whether
it contains all the ingredients pres-
cribed by the old text or by the new
code? The Physician is at perfect
liberty to omit anything and prepare:
a new combination. According to my
limited knowledge, originally, in Ayur-
veda, they gave only one thousand
combinations, and they called it the-
sahasrayoga or the thousand combina-
tions. But those thousand combina--
tions can be changed into very many
more, by dropping something and ad-
ding something else; in this way, by
permutation and combination, they
can make so many combinations ac-
cording to the necessity of the parti-
cular individual whom they are
treating.

Dr. D. S. Raju: May I point out to
the hon. Member that the Act only
refers to advertisementg about cure for
certain diseases?

Shri Warior: I know. But adver-
tisements come later. Only after the
preparation of the medicine, the adver-
tisements can go. The advertisements
cannot go exrlier as in the case of the
allopathic system, so far as Ayurveda
is concerned. In the allopathic =sys-
tem, even before they actually dizcover
the properties of the medicine, they
begin to advertise. That is not so in
the case of the Ayurvedic system. It
is only after they prepare these things
that they can advertise.” Moreover,
many of these things are household
things now, because they are so very
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«old and they have come down the ages.
If you call any young boy in the
streets of Kerala and ask him what
the ingredients of Dasamoolarishta are,
he will immediately recite to you a
sloka which will give the formula.
These are household things. There is
no such thing here as the changing
-of this into that, the changing of that
into this etc. as in the case of allo-
‘pathic system, and thus experiment-
ing on humanity. The Ayurvedic
medicineg have already been experi-
mented upon, and there is so much
of accumulation of empirical wisdom
in the Ayurveda, much more than in
the case of the allopathic system and
its preparations,

I know that Dr, D. S. Raju is not
prejudiced, but he may be prejudiced
because of his training. That is why
I have suggested at the very outset
-that the Ayurvedic department itself
.must be taken away from the allopa-
thic people.

Again, some of these Ayurvedic pre-
parations contain certain materials
which are very cosstly. For instance,
there is the case of saffron or musk or
some such thing, which is added to
so many of the Ayurvedic medicines.
How can Government or any technical
-people know whether it is actually
there or not, because it will be present
in the medicine only in a small quan-
‘ity. They might have added it or
they might not have. When we fix
certain standards for these medicines,
there is much difficulty. What is the
way out? It is very simple. People
who are used to all these medicines
in our country know from the very
tasting of it what they contain and
what is absent. For instance, if
musk is added, anybody can say that;
otherwise, he will say that it does not
contain it, Tt is just like salt for our
rice in an Indian home. I do not know
about conditions in north India pretty
well, but I know of conditions in our
south,

How can you have a standard for
this? Naturally, in the allopathic sys-
tem, it is very easy. I do not say that
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there is no absolute necessity for any
standard. There is. But the point is
that if the physicians are not adhering
to the standards prescribed in the text,
it is simply because all these costly
things are available only in the black
market today, and therefore, not avail-
able tc the ordinary physician, (An
Hon. Member: Gold). Take, for ins-
tance, thanga bhasma, It is used for
so many things.

Dr. M. S. Aney: 14 carat.

Shri Warior: It is pgold with some

other alloy.

Dr. D. S. Raju: Who prevents them
from using gold? 'l'hey can use as
much as they like.

Shri Warior: That is underscored
only now, it was not a few days back.

These things should be looked into.
If the Government have some device
by which to supply these people with
all these costly substances which have
necessarily to be included in these
preparations, ‘it will be a welcome
step and an encouragement to these
people,

Another point is that these prepara-
tions are to be marketed. Usually,
the physicians Yprepare these things
only for their own treatment, for their
own clientele. But there are some
which are sold outside also if there is
demand. For instance, I invite the
attention of the hon. Minister to a
preparation coming from an institution
in Kerala called the Kottakal Arya
Vaidya Sala. I would challenge any-
body here or outside to prove that
they are not genuine medicines, that
they are harmful. But the people must
know. They will not just go for a
medicine if it is put in prosaic langu-
age that such and such medicine is
available here. The good qualities
must be highlighted. Of course, there
will be a bit of exaggeration also, be-
cause people have to be attracted. We
can dispense with the tie, but still
people wear it. It ig a bit of exag-
geration. It does not do any harm by
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having a tie. People wear it because
that way they attract attention.

So also in the case of these medi-
cines. They must have some attrac-
tion. So they must advertise it like
that. Now comeg the Minister's penal
clauses? What will be the effect of
that? The intention is said to be that
self-medication should be avoided or
stopped or discouraged—at least dis-
couraged. If allopathic medicines can
be advertised, for instance, aspro or
any other substance or sedative, and
we can depend upon ourself medica-
tion in that, why not depend upon the
most harmless of mediecations in the
preparations of Ayurveda? How are
we assured that the Government will
not penalise them even though the
Government cannot penalise Bayer
and Co. or any of these pharmocolo-
gists? There is no such guarantee,
that ig the whole trouble. Ayurve-
dic preparations must have at least as
much protection at the hands of Gov-
ernment as allopathic preparations, so
that ordinary people, even though they
resort to self-medication depending
upon the genuineness and integrity of
established houses of Ayurveda, do not
come under the penal clause. In all
other respects, namely that spurious
things must be destroyed and nipped in
the bud etc. I am at one with the
Government, )

Shri Sham Lall Saraf (Jammu and
Kashmir): Does the hon. Member
mean that there is no adulteration in
Ayurveda and Unani?

Shri Warior: I neither mean that
there is no adulteration in Ayurveda,
nor that allopathy is completely harm-
less. There aré more deaths because
of allopathic self-medication than
Ayurvedic gelf-medication, If a survey
is conducted by Government, I think
that will be proved.

Shri Sham Lal Saraf: But what
protection is there with regard to the
rest?

Shri Warlor: These are technical
questions. I may take a dose of peni-
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cillin according to doctor’s prescrip-
tion and may not have any reaction,
but my hon., friend Shri Saraf may
have reaction to penicillin because he
is allergic to it.

Shri Sham Lal Saraf: That isa
different question. May I make a sub-
mission?

Mr, Deputy-Speaker; He can hava
his say afterwards,

Shri Warior: Regarding these ma-
gic remedies, of course, sorcery and all
these things are reprehensible, but if
Government can allow astrologers
and palmists to go about the country,
how can they say that magic remedies
should not be allowed?

Dr, M. S. Aney: Very right.

Shri Warior: Palmists are every-
where. One palmist had been here,
staying in Glaridges Hotel, one of the
best hotels, and I think some of the
highest persons consulted him when
they were on the verge of being
thrown off their high pedestals and
from their jobs., 1n such circumstan-
ces, how can you deal with these poor
physicians in this manner, I do not
understand. Unless Government comes
forward and does away with this sort
of palmistry and all other psycholo-
gically harmful things, I think some
latitude should be chown at least to
the very material thingg which thg
physicians are prescribing.

Hence I come to the conclusion thay
this should not be left like this. It 1s
a very rich system, though it may have
its difficulties and dcficiencies, but at
the hands of the present sct-up and
the preseni Ministry, it is not fairing
well. Hence, I once mure insist that
in India Ayurveda must have ils own
place, and for that it must be handl-
ed by an efficient Ayurvedic physician
and not at all by an allopathic phy-
sician for years to come.

st go wo ®w (Famq)
IUTETE HE1Ed, Wall AGIRY A qq«mwr
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t frew faw 1 9@ ¥ g W
g ot f§ weww St S s
AR FO9 § wEard § fasmm e
&, T G S At g § I
g foar a1 St shfeome w
| q8Y¥ ¥ T gATIE F WO £
FAE W 94 ¥ N Farfas sfeargat
ag fad 37 &1 & W F@ F fau
Tl afew amd ot dfow W @@
g & o1 fr it WY Sy & W
T 72 duT 9T 9 @ &, =fF 3T
T e smogw ww e oaw
IR FA T fF 77 F o=z
IS Trg ¥ FHITHE @I ATE |
¥l ST gAY AW & agd a9 g o
#fsw Wde ot € A% a8 ow Fer
W M@ geur g fF gaer @@ &
T FET H SR e ST
g1 S @t f& T e & wew
Sl T %@ & FW e ¢, e Afow
TE TR ¥, 57 F Fror sw #
el g9r A9 fow qnt &, S &
fam & &1 <feT F37 & Iy wiEdT
[mar s | st GET gEr AE
w ¥ faw famm ¥ avafug amy &
faam # fear g &

W I Ta e fFm
¥ ot tfaeee Aferw Sfemd
Efwfawra & € &, 39 # 3o T ERm
IF wFT A7 a6 o) o dgEl § A3
THEE § WX I IO WAy gn,
Afrr 3 A aTF 9 @ F Trw A
2 | 0l & W §, oW 9@ F FA
A F & FT Y T | aww g
AR F7 G TATE A | gL Err
Tl W ST swiAw g § 9| 1
ZATHT FT S TAAT &, 99 § @i a8
t T &% sy W T gw T, afe
T A faem, ot afs s €
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WY a1 o9 A=E AT AW oo #
AT ag g & 5 zar A Y e
off faer) 7€l 8 | gEd W agh 9T
wfaoe T d7 wifs 8 & § ==
aeg ¥ afnfeaa & 2 | w2 Tomi ¥ Ay
o g T rme@ WA
g8 uF gizfrae faw smaT & 1 @9 7@
o gui F@ 4 f5 5o wfen faw
¥ 3% U1 grar fw A9 a0F § @
o wEl #1 @9 w4 gfefwdeq faer
A E AR INT 0% § z@T aTE
g &, I A7 9B JwEw e
afea dar 78 g1 W fd A
fafaee area & ©F AT & fF o faer
1 F qF & AR A7 gfas &1 § a7
FT o1 WY arfmat & ST R g w4
gt &L | 09T g S At SarEr
QT 50 | 7 3@ 99 W faw #1
qITd & A A4 @9 F Avg gara
e |

Shri Sham Lal Saraf; Sir, while sup-
porting the Bill, I wish to make a few_
observations. It is a welcome step to
control such advertisements as magic
cures are becoming common now-a-
days. My friend Shri Warior touched
a very important point, No doubt you
are putting under control a number of
things with regard to allopathic sys-
tem. But the law needs to be brought
up-to-date in order to cope with the
problems that confront us today. From
experience we know it is not possible
to deal with Ayurvedic and Unani sys-
tems of medicine in the same manner
as the allopathic system, Mr. Warior
said, rightly, that the manufacture of
these drugs is not so difficult and the
pharmcopoeia is not so vast gnd wide
in Ayurvedic and Unani drugs. Treat-
ing them also under the same law
would be welcome but it should be
done in a way as not to harm them.
If we treat all of them on par, I appre-
hend that these two systems may be
harmed. I tabled a question last ses-
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sion on the resolution passed by the
All India Tibbia Conference held at
Simla in June; I had pointed out there
that they wanted that these two sys-
tems may be left out from the purview
of the Drugs Control Order and that
they may be treated differently. In
that way the two systems could be
helped in the best manner possible, I
did get an encouraging reply, but I do
not know what the Government have
done now. Therefore, I submit that
while all these systems have to be
brought under control, one thing has
to be kept in view: dealing with one
system in one way and with another
system or subject in the same manner
may harm that system. So, I feel that
it would be quite in the fitness of
things if the two systems—Ayurveda
and Unani—are given shape and form
in their entirety so that they can be
placed on a proper footing in the
country. :

I will not be making a new sugpges-
tion before this House when I gay that
as far as these two systems are con-
cerned, they are very, very popular in
the country today, both in the sub-
urban and the rural areas, Firstly, the
medicines that are prescribed, whether
Unani or Ayurveda, are very cheap and
do not bear comparison with the medi-
cines of the allopathic gystem. I would
say that with regard to the allopathic
system very costly medicines are pres-
cribed and it has become difficult for
the people to get them. Secondly,
almost all the medicines in the other
two systems gre available within the
country, Thirdly, the strata of popu-
lation living in the rural areas, and the
poorer strata of population in the urban
citieg are even mnow Ayurveda or
Unani-minded. Keeping that in view,
it will be in the fitness of things if the
Government tries to make the allopa-
thie system also up-to-date curbing
undesirable things wherever necessary,
and thus enabling it to help the other
two systems.

One thing that we have to guard
against is that we may not deal with
all the three systems in the way we
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deal with the allopathic system. With
these few words, I support
this Bill, and I wish that the hon.
Minister clarifies the issues that
were raised by some of my hon.
friends and also takes into consider-
ation the points that I have raised.

st oy wEE WEw (WaA)
IR WEIRY, a8 WY faer wmar m@r @
7g W # afcffaal &1 3@ gg
eI WTEF & | O dw § i
o &fedt &1 Aearer § gafae @
fasr &1 w7 agq Swgw & 0 W A
ifew T F1 g AW Y aga
gEFal ¢ | gX dan § fF et agt we
2T, HAT, ST F G ATECT FR0
#1 TAE fF 9 @1 2 ) 9 e
W & g ot &7 are 98 2 oY
feafa ® ag a¥=dz @1 AawEE 97 |
Afirer ouT 7 21 o ot ST TS A &
HTAAfaH TATH FAX § q7 JAHY ToTer
FOT & I FT TFAT TEF | T A FT
O ST §AT 1 TE@AT =i |

Y T Y K g e § 42 A
g &5 frsma &1 o fFam s aFar
2 | =W § Ay agy wirfeed faee &
Wiy 2, gw #Y oter fow o mwar &
garg ¥ fag ofr avae 90 # fag
¢ “fesirisr Oz femmmsd ore & 49"
T O T Rq # faar & ‘e
fAéY” | a1 v WY # aga @ Al
1 oF g fomn o & 1 36 avg o
T T WX 9 F Fammar s wwar
g1 #®x “fesitgw oz femrsd oms
e Faedfre & A" faan
ST AT a7 | 76 & e 8T Y A |
&% THATE T 98 H BT T qa
fau & s foe (aiifaar 9T argwre
s e ot fag & | T A # oF
gmg fRemy 91 aFAT 9T | W TQ@
frgw ®ter § aFar ar 1 wfeT it
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W § AT FT IS § IH T 760
wtafaat F w91 F1 78 UFAr Tl |
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g W& ¥ 39 fa@ at ag 9@ &
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q |wAT AT |

T I E R aga A O o
s ofawrd & &t Fg7 F1 1 97w W
afeare § e ot & W2 =@ S
Y gaTAl F gEAETEIHE WY T §
I 9T {F qF st Tifgn | 7 o
qaf &7 ey 7@ § I R @ o
qfgsmi 9 A% T #Y fgga
arfgw | TaT 7 & 5 S 3 T FE
gTa AF Fe 99 F 799 & fow nr
&1 9 qfasmil 1 9T ¥ T o7
FH A T |

Ffersgm g F @ w
T FHA I OF T FA L1 TE
H|E4 F1 OFq ¥ 90 29 I5m97 T|Ir
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™ ¥ % wor | & wm faw w1 v
F@ g |

st q¥ (QUTA) : AERTE IOTeRe
wEea, w7 & 7 @@ faw =7 3@ A q|
sta gan 5 oY @i w1 w1 wfa
g & St & afoomersy ag faw st
™ g W F e ft wrewgfora
AT FRE A "o qeNy #Y e
¥ ol g@ wHT 7 fawrfow #vo9r )
39§ A EfF qardl & A7 F oA
TrEgdeE & a # fawifar 1 41

In England, they have the British
Code of Standards in relation to the
advertising of medicines and treat-
ment. This Code is drawn by an
Advisory Committee of newspaper=
proprietors. National newspapers
do not accept adverfisements which
fail to conform to the Code.

agl o EITE & swaeed § § 5w
SFT FY AT F C¥IITTOHEH &Y
gfag & F7a &

Mr. Deputy-Speaker: He can
continue his speech tomorrow.

17 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

TrAIN-Bus coLLisTON oN 25-11-1963
NEAR GANDHIDHAM, CUTCH

Shri Yashpal Singh (Kairana): Sir,
I call the attention of the Minister of
Railways to the following matter of
urgent public importance and I
request that he may make a statement
thereon:

“The train-bus collision on the
25th November, 1963 at an un-
manned level crossing near
Gandhidham, Cutch, resulting in
the death of some persons and
injuries to others.”

The Minister of Rallways (Shri
Dasappa): Sir, at about 858 hours on
25th November, 1863, while 65 Up Fast
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Passenger was proceeding from Bhim-
sar to Gandhidham on the Radhan-
pur—Gandhidham metre gauge section
of Western Railway, its engine dashed
against a motor truck loaded with
green grass at an unmanned level
crossing gate No. 236 situated at mile
182

The collision resulted in the death
of two occupants of the truck—the
driver of the truck and a labourer—
and injuries to three persons. The
injured persons after being given first
aid on the spot by the Guard of the
train were taken to Gandhidham by
the same train and admitted in the
railway hospital. One of the injured
succumbed to his injuries on the even-
ing of 25th November, 1963. The
other two are said to be progressing
satisfactorily.

The next of kin of the dead and
injured persons were informed.

The cause is under investigation and
an enquiry has been ordered.

The view of the railway track from
the road is clear.

ot oy fag : T & S Ewar
g fv o @ aw &1 wwdw afaw
WITerT &, T-T TC ATETT FY HEAA AT
sEdfas qam § feger @ s
W W aw ¥ A dwmidRw
BT S ST Y ST A g oA &
GTH FTA FT F19 TF aF 43 &) Svga ?

Shri Dasappa: Sir, as regards pro-
viding an over-bridge or an under-
bridge to these level crossings we
have laid down a formula by which
the Railways undertake to provide
the bridge across the track. The
approach roads have got to be done
by the concerned authority—it may
be the State Government or the urban
areas municipality or the panchayat
board and so on. The policy is, wher-
ever they want it we are prepared to
give the over-bridge or the under-
bridge on this basis.

AGRAHAYANA 6, 1885 (SAKA)
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Shri Indrajit Gupta (Calcutta South:
West): Apart from the question of
providing over-bridges and under-
bridges, I want to know whether in
view of the repeated tragic accidents
happening almost every now and then
at unmanned level crossings the Gov-
ernment is prepared at all to recon-
sider the former stand which it took
that many thousands of unmanned
crossings will not be manned? After
these accidents that have taken place,
are they reconsidering the matter.

Shri Dasappa: These unmanned level
crossings are not a special feature of
the Indian Railways. It is found
everywhere. 1 want to inform the
House that there are about 19,000 un-
manned level crossings as against
about 12,000 manned level crossings.

Shri Hari Vishnu Kamath (Hoshan-
gabad): But there are plenty of men
here in our country.

Shri Dasappa: We have also now
liberalised the conditions under which
the State Government or the con-
cerned municipality or corporation
could give its quota. Formerly it was
on the basis of 50 : 50, that is to say,
they had to give 50 per cent of the
non-recurring charges and of the
recurring charges also. But now we
have said that if they can contribute
to the non-recurring charges—it may
be about Rs. 5,000 and odd for each
crossing the responsibility for man-
ning the level crossing would be that
of the Railways. That is what we
have now decided upon.

Shri Jashvant Mehta (Bhavnagar):
The hon. Minister said that it is the
policy of the Government to have
over-bridges or under-bridges in the
municipal areas or highways. Is it
true that the rules of the Railway
Department are such that Railways
demand from the municipality or the
State Government that the bridge
should be constructed under the super-
vision of the Railway Department and
the charges for such supervision should
be made over to the Railways? Is it
also true that in spite of many
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Tequests by the State Governments to
take over such unmanned -crossings
‘where there is heavy traffic the Rail-
way authorities have delayed for a
long time the execution of construc-
tion of bridges at such crossings?

Shri Dasappa: I do not know what
my hon. friend is referring to. Is he
referring to under-bridge or over-
bridge or manning the level crossings?

Mr, Deputiy-Speaker: It has been
Aanswered.,
Shri Jashvant Mehta: I want to

know whether the railways are pre-
pared to reconsider the procedure.

Shri Dasappa: If it is for the pur-
‘pose of manning or providing an over-

bridge or under-bridge, there is
nothing to reconsider. The formula is
there.
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Shri Dasappa: It does not arise out
of this.
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Shri Dasappa: It is a well-known
principle. I do not think there is any
need for us to issue a special notice.
Everybody knows about the arrange-
ments for level-crossing, either man-
ned or unmanned,
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NEWSREEL* ON C.P.I. PROCESSNON
SION IN DELHI

Shri Indrajit Gupta (Calcutta South
West): Mr. Deputy-Speaker, it is my
unpleasant duty to- have to raise this
half-an-hour discussion, because some
of my friends, not belonging to my
party, have been asking during the
course of the day why I should bother
to raise a discussion at all on what is
such a trivial matter. If this was only
a quarrel between the Communist
Party and the Government, or the
Communist Party and the hon. Minis-
ter, then it might be considered a
trivial matter, but it is not on that
plane at all that I wish to raise this
question. |

As far as the Communist Party is
concerned, I am not bothered particu-
larly whether a particular newsreel
blacks out a demonstration held by our
party, although on all accounts and
by all admissions that demonstration
was not a very minor matter, And as
far as the publicity value goes, I would
rather thank the hon, Minister for be-
cause of this peculiar procedure he
took of releasing the newsreel and
then withdrawing it and the hubbub
it created the publicity that it has got
was much more in that way and I
should actually thank him for many
people got to know about our demon-
stration than would otherwise have
been, Therefore, I have no quarrel
with the Minister on that point.

The issue involved here is not that.
The issue involved here is whether the
Government wishes to use and utilise
its monopoly of these newsreel films
for its own purposes, because, there is
no private agency in this country per-
mitted to make newsreels or exhibit

*Half-An-Hour Discussion.
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them; this monopoly is held by Gov-
ernment and it 15 the Government
which compels the cincma theatres to
exhibit these Lewsree] films, My
whole point in raising this discussion
is to bring to light this action of Gov=-
ernment, which released thus newsreel
No, 780 and withdiew it again within
a8 week or so because of the pressuris-
ing tac.ics employed by ceitain ieading
members of the Congress rarty, among
wihom Shri Tyagi's name was also
mentioned in the papers. I am very
sorry that the hon, Minister allowed
himself to be bulldozed by his Party
men so easily.

This withdrawal of this film has
been rightly taken, not only by us, by
people belonging to the Communist
Party but by people who Go nut belong
to our party, by circies which are bit-
terly hostile to our party, the with-
drawan of this film has been rightly
regarded by them in the correct pers-
pective, and that perspective is that
this is a very dangerous sign of the
mental attitude of the Government
towards a powerful organ of publicity
and propaganda, over which it alone
holds monopolistic contro],

I may just quote briefly some of the
comments which were made at that
time by responsible newspapers in
this ccuntry, which are well-known
for their anti Communist views, and
which nobody in his wildest dreams
can accuse of being fe!low-travellers
or sympathisers of the Communist
Party. To take one example, Shri
Birla's paper, the Hindustan Times,
had this to say—I am only quoling
certain extracts from the editorial as I
have no time to quote it ;n full—

“That the Communist procession
was news is however undeniable.
11, for a change, an enterprising
director of the Filmg Division
thought of breaking the monote-
nous sequence of official activities
with which the newsreels are
usually loaded by including a few
shots of this procession nobody
could say that he was going out of
his way as & news-cameraman.”

1520 (Al) LSD—8

1844
! in Delhi

Then it says:

“The fact that the film was re-
leased showed that the Ministry
saw no objection to it on grounds
of policy, The fact that it was
withdrawn showed either that the
Ministry had changed its views or
had no views at all and was ready
to change whatever decision it had
taken at the first sign of opposi-
tion from influential quarters. Its
willingness to rush blindly into de-
cisions and to retreat blindly from
them when challengea has been
seen in other insiances and, notab-
ly, in connection with the VOA
deal.”

This is how the Hindusten Times put
it from its own point of view,

Then, the Times of India said:

“It will be a poor day for India
if news is to be censored merely
because the events described are
not in conformity with efficial
thinking,. News management of
this kind is normally associated
with authoritarian regimes but
cannot be reconciled with demo-
cratic practice.”

Then, the Times of India goes on to
say:

“A newsreel, by definition, de-
picts news. And any significant
event that has occurred for good
or ill is news quite jrrespective of
whether it is convenient or em=-
barrassing. The Communist pro-
cessions was news. It was promi-
nently reported by all the news-
papers and presumably figured in
AIR’'s newscasts.”

Shri Ranga (Chittoor): What about
the running commentary?

Shri Indrajit Gupta:

“It was a perfectly appropriate
subject for newsreel coverage
the fact that the procession consti-
tuted a demonstration against
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Government policy cannot by any
means justily its omission, far less
its suppression.”

The Times of India further says:

“....it would not merely be
wrong but dangerous if the news-
reels (then A.LR. and ultimately
the Press) were to be unashamed-
ly used as instrumen.s of Congress
propaganda through official news
management. The Communist
Party of India is not banned; nor
was the Communist procession
illegal, Why then frown on a
newsreel? The official motto “Let
Truth Prevail” has in this sorry
episode been cast aside in an
exercise in  suppression that
threatens the fundamental and de-
mocratic right of freedom of infor-
mation.”

These quotations, a few of which 1
have read out, speak much more elo-
quently than anything that I can say
abou! the correct perspective in which
this issue should be regarded by this
House.

I heard Shri Ranga, sitting in front
of me, ask: What about the commen-
tary? For his benefit I will give him
the commentary too, This film lasted
for exactly 32 seconds on the screen.

Shri Yashpal Singh
Which newspaper is it?

(Kairana):

Shri Indrajit Gupta; Its lcngth was
51 feet. The commentary said:

“Nearly one hundred thousand
supporters of the Communist Party
of India from all over the country
march to Parliament House in New
Delhj to present g mass petition to
Parliament. The four hundred
word petition signed by ten mil-
Jion two hundred and fifty
thousand people demands, among
other things, reduction of prices of
essential articles, withdrawal of
the compulsory deposit scheme and
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nationalisation of vital units of
economy.”

This was the commentary.

My motion for a discussion arose
because I had tabled a question on the
first day of the present session and
this question was replied to, The
written answer in my opinion consti-
tutes an insult to the intelligence of
this House. Here is the reply given.
Parts (a) and (b) are just statements
of facts saying that the newsreel was
released and then withdrawn Part
(c) of the question was:

“the principles governing the
preparation of such newsreels”

and the reply given by the hon. Min-
ister is as follows:

“The weekly newsreel attempts
10 cover ag many newsworthy
events of the week as possible in
different walks of life. The res-
trictions on it are....”

In my opinion these are all after-
thoughts, but anyway let us take them
at their face value.

“The restrictions on it are that
notice should not be taken of acti-
vities of such political partieg as
are not recognised as all-India
parties”.

I do not know what deflnition of an
all-India party is being meant here.
If the hon. Minister is trying t> import
here that technical criterion about the
allocation of symbols in elections, 1
believe, that has got nothing to do
with this issue which is in question
here. If the Communist Party of India
is not an all-India Party, I would like
to know which Party is all-India Party
except the Congress, Except the Con-
gress Party, no Party will ever be an
all-India Party by the arbitrary defl-
nition that the Minister might wish to

impose on us.
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The second restriction stated in the
reply is that they should not publicise
the activities or programmes of politi-
cal parties. That means, it relates to
any political party, It does not say,
except the Congress Party. But any-
body who goes to the cinema and
watches the newsreel knows that they
are fllled ad nauseam with scenes de-
picting various programmes and activi.
ties of the ruling Congress Party in-
cluding various meetings of AIC.C.
and the Working Committee and lea-
ders coming and going and so0 on.
How does this fit in? I do not know.

The third restriction is that discre-
tion should be exercised in covering
demonstrations and processions pre-
judicial to the Government, This is
the most dangerous part to which all
the other sections of the press includ-
ing the anti-communist press have re-
arted correctly that this is the most
dangerous thing of all. It means that
since there is no substitute or any law
governing this thing, the discretion
which is left with the Government is
being utllised. as iz done in this inci-
dent. to suppress, t7 black out precise-
Iv those bits of news—which are news
—which are not to the liking of the
Government because thev deoict peo-
ple of this countrv exhibiting some
opinion which is contrary to certain
policles of the Government, And this
is a'so not consistent because I mvself
have seen a newsreel—I do not ohiect
to {* and manv people mav have seen
it—in which the rival dem-nstratinns
held hefore the two gates of this Par-
liament on the occasiom of that No-
Confidenr= motion which ecame up
in *he la<t seesion—one demonstrati-n
bv the Jan Sanch and certain other
Omnmneition Parties at one gate and a
eoumter demonstration by the Congress
Party at the o‘her gate—were shown.
There was nothing wrong with it in
mv oninion. That was the news. So,
all these nrincioles which are being
new imported are after-thoughts he-
catree an unorecedented step was taken
<«imnlvr in the case of this Indian News
Reel No. 7T80.
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I have raised this question here
not because it is a quarrel between
the Communist Party and the Govern-
ment. We do not mind if they black
ont something of ours. In fact, in
blacking out, they have helped us
also berause people’s curiosity has
been aroused all over the country
that this must have been something
very very big and that is why the
Government have gone in for a thing
like this. As far as I know, the
Central Board of Censors must have
passed this too before sereening. Ap-
parent'y, they saw nothing objection-
able in it. They gave it a U’ certi-
ficate. Then, the Film Advisory
Committee of the Government of
India also certified it for exhibition.
So, if these are the well-established
principles or restrictions which the
Minister tells us now are the Gov-
ernment policies, how is it that the
Central Board of Film Censors or the
Film Advisory Committee of the Gov-
ernment of India seem to know noth-
ing about them? It is only when this
question was asked that some sort of
a replv was concocted and hatched
up in the Ministry and this kind of
rep'v has been given which, I believe,
ig totally Inconsistent, illogical and
really constitutes an insult to the in-
telligence of this House. Moreover,
it represents a threat, a menace, to
the freedom of opinion which is in the
hands of the Government so long as
it continues to hold monopoly over
these organs of publicity. Therefore,
we feel verv much concerned about
it and it is obvious from what I have
read out to you that a wide section
of the press, irrespective of po'itical
opinton, share its concern and, there-
fore, I would like the Government to
make it clear on the floor of the
House what exactly is their outlook,
what is their policy and what they
propose to do about it.

Mr. Deputy-Speaker: Three Mem-

bers have given notice that they
would like to put questions. Shri
Vasudevan Nair. He is not here.

Shrimati Renu Chakravartty,
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Shrimatj Renu Chakravartty (Bar-
rackpore): I would like to know, n
view of the fact that we are always
talking about permitting full freedom
of the press and information, whether
it is in the knowledge of the Govern-
ment that cven unti-Government de-
monstrations in London are fiimed and
shown widely not only in England
itself but also throughout the werld
and whether or not this particular
action of the Government was laken
because they did not like this historic
march being filmed? It was biggest
march that took place in Delhi on all
accounts.
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Shri Warlor rose—

Shri Vishram Prasad. rose—

Mr. Deputy-Speaker: I am sorry. If
I allow one hon. Member then I have
to allow the others also. Hon. Mem-
bers must have given previous notice.

Shri Yashpal Singh: May I ask one
more question?

Mr. Deputy-Speaker: He has already

asked the question, and the hon.
Minister will reply to it now.

Shri Yashpal Singh: I have one
more guestion to ask

Mr. Depuiy-Speaker: Only one

question is allowed and not two.

Shri Yashpal Singh: But the original
guestion was mine.

Mr. Deputy-Speaker: The hon.
Member has already put the ques-
tion.

Shri Vishram Prasad (Lalganj):

What about me? I had made a request
to you,
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Mr. Deputy-Speaker: The hon.
Member had sent that request after
we had started this  discussion, He
wili have to give previous notice in
such cases,

Shri Warier (Trichur): As soon as
the discussion started, I had made a
request.

Mr. Deputy-Speaker: The notice
has to be given previously.
Shri Warlor: I could not send it

when other subjects were being dis-
cussed.

Mr. Deputy-Speaker: The  hon.
Member knew that the discussion was
being raised, and he should have
given previous nolice,. Now, I am sor-
ry. | cannot allow the hon Member.

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha): 1
have listened with great attention to
what my hon, friend opposite has
said while raising this discussion.

It I may be permitled to say so,
1  would say with all respect
that my hon. friend has tried to

raise a tempest in a tea-pot. As he
himself said in the beginning, it was
a triviai matter which should have
been debarred according to the other
Members. (Iuterruption) That was
what my hon. friend had been advised
to do by other Members, but he did
not listen to their advice.

Shri Indrajit Gupta: It would have
heen convenient for the hon. Minister
it 1 had listened to their advice.

Shri Satya Narayan Sinha: After
hearing my hon. friend, I am more
convinced than ever that the step
which we have taken was only the
right step. My only regret is that we
allowed it for seven days to be exhi-
bited all over India. This thing was
released on the 20th, and our atten-
tion was drawn to it, and I am wvery
grateful to the gentleman who drew
our attention to it, not because he
wag a Congress Member, but even
otherwise. I want to make it quite
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clear that I would welcome this kind
of drawing of our attention to such
things by any Member of the House
or by any member of the public. Our
attention was drawn to it, and by that
time the mischief was already done.

Shrimati Renu Chakravartty: What
was the mischief?

Shri Satya Narayan Sinha: My hon.
friend knows that generally whenever
the newsreel is screened, the duration
is only for seven days, but in this
case, the duration was over
on that date practically, and we had
stopped it because we did nolt want
it to go away to the other cities, but
by that time at least one hundred
cinema theatres hag already display-
ed it. That was too good. S¢, I say
that we are sorry that on account of
some Japse on the part of my depart-
ment, this thing was allowed.

Shrimati Renu Chakravarity: But
what was the danger?
Bhri Satya Narayan Sinha. My

hon. friend has had her say alreadyv.
And now, let me have my say.

When our attention was drawn io
it, the Home Minister and myself both
went there and saw it on the screer.

8hri Indrajit Gupta: And the hon
Minister was duly impressed?

Bhri Batya Narayan Sinha: I may
tell you that when we saw it both of
us were convinceq of what step we
should take, not because it was any
kind of giving publicity to the com-
munist propaganda, for, in fact, we
had allowed that thing, and All India
Radio had broadcast the whole news
about this procession etc. All that we
objected to *wag this, and this has
been our practice so far also, and,
therefore, it is not fair for the hon.
Member to say that we have concoct-
ed all these things, and these are
after-thoughts. This kind of thing
haq arisen in the past also, and from
time to time, this Ministry gave cer-
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tain kinds of direciions and laid down
certain guiding principles as to what
we should do in such mallers.

So far as newsrcels are concerned,
vou know that the Newsreel division
prepares such kinds of films covering
a’l important things which are called
news-worthy iiems.  Ahout the poli-
tica] parties’ processions, meetlings,
conferences and other things, my hon.
friend had referred 'o 1hs question of
the party buing an all-India party for
that purp:se, Of course, that is toe
rule, and - term ‘All-India party’

includes the Communist Party, The
All-India pariies are the Congress,
PSP, Communist, Swaiantra, Jan
Sangh and Socialist, S0, on this

ground, we do not deny that my hon.
friend's partv is an ail-India party.
My hon. friend's party is an all-India
party by a’l means. But then this
rule applies tp the Congress party
also. It does no! matter what party
it is.

My hon. fricnd must make a distine-
tion between the Congress Party and
Government, There is always a dis-
tinction between the two. Look at
their flag and louk at our flag. The
distinction is there.

Shri Indrajit Gupta: It is the flag
of the Governmeni or of the State?

Shri Satya Narayan Sinha, It docs
nol matter. But the *Congress flag
is different from the Government flag.
There is always a difference between
the two, There is nuance. We would
not allow cven ithe Congress party
to have any such thing done by way
of propaganda. All that we have
been pressing for is that. Time after
time this is done. The ru'es are laid
down. By all means give news ilems.
To that we do not object. But there
should be no propaganda slant. That
is the only thing to which we have
objected, About the other things, we
have not objected.
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Shrimati Renu Chakravartly: What
is the slant there? Your procession
was also covered.

Shri Satya Narayan Sinha: Let
me be very frank. No Government
worth the name would allow itself to
be liquidated by a propaganda which
is based on exaggerated facts. If I
may say so, if my hon. friends ever
happen to be on this side of the
House, 1 do not know if they would
al'ow even 1/100th of what we are
allowing today. So it does not lie
in their mouth to come and say that
we are not doing this, we are not do-
ing that.

Shri Kapur Singh
That is God’s own truth.

(Ludhiana):

Shri Indrajit Gupta: What is the
propaganda slant?
_8hri Satya Narayan Sinha: We
have definitely laid down ceriain
principles.

“The newsreel should avoid
rovering events or presenting

them in a way which may:

“(a) embarrass relations of the
Government of India with foreign
countries, )

“(b) go contrary to accepted
policies of Government such as
the gecular nature of Govern-
ment or prohibition™—

these are points on which we have
asked the newsreel people to be very
careful.

Shri Indrajit Gupta: You did nct
give these in your reply. Why are
you reading them now?

Shri Satya Narayan Sinha: Per-
haps you did not read al]l of them
correctly.

Then:

“(¢) encourage linguistic or
regional fanaticism or untoucha-
bility” . . .

Bhri Indrajit Gupta:
give these then.

You did not
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Shri Satya Narayan Sinha: Please

have some patience.

“(d) create discord, ill-feeling,
hatred or enmity between diffe-
rent classes of the population”—

In the name of democracy or freedom,
will our hon. friends here a'low a

newsree] to be nreparedq on ‘these
lines?
Shri Indrajit Gupta: I think vyou

are roading from the Preventive De-
tention Act.

Shri SBatya Narayan Sinha: There
is nothing wrong in preventive de-
tention. That is also for the safety
of the countrv. Likewise, we will not
allow the newsreel to be exploited by
our friends, which will go against our
interest. —

Then;

“{e) promote disorder or vio-
lence or breach of law or distur-
bance of public tranquillity”.

What we objected to is the exag-
gerated propaganda based on incor-
rect facts. Otherwise, we would not
stopped it.

Shri Indrajit Gupta. If it is the
commentary, it is vour internal de-
partment affairr Why did you not
deal with it inside your department?

Shri Satya Narayan Sinha: We
are going to do it.

Shrimati Renu Chakravartty: What
is incorrect? Please let us know.

Shri Satya Narayan Sinha: The
etatement that one lakh people were
there. Some papers might have writ-
ten about it—I do not know, But
from the Government side, our esti-
mate was 30,000 people.

Shrimatl Renu Chakravartty: Not
even 30,000, but 5,000!

Shri Satya Narayan B8Sinha: We
would never allow our department
to carry on incorrect propaganda even
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by the Congress Party, if it so hap-

pens. 1 can say that

Shrimati Renu Chakravartty: Your
demonstration was 50,0007

Shri Satya Narayan Sinha: The

Swatantra Party convention and other
things have also been covered in
newsreel. This is not the first time
it has been done (Interrup:iuns).
The Swatanira and other parties, the
Congress Party and all the non-com-
munist partics were there.

Shrimati Renu Chakravarity: Even
then, it was 50,0007

Shri Satya Narayan Sinha: We
would allow the Communist Party
also the same facilities which we are
allowing to other parties, But, I say
wi:h all respect, even if the Congress
party indulges in such things, we
would not allow it. Take the AICC
and others news items. They sim-
ply give the information. On'y the
item is there, not any kind of propa-
ganda slant or propaganda cdge. It
is the propaganda slant to which we
objected,

Shrimati Renu Chakravartty. It
was one lakh. So it was stated so.

Shri Satya Narayan Sinha: My
hon. friend quoted certain news-
papers. For his information—or he
might have come to Kknow—, one
weekly of Bombay, which has a fair-
ly large circulation has on the front
page described it . . .

Shri Indrajit Gapta: You
Current?

mea _n
vl

Shri Satya Narayan 8Sinha: Yes.
You are quoting Times of India. Per-
haps in your opinion there is very
litile difference between Current and
Times of India and Hindustan Times
and Birla's papers. Whatever may
be iis circulation, the most important
news that they published on the front
page was this, and it was about our
Ministry, unfortunately. All that I
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regret is my own unfortunate posi-
tion and that of this Ministry. Here
are the Communisis coming forward
and condemning us and accusing us.
That paper writes on the front page
with quite big headlines: “This Min-
istry (Ministry of Information and
Broadcasting) does not exist for the
public; they exist for the Commun-
ists”,

Shri Kapur Singh: Quite right.

Shri D, C. Sharma (Gurdaspur): It
i very damaging.

Shri Satya Narayan Sinha. They
have listed certain things to prove
that case, and the most important
thing which they have tried to make
out was this newsreel, that we con-
nived at it for seven days and al-
lowed this top be done.

Shri Indrajit Gupta: So, you want

to prove your bona fides to Mr.
Karaka?
Shri Satya Narayan Sinha: Why

are you quoting other papers? Other-
wise, this kind of comment in the
newspapers we do not fake very
much notice of.
»
The other point raised was what
action we have taken.

Shri Yashpal Singh: What
ishment has been given?

pun-

Shri Salya Narayan Sinha: No
question of punishment. We have
asked them to explain as to how this
thing happened. They have submit-
ted their explanation. We are going
through it, and we have not come to
any copclusion, and wunless we do
that, I will not be in a position to say
what action we are going to take.

I repeat that whatever we have
done is perfectly correct and that it
will be our future guidance also.

Shri Indrajit Gupta; May 1 seek
a clarification on a small, factual
point? The Minister says that the
directions were given in the past, and
were there for a long time, regarding



Newsreel on
C.P.I. Procession in
in Delhi
[Shri Indrajit Gupta)
this coverage of newsreels, Am I to
take it that these directions were
unknown to the Board of Film Cen-
sors and the Film Advisory Commit-

tee?

Shri Satya Narayan Sinha: There-
forc. 1 sav it was a lapse on ‘heir
part.

1857

Shri Indrajit Gupta: On  every-
body's pari?

Shri Satya Naravan Sinha: Some-
times it so happens.

Shri D. C. Sharma: Dves the hen

Member kncw all the procedures?

NOVEMBER 27, 1863

1858

1732} hrs.
BUSINESS ADVISORY COMMITTEE
TWENTY-FIRST RrPoRT
Shri Rane (Bu!dana): I beg to

present the Twenty-first Report of
the Business Advisory Committee,

17.33 hrs.
Lok Sabha then adjourned tll
Eleven of the Clock on Thursdiy

November 28,
1885 (Saka)

1963/Agrahayana 7.
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WRITTEN ANSWERS TO CoLumns
QUESTIONS—contd.

U. 8.Q. Subject

1859

ORAL ANSWERS TO
QUESTIONS -

5.Q. Subject

Nec.

211 Access to Govt. records by
ex-Minister

212 Barauni refinery

214 %hlflll‘lg of mpital of

215 Limited Com etln\re En-
minations for L.A.S. .

216 Closer integration of J. &
K. with India

217 OQilexploration .

218 Scientific and industrial
training in Japan

219 Oil and Nartural Gas
Commission

220 Statue of Swami Vweka-
nanda

221 National Imntutcs for
Rural Higher education

222 All India Educnuon
Service

WRITTEN ANSWERS TO
QUESTIONS

S.Q.

R,

213 Inquiry Committee on
National Laboratories

223 Forged passports

224 Staff for Indian Institutes
of Technology

225 Coordination in Police
Force .

227 Price of gas
228 Physical Education

229 Appmntmen: of }udges to
executive posts

231 Oil exploration policy

232 Primary education

233 Business and Industrial
Management

234 Oilrefinery in Madras

235 Administrative Reforms
Commission

236 islation for rcmovai
of Judges . .

237 Gas from Pakistan

238 Indiaw Archaeologists to
Afghanistan

239 Reservntlon for S. C and

240 Nutwml Inhoutanes

CoLumMns

1619—58

1619—23
1623—25§

162§—27
1627—30

1630—44
1644—46

1646—49

1649-50
1650—5§3
1653—56

1657-58

1658—1702

1658
1658-59

1659

1660
1660
1661

1661
1662
1663

1663
1663-64

1664

1665
1665

1666

1666-67
1667-68

No.
619

620

621
622
623
625

626
627

628
629

630

631
633
634
635

642

643
644

645
646

647
648
649

650
651

652

653
654

Naming of Public Insti-
tutions .

Association of pnvlte colo-
nisers in Housing Schemes

Allahabad High Court
Death sentences

Ruler of Baster .
Grants to colleges in
Andhra .
Drilling at Pattukkoma
Junior Technical Sdiool
at Badagara (Kerala)
Library schoolsin Orissa .

Social Education literature
in Orissa z

Sezure of copies of “Pd.m;
Review””

T.A. of Ministers
Prisoners in Delhi

New colleges in Delhi
Import of crude oil from
Kuwait

Electronic dlmvcry by
Indian in U.S.A.

Sports Enqmnr Cnmnuttee
Report

Committee on the use of
Hindi

Rural eduauon

Pending cases in Delln
Courts

Statues of Bntla.hm in
Delhi

Searches of uumns ﬂ‘.rmn
Prices of betelnuts in
Nicobar

Civil Judges at Port Bhn'

Indian grudents in British
Universities

Consumers’ Coopentive
Stores in Andamans

Tipu Museum Srmmg:-
patam

Purchase of ateel o:l pipeu
from Japan

Delhi Courts

}’udtlmnnl Mmqemem
Sale of obscene l:m-amre
in Delhi

Foreign Schohuhlps
Chinese internees

1860

1668-69

1669-70
1670
1670
1670-71

1671
1671-72

1672
1672

1672-73

1673-74
1674
1674
1675

1675
1676
1676-77

1677
1678

1678

1678-79
1679-80

1680
1680-81

1681
I681-82
1682-83

1683
1683-84

1684
1684-85

1685
1686



1861
WRITTEN ANSWERS TO COLUMNS
QUESTIONS—contd.

U.SQ. Subject
No.
655 Delhi Police 1686
656 Urdu University in

Madhya Pradesh 1686
657 Education of elementary

teachers 1687
658 New All India Servioes 1687-88
659 Deposits of phosphate and

carbonate . 1688
660 House collapse in Delhi 1688-89
661 I.A.S. Officers 1689
662 Tracing of oil and ore

deposits by radio-activity . 1690
663 Cultural delegations 1690
664 Development Blocks 1691
665 Welfare of S.C.and S.T... 1691
667 Grants for anary educa-

tion 1692
668 Criteria for backwardness 1692
669 Conference of  Chief

Justices . 1693
670 Children’s villages 1693-94
671 Election of teachers to

Senates nd Syndicates 1694—96
672 Auditoria for Punjab

Schools and Colleges 1696
673 Untouchability 1697
675 .Concessions to children

belonging to S.C. and S.T. 1697
676 Institute of Library Science,

Delhi . . 1698
677 Basic Schools in tribal

areas 1698-99
678 Research intribal dialects . 1699
679 Scheduled tribes 1699
681 Indian Medical and Heal-

th Services . . 1699-1700
685 Patna High Court 1700
686 Oil Companies 1700

687 Rural University at

Viswabharti University 1701
688 Natural Resources under

continental shelf 1701
689 Tribals of Maharashtra

State . 1702
690 Prohibition Propngnndn

Centres, Delhi . 1702

[DarLy Dicest]

CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC

IMPORTANCE

() Shri N.G. Ranga call-
ed the attention of the
Minister of Defence
to the I.A.F. helicopt-
er crash near Poonch
on the 22nd Nov-
ember, 196§l resulting
in the death of some
senior officers of the
Armed forces . .

The Minister of Defence
(Shri Y. B. Chavan),
made a statement in
regard thereto .

(#t) Shri Hem Barua call-
ed the attention of the
Minister of Defence
to the ILA.F. Dakota
crash near Banijhal
Pass on the 22nd Nov-
ember, 1963

The Minister of Defence
(Shri Y. B. Chavan),
made a statement in
regard thereto .

(itf) Shri  Yashpal Singh
called the attention of
the Minister of Rail-
ways to the train-bus
collision on the 25th
November, 1963 at an
unmanned level-cross-
ing near Gandhidham,
Cutch, resulting in the
death of some persons
and injuries to others.

The Minister of Rail-
ways (Shri Dassappa)
made a statement in
regard thereto

PAPERS LAID ON THE
TABLE

A copy each of the following

Orders under section 43 of
the Copy right Act 1957:-

(i) The International Co-
pyright (Fifth Am-
endment) Order, 1963
published in Notifica-
tion No. S.0. 2731,
dated the 19th Sept-
ember, 1963

1862

CoLuMNs

1703—20,
1838—42

1720—22



1863 [Dawy Dicesr] 1864

CoLuMNSs CoLUMNS
PAPERS LAID ON THE

TABLE—contd. BILL INTRODUCED 1722-23

(i) The International Copy- Appropriation  (No. ) Bill,
right (Sixth Amend- 1963 - : ' :
ment) Order, 1963
pul;lish;cli ins oNotiﬁ-
cation No. S.0. 3056 DEMANDS FOR EXCESS
dated the 25th Oct- GRANTS  (RAILWAYS),
ober, 1963 . . 1961-62 1723—50

A copy each of the follow-

ing papers under sub- Discussion on Demands for

: : Excess Grants in respect of
section (2) of section 16 of B .
¢ 9 udget (Railways) for 1961-
f‘l::t ’1;;'5'? ._Commlsslon 62 commenced and con-
’ ’ cluded. The Demands

(i) Report (1963) of the were voted in full |
Tariff Commission
on the continuance of
protection to the Diesel
Fuel Injection Equip-
ment industry .

BILL PASSED 1750—1821

.. The Minister of Works, Hous-
(1) Qovernment Resolu- ing and Rehabilitation
tion No. 8(2)-Tar/63 (Shri Mehr Chand Khanna)
dated the 25th Novem- moved that the Requisi-
ber, 1963 . . tioning and Acquisition
of Immovable Property
(Amendment) Bill be
taken into consideration.

(i) Statement  explaining
the reasons why a copy

each of the documents The motion was adopted

at (i) and (ii) above After  clause-by-clause
could not be laid on consideration the Bill was
the Table within the passed
period prescribed in : ’ ’ :
the said sub-gection .
A copy each of the follow- BILL UNDER CONSIDERA-
ing Rules under section TION 1821—38
41 of the Defence of India
Act, 1962 —

The Deputy Minister in the
Ministry of Health (Dr.

(f) The Defence of India
(Tenth Amendment)
Rules, 1963 published
in Notification No.
G.S.R. 1618 dated
the sth  October,
1963 . .

(i) The Defence of India
(Bleventh Amend-
ment) Rules, 1963
published in Notifica-
tion No. G.S.R. 1759
dated the B8th o-
vember, 1963

A copy of the Reserve and
Auxiliary Air Force Act
(Amendment) Rules, 1963
glublished in Notification

0. S.R.0. 284 dated the
sth October, 1963, under
sub-section (4) of section
34 of the Reserve and Au-
xiliary Air Forces Act,
1952 . .

D.S. Raju) moved for con-
sideration of the Drugs and
Magic Remedies (Objec-
tiongble Advertisements)
Amendment Bill as passed
by Rajya Sabha. The dis-
cussion was not concluded.

Shri Inderjit Gupta raised

a  half-an-hour b dis-
cussion on points arising
out of the answer given on
the 18th November, 1963
to Starred Question No.
24 regarding Newsreel on
C.P.I. Procession in Delhi

The Minister of Parliamantary

Affairs (Shri Satya Narain
Sinha) replied to the dis-
cussion . . .

HALF-AN-HOUR DISCUSSION

1842—50



1865 {Day Dicuert]

CoLumMnNs
REPORT OF BUSINESS AD-
VISORY COMMITTEE
PRESENTED. 1858

Twenty-first Report was pre-
sented | | . .

AGENDA FOR THURSDAY NO-
VEMBER 28 1963/AGRAHA.
YANA 7, 1885 (SAKA).

Further consideration and pas-
sing of the Drugs and
Magic Remedies (Object-
jonable Advertisements)

GMGIPND~—LSD—1530(Ai) LSD—9=12-63—¢80

Bill and also consideration
and mﬂing of the follow-
ing Bills.

(1) Appropriation (Rail-
ways) No. 6 Bill, 1963

(i) Appropriation (No. 5)
g B?l'l,, 1963 and 5‘

(iii) Companies (Amend-
ment) Bill .

1866

CoLuMNs
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